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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH AT PUNE

/ ” Original Application- 27/2025
Nagesh Vinayak Dhamale ... Applicant
Versus
MOoEF & CC & Ors ... Respondents

REPLY ON BEHALF OF RESPONDENT NO.9

At the very outset the Answering Respondent wholly and
singularly denies all the contentions and averments in the present
Original Application, nothing herein may be deemed to be admitted

for lack of a specific traverse.
Preliminary Objections

1. Limitation:
The present Original Application is barred by limitation
under the provisions of the National Green Tribunal Act,
7010. The first Environment Clearance (EC) was granted
on 08.04.2008, and construction under that EC was duly
completed in 2009 all the necessary certificates from the

Competent Authorities are already on record. Thereafter,
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from 2009 to 2019, no construction activity was
undertaken in the said project area. Further before the
Answering Respondent wished to proceed with further
construction, they obtained amended EC in the year in
2019 for four buildings, out of which only three buildings
were constructed the said EC was obtained prior to the
construction activities. Subsequently, in 2024, the
Respondent applied for an amended EC for the balance
BUA (one building) along with a small commercial
building. The Answering Respondent has obtained the
latest EC on 23.12.2025. Copy of the Environment
Clearance dated 23.12.2025 is hereto annexed and marked

as Annexure R9-1. The Applicant has approached this

Hon’ble Tribunal in 2025, hopelessly beyond the statutory
Jimitation prescribed under Section 14(3) of the NGT Act.

2. Lack of Locus Standi:

The Applicant has no locus standi to maintain the present
Original Application. He is neither an aggrieved person nor
a stakeholder in the project and is a complete stranger to the
same. The Answering Respondent has serious doubts as to
the bona fides and the credibility of the Applicant and urges
this Hon’ble Tribunal to be satisfied with the same.

3. No Cause of Action

The present Original Application discloses no cause of

action against the Respondent. The project has been

2
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developed phase-wise and strictly in accordance with EC
and all the requisite permissions from the Competent

Authorities granted from time to time.

The First Phase, under EC dated 08.04.2008 was duly
completed in 2009, and completion certificate was obtained
and is already on record in the Original Application itself .
Thus it can be clearly seen that there is a desperate attempt
to mislead this Hon’ble Tribunal into believing that the

Answering Respondent does not have valid permissions.

. Thereafter between the years 2009 to 2019 the Answering

Respondent did not carry out any construction activity in the
said project, thus bringing to closure any alleged violations
in the year 2009. The Applicant has not mentioned this fact
anywhere in the present Original Application as he is well
aware that doing so would be to delve into the question of
limitation for which he does not have a valid answer and
thus has conveniently resorted to suppression of material
facts. This by itself is a ground to dismiss the Original
Application of the Applicant.

The Second Phase, under the 2019 amended EC dated
07.05.2019, was also completed in accordance with the
permissions granted by the Competent Authorities, which

are already on record.
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4 The Third Phase has not even commenced, as the
Respondent has already applied for an amended EC in 2024
for the balance BUA (one building) along with a small
commercial building. The said EC was granted on

23.12.2025

Thus, there is no violation, no unauthorized construction, and
no subsisting cause of action. The Applicant has merely
mixed up permissions of different phases to create a false
picture. The application, therefore, deserves to be dismissed

in limine for want of cause of action.

4. Misrepresentation:
The Applicant has deliberately misled this Hon’ble
Tribunal by attempting a conjoint reading “the EC
granted in 2008, 2019.Comparing PMC sanction
calculations (which include balconies and terraces) with
EC BUA (which excludes them). Alleging “excess
construction” when, in fact, the total number of buildings
and flats has remained constant since 2008. The
Applicant’s allegations are based on misinterpretation of

documents, selective facts, and incomplete information

obtained under RTL
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5. Suppression of Facts:
The Applicant has concealed the true sequence of events,

namely that:

o The 2008 EC was fully executed and completed by
2009;

o No construction took place between 2009 and 2019;

o The 2019 EC permitted four buildings, of which only
three were constructed;

o An amended EC was filed in 2024 for the balance
BUA and a small commercial building, which has

now been granted.

6. Abuse of Process:
The present Application is a gross abuse of the process of

Law and deserves dismissal at the threshold.

7. The project has been developed phase-wise and strictly in
accordance with the Environmental Clearances granted
from time to time. The first phase under EC dated
08.04.2008 was duly completed in 2009 and a completion
certificate was obtained. It is submitted that no
construction took place between 2009 and 2019.The
second phase under the 2019 amended EC was also
completed in accordance with the permissions granted.
The third phase has not even commenced, as the

Respondent has already obtained an amended EC for the
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balance BUA (one residential building) along with a small

commercial building.

. All layouts and revised commencement certificates issued
by the Pune Municipal Corporation (PMC) and
Environment Authorities duly reflect the sanctioned area.
The project has consistently obtained Commencement
Certificates, Layout Approvals, and Building Plan
Sanctions from the Pune Municipal Corporation (PMC).
Consent to Establish and Consent to Operate
permissions were obtained from the Maharashtra Pollution
Control Board (MPCB) at various stages (2013, 2016,
2019, 2023). This demonstrates that the project proponent
has not acted in disregard of statutory requirements and
has scrupulously followed all the requisites and has
obtained all the necessary permissions and has acted

within the confines of the same.

. A) The Applicant has deliberately misled this Hon’ble
Tribunal by wrongly mixing the Environmental
Clearances (ECs) of 2008 and 2019. The entire area
sanctioned under the 2008 EC was fully utilized, leaving
no balance area to be carried forward or treated as
available under the 2019 EC. Respondent No. 9 completed
all buildings strictly in accordance with the 2008 EC, and
no additional or unaccounted area remained. B) The

Applicant has incorrectly treated the area already

6
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constructed under the 2008 EC—on which no balance area
existed—as “excess construction” in relation to the 2019
EC. All calculations for EC approvals have always been
based on the number of tenements, and there has been no
variation in the tenement count from what was approved
in the 2008 EC. The sanctioned tenement configuration of
2008 has remained constant throughout the project.
Further, Respondent No. 9 has consistently and
transparently disclosed all FSI and area calculations. The
complete calculations from the 2008 EC were duly shown
as “exit area” in tabular form in the 2019 EC documents
and again in the 2024 EC application. At no stage has
Respondent No. 9 suppressed or concealed any details of
the constructed area. C) It is therefore evident that no
unauthorized construction was carried out, and no
environmental damage has been caused. Even in the
Applicant’s  pleadings, no specific instance of
environmental harm has been identified; only vague and
unsubstantiated allegations have been made. The Original
Applicant be put to strict proof of his statements made in

the Pleadings.

10.The Answering Respondent, had commenced work in the
year 2004, prior to the issuance of the Notification under

the Environment Protection Act in September 2006.
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Thereafter, the Answering Respondent duly applied for
Environmental Clearance by disclosing all project details
from 2004 onwards, and was granted Environmental
Clearance on 08.04.2008. Respondent No. 9 has also
obtained Consent to Operate from the MPCB from time to
time, and most of these consents are themselves referred
to by the Applicant in the Application and annexed
thereto. The Said EC of 2008 and the valid permissions
were not challenged by the Applicant before any

appropriate forum and has attained finality.

11.The allegations regarding extraction of groundwater, non-
plantation of trees, non-installation of STP, waste
mismanagement, or absence of solar panels are vague,
generalized, and unsupported by any specific proof or
evidence. Respondent No. 9 has complied with all
environmental safeguards as per Environmental Clearance
conditions and MPCB consents. The project has been
lawfully sanctioned, executed, and completed with due
approvals from SEIAA, MPCB, and PMC. No
environmental degradation or ecological imbalance has
been caused. The Applicant’s complaints are
afterthoughts, filed years after the project was
substantially completed, and hence barred by limitation as
well as the principle of delay and laches. The Applicant
has not demonstrated any actual environmental damage or

personal injury as required under NGT jurisdiction.
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12.Environmental Safeguards; The Answering Respondent
has installed Sewage Treatment Plants, Rainwater
Harvesting Systems, and other mitigation measures as per
EC conditions. MPCB consents confirm compliance with
Air Act, Water Act, and Environment Protection Act
norms. No evidence has been produced to show actual

environmental damage or pollution caused by the project.

13.The project contributes to housing Project and public
interest and halting it would cause irreparable loss to
third-party flat purchasers. It is submitted that the Deed of
Declarations and the Deeds of Apartments have already
been duly executed and registered long back in favor of
the flat holders, and the common facilities have also been

handed over to the Association.

RESPONDENT’S PARA-WISE SAY

14.The contents of para 1 are noted.

15.The contents of para 2 are noted.

16.The contents of para 3 are denied to the extent that the

Applicant has no locus standi to file the present
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Application. The averments made are misconceived,

incorrect, and hence denied.

17.The contents of para 4 are noted.

18.The contents of para 5 are matters of record concerning
Respondent Nos. 1 t0 3. However, it is denied that the
Respondents have acted in violation of any statutory
provisions in relation to the present project TheAnswering
Respondent submits that they have the requisite

permissions, which are already on record .

19 The contents of para 6 are matters of record.

10.The contents of para 7 are matters of record.

21.The contents of para 8 are matters of record.

77 The contents of para 9 are matters of record.

10
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23.The contents of para 10 are matters of record.

24.The contents of para 11 are matters of record.

25.The contents of para 12 are denied. The Applicant has
made vague and baseless allegations of “illegal
constructions” and “malpractices” against the Answering
Respondent without producing any cogent material. The
project has been carried out strictly in accordance with

applicable permissions which are already on record.

26. The contents of para 13 are matters of record.

27. The contents of para 14 are denied. The project is being
developed strictly in accordance with Environmental
Clearance, Consent to Establish, and Consent to Operate,
wherever applicable. There has been no violation or illegal
construction in violation of the conditions of the
Environment Clearance as alleged. The very fact that the
Answering Respondent had a valid Environment
Clearance means that that construction beyond 20,000 Sq
Meters is permitted, it is a misleading and absurd

submission made by the Applicant in the said paragraph

11
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and is an attempt at mischief. The Answering Respondent
strongly denies that that any conditions of the

Environment Clearance have been violated as alleged.

78.The contents of para 15 are matters of record.

79. The contents of para 16 are matters of record.

30.The contents of para 17 are matters of record.

31. The contents of para 18 are matters of record. e

32. The contents of para 19 are matters of record.

33.The contents of para 20 are matters of record.

34.The contents of para 21 are matters of record.

12
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35.The contents of para 22 are matters of record.

36. The contents of para 23 are matters of record.

37. The contents of para 24 are matters of record.

38.The contents of para 25 are matters of record.

39.The contents of para 26 are matters of record.

40. The contents of para 27 are matters of record.

41.The contents of para 28 are matters of record.

42.The contents of para 29 are matters of record.

43.The contents of para 30 are matters of record.

13
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44.The contents of para 31 are matters of record.

45. The contents of para 32 are matters of record.

46.The contents of para 33 are matters of record.

47.The contents of para 34 are matters of record.

48. The contents of para 35 are matters of record.

49.The contents of para 36 are matters of record.

50.The contents of para 37 are matters of record.

51. The contents of para 38 are matters of record.

572.The contents of para 39 are matters of record.

14
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53.The contents of para 40 are matters of record.

54.The contents of para 41 are matters of record.

55.The contents of para 42 are matters of record.

56.The contents of para 43 are matters of record.

57.The contents of para 44 are matters of record

58. The contents of para 45 are matters of record concerning
the Notice dated 01.08.2021 issued by the Pune Municipal
Corporation. The same is a matter between the authority
and Respondent No. 9 and does not call for adjudication in
the present proceedings and the same is not covered in
Schedule 1 of the NGT act and thus cannot be raised by
the Applicant before this Hon’ble Tribunal .

59. The contents of para 46 are matters of record.

15
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60.The contents of para 47 are matters of record.

61.The contents of para 48 are matters of record.

62.The contents of para 49 are matters of record.

63. The contents of para 50 are matters of record.

64.The contents of para 51 are matters of record.

65. The contents of para 52 are matters of record.

66. The contents of para 53 are matters of record.

67. The contents of para 54 are matters of record.

68.The contents of para 55 are strongly denied. The
complaint dated 29.02.2024 filed by the Applicant

16
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contains false and baseless allegations. It is denied that
construction has been carried out in excess of the area
sanctioned in the Environmental Clearance. The
Answering Respondent submits that all the constructions

by them are as per the permissions only.

69.The contents of para 56 are matters of record.

70. The contents of para 57 are denied. The complaint dated
29.07.2024 made to Respondent No. 4 is frivolous and
baseless. It is specifically denied that there has been any

violation of Environmental Clearance conditions.

71.The contents of para 58 are denied. The complaint dated
06.02.2025 made to Respondent No. 3 is misconceived,
and the allegations of excess construction are false. The
project has been carried out strictly in accordance with

law.

72. a) The contents of para 59 are denied. It is specifically
denied that Respondent No. 9 has violated the
Environmental Clearance or that additional construction

was carried out without necessary approvals. The project

17
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has been developed in full compliance with the
Environmental Clearance dated 08.04.2008 and
subsequent amended Environmental Clearance dated

07.05.2019.

b) The Applicant has deliberately by a conjoint reading of
the ECs granted in 2008, 2019 is unnecessarily trying to
create confusion. The 2008 EC was fully executed and
completed by 2009;

c¢) No construction took place between 2009 and 2019;

d) The 2019 EC permitted four buildings, of which only

three were constructed;

e) An amended EC was filed in 2024 for the balance BUA
and a small commercial building, which is obtained by the
Answering Respondent on 23.12.2025 and was awaiting the
permission and did not go on to construct the additional area
without the EC, Now that the EC dated 23.12.2025 has been
obtained, there is no impediment against the Answering
Respondent from going ahead with the balance construction.
It is further submitted by the Answering Respondent that the
conduct of the Applicant needs to be noted by this Hon’ble
Tribunal. By engaging in such practices despite having all the
permissions the Applicant is committing gross abuse of the

process of the Law by filing this Original Applicatio.

73. The contents of para 60 are denied. It is denied that

Respondent No. 9 failed to obtain prior Environmental

18
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Clearance or Consent to Establish. It is humbly submitted that
the Environment Clearance was obtained in the year 2008 and
the Applicant is well aware of the same. The Answering
Respondent raises serious objections to the contradictory
submissions by the Applicant and this needs to be dealt with
strictly by this Hon’ble Tribunal.

74. The contents of para 61 are matters of record concerning
the Commencement Certificate dated 26/03/2007. It is
specifically denied that Respondent No. 9 failed to obtain

prior Environmental Clearance or Consent to Establish.
75. The contents of para 62 are matters of record.

76. The contents of para 63 are matters of record concerning
the Completion Certificate dated 04.02.2008. It is denied that
Respondent No. 9 failed to obtain Consent to Operate. The
Answering Respondent humbly submits that, they had
obtained all the necessary/ permissions as per law, and even
otherwise the Applicant cannot raise these issues 17 years
after the date of its’ alleged violation. The Answering
Respondent reiterates that they had obtained all the requisite
permissions and the allegations of the Applicant are

unsubstantiated conjectures.
77. The contents of para 64 are matters of record.

78. The contents of para 65 are matters of record concerning
the Completion Certificate dated 23/10/2008. It is denied that

Consent to Operate was not obtained.

19
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79. The contents of para 66 are matters of record.
80. The contents of para 67 are matters of record.

81. The contents of para 68 are matters of record concerning
the Completion Certificate dated 13.03.2009. It is denied that

Consent to Operate was not obtained.
82. The contents of para 69 are matters of record.

83. The contents of para 70 are matters of record concerning
the Completion Certificate dated 20.03.2009. It is denied that

Consent to Operate was not obtained.

84. The contents of para 71 are matters of record concerning
the Completion Certificate dated 26.03.2009. It is denied that
Consent to Operate was not obtained. All the permissions are

already on record before this Hon’ble Tribunal.
85. The contents of para 72 are matters of record.

86. The contents of para 73 are matters of record concerning
the Completion Certificate dated 31.03.2009. It is denied that

Consent to Operate was not obtained.
87. The contents of para 74 are matters of record.

88. The contents of para 75 are matters of record concerning
the Consent to Operate dated 08.04.2013. No construction
took place between 2009 and 2019 and thus there was no

legal obligation upon the Answering Respondent to obtain

20
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any permissions, the Answering Respondent once again
would like to humbly point out that these allegations are
being made much after the period of limitation is over and the
Applicant is put to strict proof to show that any construction
activity was carried out by the Answering Respondent

between the years 2009 to 2019 prior to obtaining the EC .

89. The contents of para 76 are matters of record. The
Answering Respondent once again reiterates that No
construction aitvity took place between 2009 and 2019 at the

said said site in question.

90. The contents of para 77 are matters of record concerning
the communication dated 23.12.2014. It is submitted that the
said communication does not establish any violation. In fact,
no work was commenced pursuant to the same, as
Respondent No. 9 consciously refrained from carrying out
construction until Environmental Clearance was duly

obtained in 2019.

91. The contents of para 78 are matters of record concerning
the communication dated 26.12.2014. Respondent No. 9
categorically states that construction activity began only after
the grant of Environmental Clearance dated 07.05.2019, and
not prior thereto The Applicant be put to strict proof of his

allegations.

92. The contents of para 79 are matters of record concerning

the Commencement Certificate dated 31.12.2014. No

21
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construction was started on the basis of the 2014
Commencement Certificate. Actual work on site commenced
only after the Environmental Clearance dated 07.05.2019 was

obtained.
93. The contents of para 80 are matters of record.

94. The contents of para 81 are matters of record concerning
the Environmental Clearance dated 07.05.2019. It is
submitted that this Environmental Clearance was validly
obtained, and Respondent No. 9 commenced construction
only thereafter. The allegation of prior violations is false and

misconceived.

95. The contents of para 82 are matters of record concerning
the Consent to Establish dated 13.11.2019. Respondent No. 9
duly obtained prior Consent to Establish from MPCB as
required under law, and construction commenced thereafter
in strict compliance with Environmental Clearance

conditions.

96. The contents of para 83 are matters of record.
97. The contents of para 84 are matters of record.
98. The contents of para 85 are matters of record.

99. The contents of para 86 are matters of record concerning
the construction layout permission dated 31.12.2021. The

notice is self-explanatory, and the matter in question has been

22
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clearly addressed. The said issue stands clarified and

complied.
100. The contents of para 87 are matters of record.
101. The contents of para 88 are matters of record.

102.The contents of para 89 are matters of record concerning
the Notice dated 01.08.2021. It is denied that any violation of
law was committed by Respondent No. 9. The said issue

stands clarified.

103.The contents of para 90 are matters of record concerning
the revised Commencement Certificate dated 27.12.2022. It is
submitted that the said permission was validly granted after
Respondent No. 9 had obtained Environmental Clearance
dated 07.05.2019, and no work of second phase was
commenced prior to obtaining the said Environmental
Clearance. Each phase of the project is independent and duly
sanctioned. The Applicant has purposely and incorrectly
attempted to combine two distinct phases and two separate
Environmental Clearances so as to project an inflated BUA,
which is misleading, contrary to record, and specifically

denied. No construction took place between 2009 and 2019.

104. The contents of para 91 are matters of record concerning
the revised Commencement Certificate dated 05.07.2023. It is
reiterated that Respondent No. 9 had already obtained
Environmental Clearance in 2019, and all subsequent

permissions were sought and obtained lawfully.

23
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105. The contents of para 92 are matters of record.
106. The contents of para 93 are matters of record.

107. The contents of para 94 are denied. The RTI application
dated 12.10.2023 and documents received thereunder do not

establish any illegality.
108. The contents of para 95 are matters of record.

109.The contents of para 96 are denied for want of
knowledge. The RTI application dated 29.11.2023 made to
MPCB is a matter between the Applicant and the authority. It
is, however, submitted that the Answering Respondent has

always obtained valid consents from MPCB.

110. The contents of para 97 are matters of record.
111. The contents of para 98 are matters of record.
112. The contents of para 99 are matters of record.

113. The contents of para 100 are denied for want of
knowledge. The RTI application dated 18.03.2024 made to
the Pune Municipal Corporation is a matter between the
Applicant and the said authority. However, it is reiterated that
Respondent No. 9 has complied with all statutory
requirements and that none of the activities of the Answering

Respondent warrants any action by any Authority.

24
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114. The contents of para 101 are denied. The complaint dated
29.07.2024 filed by the Applicant before Respondent No. 4 is
misconceived and baseless. It is specifically denied that
construction was carried out in excess of the BUA sanctioned
under the Environmental Clearance. Respondent No. 9 has always
acted strictly in accordance with the Environmental Clearance

dated 07.05.2019 and prior MPCB consents.

115. The contents of para 102 are denied. Respondent No. 9
categorically states that no construction has been carried out in
violation of Environmental Clearance. The project is in compliance
with EC and all MPCB permissions. Further the Answering
Respondent has obtained fresh EC on 23.12.2025 thus the
allegations of the Applicant fall flat on that ground alone.

116. The contents of para 103 are matters of record concerning the
sequence of documents listed by the Applicant. However, it is
specifically denied that these documents establish any violation.
The Applicant has wrongly clubbed together documents pertaining
to the 2008 Environmental Clearance and the 2019 Environmental
Clearance. In fact, these are two separate and independent ECs, and
the works thereunder were executed separately and strictly in
accordance with the respective EC conditions. It is reiterated that
no construction commenced prior to the EC dated 07.05.2019, and
all subsequent work was carried out lawfully with valid prior
Consent to Establish and Consent to Operate from MPCB. Further
fresh Ec has been obtained by the Answering Respondent on
23.12.2025.

25



591

117. The contents of para 104 are denied. It is specifically denied
that Respondent No. 9 carried out any “illegal construction” or
acted without amending Environmental Clearance. The project has
been executed strictly as per the valid EC of 2019 and subsequent
consents/permissions. Allegations of “disrespecting authorities” are

baseless.

118. The contents of para 105 are denied. Respondent No. 9 had
duly obtained prior Consent to Establish from MPCB dated
13.11.2019, valid for the project. No construction was carried out
in absence of valid MPCB consents. The allegations that
construction was undertaken during any “lapse period” are false

and denied.

119. The contents of para 106 are denied. It is specifically denied
that possession was handed over without valid Consent to Operate.
Respondent No. 9 duly obtained prior Consent to Operate from
MPCB, including renewals, and complied with its conditions. No

possession was given in violation of law.

120. The contents of para 107 are denied. It is specifically denied
that any Completion Certificate was obtained by producing
fraudulent documents. All permissions and certificates were issued
by competent authorities after due process and compliance with
Environmental Clearance and MPCB requirements. It is further
submitted that if the Applicant felt that the same was improper it
ought to have been challenged at the appropriate forum. The

Answering Respondent submits that the alleged violation is not

26



592

under any of the acts under Schedule —I of the National Green

Tribunal Act, 2010 , thus the same stands negated.

121. The contents of para 108 are denied. It is denied that
Respondent No. 9 “misused loopholes” or violated Environmental
Clearance. The 2019 EC was duly obtained, and construction has

been carried out strictly in accordance with it.

122. The contents of para 109 are denied. It is specifically denied
that Respondent No. 9 constructed buildings without sanction or
failed to comply with directions. The allegations regarding
extraction of groundwater, non-plantation of trees, non-installation
of STP, waste mismanagement, or absence of solar panels are
vague, generalized, and unsupported by any specific proof or
evidence. Respondent No. 9 has complied with all environmental
safeguards as per Environmental Clearance conditions and MPCB

consents.

123. The contents of para 110 are denied. Respondent No. 9 is not
a “grave offender” and has never violated Environmental Laws.
The allegation of excess construction beyond EC permissions is
baseless, especially since the Applicant has wrongly combined
figures of the 2008 and 2019 ECs. The valid EC of 2008 & 2019
governs the project, and Respondent No. 9 has adhered to it
Further the Latest EC dated 23.12.2025 is also placed on record
before this Hon’ble Tribunal.

124. The contents of para 111 are denied. It is specifically denied
that Respondent No. 9 is a “habitual polluter.” All compulsory
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conditions of Environmental Clearance and MPCB consents have
been complied with. The allegation of non-sustainable
development is wholly baseless. All the requisite permissions
obtained by the Answering Respondent are there on record before

this Hon’ble Tribunal.

125. The contents of para 112 are denied. It is reiterated that no
construction or completion of work was undertaken without
Environmental Clearance. Construction commenced only after the

EC dated 07.05.2019.

126. The contents of para 113 are denied. It is specifically denied
that Respondent No. 9 is a “repeated, brutal or rootless polluter.”
The project has been carried out lawfully under valid ECs and
MPCB consents.

127. The contents of para 114 are noted.

128. The contents of para 115 are denied. The Applicant has sought
to artificially create a “continuous cause of action.” In reality, no
illegality has been committed. It is submitted that there is no
concept of continuous cause of action under the National Green
Tribunal Act, 2010. The Answering Respondent had obtained
Environmental Clearances dated 08.04.2008 and 07.052019 and
has also obtained the latest Environment Clearance dated
23.12.2025. The Application is hopelessly barred by limitation and

is liable to be dismissed on this ground alone.

129. The contents of para 116 are denied. The reliefs sought by the

Applicant are misconceived, untenable, and not maintainable.
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Respondent No. 9 has not carried out any illegal construction or SMENLS
environmental violation. All necessary permissions, including
Environmental Clearance and prior MPCB consents, have been

duly obtained. The Application is liable to be dismissed with costs.

130. In view of the above submissions, it is most respectfully
submitted that this Hon’ble Tribunal may be pleased to: Dismiss
the Original Application filed by the Applicant as being barred by
limitation, devoid of merit, and not maintainable in law; Hold that
the Applicant has no locus standi and no cause of action to invoke
the jurisdiction of this Hon’ble Tribunal.Record that the
Respondent has at all times carried out construction strictly in
accordance with Environment Clearances (ECs) granted from time
to time, and that the allegation of “excess BUA” is false and
misleading; Impose exemplary costs on the Applicant for filing a
frivolous and vexatious application, amounting to abuse of the
process of law and Pass such other or further orders as this Hon’ble

Tribunal may deem fit and proper in the facts and circumstances of

the case.
ale e Ok -
Advocate for the Respondent No 9 Respondent No 9
ISt 10,03 225 X
e 1c. o220ty
Pune e ==

Dated 16.02.2026 FATAD:
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Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment

Dated: 23/12/2025

To,

Subject:

Sir/Madam,

55 Annexure R9-1

File No: SIA/MH/INFRA2/474517/2024
Government of India

Authority(SEIAA), MAHARASHTRA)

geeksk
Mr. Sachin Lodha
ADITYA CONSTRUCTION
619, Sadashiv Peth, Maya Nagari, Bajirao Road, Pune. , Warje, PUNE, MAHARASHTRA, , 411058
piyush1904 @ gmail.com

Grant of EC under the provision of the EIA Notification 2006-regarding.

This is in reference to your application for Grant of EC under the provision of the EIA Notification
2006-regarding in respect of project Proposed Project "Aditya Garden City" at Warje, Pune by M/s
Aditya Construction submitted to Ministry vide proposal number SIA/MH/INFRA?2/474517/2024 dated

24/05/2024.

2. The particulars of the proposal are as below:

(i) EC Identification No.

EC24C3801MHS5137857N

(ii) File No. SIA/MH/INFRA2/474517/2024
(iii) Clearance Type EC
(iv) Category B2

(v) Project/Activity Included Schedule No.

(vii) Name of Project

8(a) Building / Construction

Proposed Project "Aditya Garden City" at Warje,
Pune by M/s Aditya Construction

(viii) Name of Company/Organization ADITYA CONSTRUCTION
(ix) Location of Project (District, State) PUNE, MAHARASHTRA
(x) Issuing Authority SEIAA

(xi) Applicability of General Conditions no

(xii) Applicability of Specific Conditions no

Plot/Survey Khasra Nos.: S.No 109/110

3.In view of the particulars given in the Para 1 above, the project proposal interalia including Form-1(Part A and B) were
submitted to the Ministry for an appraisal by the State Environment Impact AssessmentAuthority(SEIAA) Appraisal


Shivshankar Swaminathan
Annexure R9-1
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Committee (SEIAA) in the Ministry under the provision of EIA notification 2006 and its subsequent amendments.

4. The above-mentioned proposal has been considered by State Environment Impact AssessmentAuthority(SEIAA)

Appraisal Committee of SEIAA in the meeting held on 03/12/2025. The minutes of the meeting and all the Application
and documents submitted [(viz. Form-1 Part A, Part B, Part C EIA, EMP)] are available on PARIVESH portal which
can be accessed by scanning the QR Code above.

. The brief about configuration of plant/equipment, products and byproducts and salient features of the project along
with environment settings, as submitted by the Project proponent in Form-1 (Part A, B and C)/EIA & EMP
Reports/presented during SEIAA are annexed to this EC as Annexure (1).

6. The SEIAA, in its meeting held on 03/12/2025, based on information & clarifications provided by the project

proponent and after detailed deliberations recommended the proposal for grant of EC under the provision of EIA
Notification, 2006 and as amended thereof subject to stipulation of specific and general conditions as detailed in
Annexure (2).

. The SEIAA has examined the proposal in accordance with the Environment Impact Assessment (EIA) Notification,
2006 & further amendments thereto and after accepting the recommendations of the State Environment Impact
AssessmentAuthority(SEIAA) Appraisal Committee hereby decided to grant EC for instant proposal of M/s. Mr.
Sachin Lodha under the provisions of EIA Notification, 2006 and as amended thereof.

. The Ministry reserves the right to stipulate additional conditions, if found necessary.

.The EC to the aforementioned project is under provisions of EIA Notification, 2006. It does not tantamount to
approvals/consent/permissions etc. required to be obtained under any other Act/Rule/regulation. The Project Proponent
is under obligation to obtain approvals /clearances under any other Acts/ Regulations or Statutes, as applicable, to the
project.

10. This issues with the approval of the Competent Authority.
Annexure 1
Specific EC Conditions for (Building / Construction)
1. Specific
S.No EC Conditions
5. PP to ensure to achieve the standard parameters of the treated sewage as per order issued by the
Hon’ble National Green tribunal on 30.04.2019. PP to ensure that, the water proposed to be used for
1.1 construction phase should not be drinking water.
7. PP to provide electric charging facility by providing charging points at suitable places as per
Maharashtra Electric Vehicle Policy, 2021.

Annexure 2
Details of Products & By-products
N f th duct /By- Mode of T t/
ame of the procuct /by Product / By-product |Existing|Proposed|Total|Unit oceo r?n.spor
product Transmission

Building Construction Project

Building Construction
Project




597

STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

No. SIA/MH/INFRA2/474517/2024
Environment & Climate
Change Department
Room No. 217, 2™ Floor,
Mantralaya, Mumbai- 400032.

To

M/s Aditya Construction

Aditya Garden City" at Warje, Pune

Subject  : Environmental Clearance for Proposed Project "Aditya Garden City" at
Warje, Pune by M/s Aditya Construction
Reference : Application no. SLA/MH/INFRA2/4745,17/2024.

This has reference to your communication on the above-meéntioned subject. The
proposal was considered by the SEAC-III in its 194™ meeting under screening category 8 (a) B2
as per EIA Notification, 2006 and recommend to SEIAA. Proposal then considered in 313t (Day-
2) meeting of State Level Environment Impact Assessment Authority (SEIAA) held on 034
December, 2025. »

2. - Brief Information of the prolect submltted by you is as below: -

1. |Proposal Number SIA/MH/INFRA2/474517/2024
2. [Name of Project Proposed Project "Aditya Garden City" at Warje, Pune by M/s
h ' |Aditya Construction
3. [Project category Schedule 8(a) Category B2
4. [Iype of Institution ~ [Private
5. |Project Proponent Name Mr. Sachin Lodha, M/s Aditya
L " [Construction
Regd. Ofﬁce address 619, Mayanagri, Bajirao Road, Sadashiv
: _ - : ___|Peth, Pune.
6. [Consultant ACO Name Cogmzance Research India Private Limited

(CRIPL)
Email Id: - crlpl ec. maharashtra@gmall com

Applied for

7. Expansion in Existing EC
8. [Details of previous EC |vide number SEIAA-EC- 0000001502 Dated 7/5/2019
9. [Location of the S. No. 109/110, Village - Warje, Taluka - Haveli, District -
roject Pune, State - Maharashtra 411058"
10. [Latitude and 18°29'22.07"N, 73°47'25.13"E
Longitude »
11. [Total Plot Area (m2) 131300
12. [Deductions (m2) 64977.04
13. [Net Plot area (m2) 66322.96
14. |Proposed FSI area (m2) 98835.83
15. [Proposed non-FSI area 15039.09
(m2)
16. [Proposed TBUA (m2) 113874.92
17. TBUA (m2) approved by Planning Authority till dateJAwaiting 10D
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18. [Total Project Cost (Rs.) IRs. 24.5 Crore
19. |CER as per MoEF & CC circular dated 01/05/2018 |CER as per prevailing OM
20. Details of Building Configuration: Remark
Building Configuration as per  [Proposed Configuration
Previous EC
Building | Configuration Building Configuration | Height
Name Name (m)
Commercial Ground Commercial Ground 4.80 |CC
Building Building Obtained
Existing) (Existing)
1A (Existing) P + 7 Floors 1A (Existing) P + 7 Floors 23.04 [CC
2 , ~_ |Obtained
2A-21 o - P +7 Floorsv o 2A-21 P + 7 Floors 23.04 |CC
(Existing) - |- - | (Existing) Obtained
3A-3G. | ,P-.:+i'7 Floors_- 3A-3G P+ 7Floors | 23.04 (CC
(Ex1st1ng)y' g e | (Existing) Obtained
2J-2R .| P+9Floors 2J-2R P+9Floors | 28.80 |CC
(Existing) [~ . | (Existing) ' Obtained
3H-3K | P+9Floors 3H-3K P+9Floors | 28.80 [CC
(Existing) | | (Existing) Obtained
M (Ex1st1ng) P + "9 Floors | 3M (Existing) | P+9Floors | 28.80 [CC
- s Obtained
3Q (Ex1stmg) - P + 9 Floors | 3Q (Existing) P+ 9 Floors 28.80 |CC
' ’ . Obtained
S (Exrstmg) 2B + P + 12 F loors S (Existing) 2B+P+12 34.80 |CC
Floors Obtained
it (Exrstmg) 2B +P+12 Floors T (Existing) 2B+P+12 34.80 |CC
Floors , Obtained
U (Existing) 2B + P + 12 Floors U (Existing) 2B+P+12 34.80 |CC
- a Floors Obtained
Club Holise = G *1 Club House G+1 6.0 [CC
~ (BExisting) | (Existing) Obtained
< W - A (Proposed) | B+Stilt+10 | 29.00 [Proposed
Floors _ - Building.
- B (Proposed) | G+ 6Floors | 22.50
- Recreational G + 1 Floor 745 [No
Area -~ |Construc
~ ftion
initiated
on Site.
21. [Total number of @ 1308 Nos of Re51dent1al Tenements and Commercial Area
*_tenements of 2166.84 sqm
22. [Water Budget  |Dry Season (CMD) 'Wet Season (CMD)
Fresh Water 623.06 Fresh Water 623.06
Recycled 388.58 Recycled 312.38
Swimming Pool 20 Swimming Pool 20
Flushing 312.38 Flushing 312.38
Total 1031.64 Total 955.44
Wastewater 768.05 Wastewater 768.05
eeneration generation
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3. [Water Storage Capacity for Firefighting/UGT Fire UGT- As per
INOC
24. [Source of water [PMC
25. [Rainwater Ievel of the Ground water table  [Post monsoon: 10 to 15 M
Harvesting BGL
(RWH) Pre monsoon: 15 to 20 M BGL
Size and no of RWH tank(s) and Quantity IN.A.
Quantity and size of recharge pits 22 Nos of Size 2m x 2m x 2m
Details of UGT tanks if any Domestic 1323
' Flushing 600
Fire As per
INOC
26. [Sewage and Sewage generation in CMD 768.058
Wastewater STP technology MBBR
Capacity of STP (CMID 792
27. Lﬁ/})lid Waste Type Quantity [Treatment / disposal
anagement Dry waste " JAs per NBC ~ {Through authorized
during o i agency
Construction 'Wet waste - |As per NBC Through authorized
Phase & o , : N agency
Construction waste As per C & D rules Through authorized
: S ’ _ lagency
28. [Solid Waste Type  Quantity (kg/d) Treatment / disposal
Management Dry waste 1217 - Handed over to
during Operation : ' Authorized Agency
Phase Wet waste 1900 [n-situ Composting
A Hazardous waste  [Negligible Negligible
. Biomedical waste [N.A. ~IN.A.
E-Waste 9.53 Handed over to
= : |Authorized ,
, e Dismantler/RecyCler
. |STP Sludge (dry) 76.50 [n-situ Composting
29. Green Belt ; otal RG area (m2) 6632.29
Development Number of trees required  [829
30. Power Source of power supply  [MSEDCL
requirement During Construction Phase (Demand 15 kW
- [Load)
During Operation phase (Connected load) [7098 kW
During Operation phase (Demand load)  2839.20
' kVA
“[Iransformer - [630 kVA X 9 Nos
DG set 100 kVA X 5 Nos, 160 kVAX 1, 63
kVAX 1
Fuel used HSD
31. |Details of Energy saving Most of the common area & external lighting are
proposed to work on high energy efficient lamps (LED)
as specified in bureau of energy efficiency which again
results in saving in general consumption
Low loss Transformers due to which 6.22% losses are
saved against conventional transformer.
Power Capacitors are proposed for load power factor
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ny e

Detalls of Court cases / htlgatlon W.I. t the pro_] ect and pro_]ect locatron 1f

correction and to maintain a healthy power situation.
This also results in less demand load factor for the
project.
Solar PV, Hot Water, Solar Street Lights, Energy
Efficient Motors are proposed
32. No. [Details Cost
(Lakh/Y)
1  [Water for Construction, Labour& Dust 4.0
Environmental Suppression ...
Management plan budget2. _[Site San1tat10n & Health & Safety PPE (3.0
during Construction phase s KitS) 1
« B [Environmental Monltormg 4.0
B Disinfectioné& Health & Safety 3.0
|5 Health Checkup = = . B
33. Envrronmental : "_'Component ‘ ‘Detalls e N Capltal O&M
Management plan Budget | . |RsIn > {RsIn
i ~ lLacs)  [Lacs/
 Sewage - [Wastewater © 48.50 26.74
treatment Management P
RWH = RWHPits 0.40 1.0
Solid Waste ~ |Organic Waste = [4.58  [8.54
Sl Compostiig x| i
-~ Greenbelt  [Tree Plantation . 0.00 .50
o development | 0 L L0 0 8
. [Energy saving |[Energy Conservation #5.73  22.48
~ [Environmental [Pollution Control -~ 0.0. 6.0
 Monitoring - B '
- [Disaster .. ire*& LA * 9025 [14.51
, u. 2 - Management = ' . :
34.Trafﬁc L - Type e Requlred as Actual Pr0v1ded Area per . .
B Management B ~ jper DCR arking (m2)
: 4- Wheeler688 688 : ks
2-Wheeler5059 5059 28572',74
35. INIL

The comparatlve statement of earller EC and proposed amendment/ expans1on as given by PP

is as below, - ,

As"per EC .. | Aspert new Remark

Obtained. ~ [EC . = |

07/05/2019 | Application
Total Plot Area (sqm) 131300 131300 No Change
Deductions 71969.33 64977.04 Transformer and Open Space
Net Plot Area 59330.67 66322.96 | considered in deductions in

' earlier IOD as per rule.
Open Space Area 6632.29 6632.29 No Change
FSI Area 92347.4 98835.83 Increase in FSI Area by 6488.43
Sqm and decrease in Non FSI

Non FSI Area 15768 15039.09
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Total BUA 108115.43 113874.92 | Area by 728.91 Sqm due to
UDCPR.
Increase in Total BUA by
5759.49 Sqgm
No. of Buildings 37 38 1 Additional Building Proposed
Building Configuration
Commercial Building Ground Ground No Change Proposed.
Completion Obtained and
Occupancy Given.
1A P+7Floors |P+7
Floors
2A-21 P + 7 Floors P+ 7
- Floors -
3A-3G P + 7 Floors P+7
Floors
2J - 2R P + 9 Floors P:t9
SR Floors
3H-3K P + 9 Floors P+9
2 Floors
3M P + 9 Floors P-+9:
, Floors
3Q P + 9 Floors P+9
- Floors :
S 2B+ P+12 2B +P + 12 | No Change Proposed.
Floors | Floors Completion Obtained
T 2B+P+12  |2B+P+12 G ;
Floors Floors
8) 2B+P+12 2B+P+12
Floors Floors
Club House G+1 1G+ 1 :
A 1P+12 B + Stilt + | No Construction initiated. 2
, b | 10 Floors Residential Floors reduced
B - G+6 Additional Commercial
| Floors Building proposed
Recreational Area - G + 1 Floor | Additional Recreational Area
‘ | proposed ’
Tenements - 1287 1308 Increase in No of Tenements by
' : 21 due to additional building
. proposed.
Fresh Water KLD | 589.15 623.06 Increase in Fresh Water demand
S by 33.91 KLD due to additional
Residential Tenements and
Commercial Users
UGT 883.72 934.59 UGT for existing buildings
constructed on site. Proposed
UGT for Wing A & B designed
as per requirement.
Sewage Generation KLD | 721.28 768 Increase in Sewage Generating

by 46.72 KLD due to additional
Residential Tenements and
Commercial Users
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STP Capacity CMD 725 792 STP for existing buildings

constructed on site. Proposed
STP for Wing A & B designed
as per requirement.

Wet Waste Generation 1854.3 1900 Increase in Wet waste
Kg/day generation by 45.7 Kg/day due

to additional Residential
Tenements and Commercial
Users

OWC Capacity 2000 oo |2 .| OWC for existing buildings
Ll Tt | erected on site. Proposed OWC
‘for Wing A & B designed as per
i e esaanlisisee, | requirement.
Connected Load . | 6488kW  [7098 kW | Connected and Demand Load
Demand Load -~ "~ . [ 5980 kVA | 283920 : calculated as per requ1rement
2-Wheeler .~ = ’2420 5059 ;Parkmg As per UDCPR

3. PP has obtained'l'rrst{E: v1de Letter

4-Wheeler ~  [665 = |688

Hjo SEIAA EC 0000001502 dated 07 05 2019 for total

BUA of 1081 15 43m2 Proposal has been cons1dered by SEIAA in its 313%™ (Day—2) meeting

held on 03rd December 2025 and de01ded to accord Env1ronment Clearance to the sald project

under the prov1s1ons of Envrronment Impact Assessment Not1ﬁcat10n 2006 subject to

1mplantat10n of followmg terms and cond1t10ns-

Specific Condltlons

SEAC Condltlons-

1.
2.

‘PP to obtam CFO NoC and Garden NoC ; . Iy
vW1th reference to the drrectlons given by Hon’ble Natlonal Green Trlbunal Central Zone

Bench Bhopal in Or1g1nal Appllcatlon No. 93/2024(CZ) V1de order dt 08. 09. 2024, PP and
Consultant to Jomtly submrt undertakrng that 1he prolect‘sne is ot located in whole or in
the leldllfe (Protectlon) Act 1972,
critically. polluted areas and severely polluted reas as 1dent1ﬁed by the CPCB eco -sensitive

part within 5 km of the protected area notrﬁed unde‘

boundaries.

PP to obtain IOD/IOA/Concessmn Document/Plan Approval or any other form of
documents as appllcable clarlfymg 1ts conformrty ‘with local ‘planning rules and provisions
indicating all required RG area as per prevarlmg Hon’ble Supreme Court Order. PP to obtain
all mandatory NOCs from the concerned planning authority and the planning authority shall
not issue occupation certificate unless PP obtains the same.

4. PP to prepare and implement plan to make proposed project a plastic free zone.

. PP to ensure to achieve the standard parameters of the treated sewage as per order issued

by the Hon’ble National Green tribunal on 30.04.2019. PP to ensure that, the water proposed
to be used for construction phase should not be drinking water.
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6. PP and the planning authority shall ensure that, the construction and demolition waste (C &
D waste) is collected and treated at designated places as per Construction and Demolition
Waste Management Rules, 2016 amended from time to time.

7. PP to provide electric charging facility by providing charging points at suitable places as
per Maharashtra Electric Vehicle Policy, 2021.

8. PP to ensure to achieve minimum 5% energy saving by using non-conventional energy
source. ’

SEIAA Conditions-

1. PP has provided mandatory RG area of 6632.29m2 on mother earth without any

construction. Local planning authorlty to ensure the compllance of the same.

2. PP to keep open space unpaved so as to ensure ‘permeability of water. However, whenever

~ paving is deemed necessary, PP to provide grass pavers of suitable types & strength to

increase the water permeable area as well as to allow effective fire tender movement.

3. PP to achieve at least 5% of total energy re'qUirement from solar/other renewable sources.

4. Inview of Maharashtra Electric Vehicle Policy, 2025, PP to provide electric vehicle D. C.
Charger for 20 % of total parking provided, the number of D. C. Chargers should be worked
out as provided in Niti Ayog Handbook of EV chargmg infrastructure implementation.

5. PP Shall comply with Standard EC condrtlons mentioned in the Office Memorandum
issued by MoEF& CC vide F.No.22- 34/2018—IA 11T dt.04.01.2019. ,

6. SEIAA after dehberatron decided to grant EC for-FSI 98835.83m2, Non FSI- 15039. 09m?2,
total BUA 113874.92m2. (Plan approval No. Zone no. 3/5413 dated 17 12 2024)

General Condltlons

a) Constructlon Phase: -

1 The solid waste generated should be properly collected and segregated Dry/mert solid
waste should be drsposed of to the approved srtes for land filling after recovering
: recyclable materlal . !

IL. Dlsposal of muck Constructlon sporls 1nclud1ng b1tum1nous material during
construction phase should not create any adverse effect on the nelghbourlnc
communrtres and be drsposed takrng the necessary precautlons for general safety and
health aspects of people only in the approved s1tes with the approval of competent
authority. » ,

III. Any hazardous waste bgenerated during constructiOn phase should be disposed of as
per applicable rules and norms with necessary approvals of the Maharashtra Pollution
Control Board. |

IV. Adequate drinking water and sanitary facilities should be provided for construction
workers at the site. Provision should be made for mobile toilets. The safe disposal of
wastewater and solid wastes generated during the construction phase should be

ensured.
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Arrangement shall be made that waste water and storm water do not get mixed.
Water demand during construction should be reduced by use of pre-mixed concrete,
curing agents and other best practices.

The ground water level and its quality should be monitored regularly in consultation
with Ground Water Authority.

Permission to draw ground water for construction of basement if any shall be obtained

from the competent Authorlty prlor to construct""'ﬁn/operatron of the project.

Fixtures for show s:

torlet ﬂushmg and drmkmg hould be of low ﬂow either by use

The Energy Conservatron Burldrng code shall be strlctly adhered t_

t1v1t1es should be stored for use in

All the topsorl excavated durmg constructron

hortrculture / landscape development w1th1n the pl’Q]CCt srte

Add1t10nal sorl ‘ r levellmg of the proposed site shall be generated W1th1n the sites (to

the extent pos51ble) S0 tha "'natural dralnage‘ system of the area is protected and

SOll and ground water samples w1ll»fbe tested to ascertain that there is no threat to
ground Water qualrty by leachmg of heavy metals. and other toxrc contamrnants

PP to strlctly adhere to all the cond1t10ns mentloned in Maharashtra (Urban Areas)
Protect1on and Preservatlon of Trees Act 1975 as amended durmg the vahdlty of

Env1ronment Clearance

The dlesel generator sets to be used durmg constructlon phase should be low sulphur.

shall strictly comply the emlssion

i Transport & :nghways Department The vehicle
shall be adequately covered to avord‘:sprllage/leakages‘/ af 7 ;

Ambient norse levels should conform to res1dent1al standards both durlng day and
night. Incremental pollutlon loads on the amb1ent air, and norse quality should be
closely monitored durmg construct1on phase Adequate measures should be made to
reduce ambient air and noise level during construction phase, so as to conform to the
stipulated standards by CPCB/MPCB.

Diesel power generating sets proposed as source of backup power for elevators and
common area illumination during construction phase should be of enclosed type and
conform to rules made under the Environment (Protection) Act, 1986. The height of

stack of DG sets should be equal to the height needed for the combined capacity of all
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proposed DG sets. Use low sulphur diesel is preferred. The location of the DG sets
may be decided with in consultation with Maharashtra Pollution Control Board.

Regular supervision of the above and other measures for monitoring should be in place
all through the construction phase, so as to avoid disturbance to the surroundings by a

separate environment cell /designated person.

B) Operation phase: -

L

IL

IIL

IV.

VL

VIL

a) The solid waste generated should be properly collected and segregated. b) Wet waste
should be treated by Organic Waste Converter and treated waste (manure) should be
utilized in the existing f)remises for gardening. And, no wet getrbage will be disposed
outside the premises. c) Dry/inert solid waste‘shotlld”be dispdsed of to the approved
sites for land filling after recovering recyclatble material.

E-waste shall be diSposed through Authorized vendor as per E-waste (Management
and Handlmg) Rules, 2016 | |

a) The installation of the Sewage Treatment Plant (STP) should be certlﬁed by an
1ndependent expert and a report in this regard should be submitted to the MPCB and
Environment department before the project is commrssroned for operation. Treated
effluent emanatmg from STP shall be recycled/ reused to the maximum extent
possible. Treatment of 100% grey water by decentrallzed treatment should be done.
NecesSary measures should ‘be_‘made to}mitigate the Odyou"r problem from STP.b) PP to
giVélOO % treatment to sewage /Liquid waste and eXplere the possiibility:tc‘) recycle at
least 50 % of water, Local authorrty should ensure this. .

PI‘O]eCt proponent shall ensure completion of STP, MSW dlsposal fa0111ty, green belt

‘ development prlor to occupation of ‘the bu1ld1ngs As agreed during the SEIAA

meeting, PP to explore possrblhty of utlhzmg excess treated water in the adj acent area
for gardening before dlse_hargmg it into sewer line No physwal occupation or allotment
will be given unless all above said environmental infrastructure is installed and made
functional including water requirement. |

The Occupancy Certificate shall be issued by the Local Planning Authority to the
project only after ensurihg sustained availability‘ of drinking water, connectivity of
sewer line to the project site and proper disposal of treated water as per environmental
norms.

Traffic congestion near the entry and exit points from the roads adjoining the proposed
project site must be avoided. Parking should be fully internalized and no public space
should be utilized.

PP to provide adequate electric charging points for electric vehicles (EVs).
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XI.

XII.

XIII.

. The pro_|ect management shall advertlse at least_;'
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Green Belt Development shall be carried out considering CPCB guidelines including
selection of plant species and in consultation with the local DFO/ Agriculture Dept.
A separate environment management cell with qualified staff shall be set up for
implementation of the stipulated environmental safeguards.

Separate funds shall be allocated for implementation of environmental protection

measures/EMP along with item-wise breaks-up. These cost shall be included as part

of the project cost. The funds earmarked for the envlronment protection measures shall

not be diverted for other purposes =

two local eyvspapers w1dely

crrculated in the reglon around the“

language of the local concerned wi ven days of i ‘ue of thrs letter 1nform1ng that

the pIOJeCt has been accorded env1ronmental clea' ance and copres of clearance letter

are avallable Wlth the Maharashtra Pollutlon Control Board and may also be seen at

Webs1te at par1vesh n1c m

A copy of the clearance letter shall be sent by proponent to the concemed Mun1c1pal
Corporatlon and the local NGO 1f any, from whom suggest1ons/representatlons if any,
were received whrle processmg the proposal The clearance letter shall also be put on
the website of the Company by the proponent g e ,

The proponent shall upload the status of compllance of the stlpulated EC cond1t1ons
mcludmg results of momtored data on the1r webs1te ‘and shall update the same

perrodlcally It shall s1multaneously be sent to the Reglonal Ofﬁce of MoEF ‘the

" 'respectlve Zonal Ofﬁce of CPCB and the SPCB The crlter1a pollutant levels namely,

- v _SPM RSPM SO2 NOx (ambient levels as well as stack em1ss1ons) or cr1trcal sector

| parameters 1nd1cated for the pro_lect shall be monltored and dlsplayed ata convement

' C) General EC Condltlons -

L
IL.

IH.

IV.

locatlon near the mam gate of the ¢ company in the pub

PP has to strlctly ablde by the condmons st1pulated by SEAC& SEIAA

If applicable Consent for Estabhshment" shall be obtamed from Maharashtra Pollution
Control Board under Air and Water Act and a copy shall be submitted to the
Environment department before start of any construction work at the site.

Under the provisions of Environment (Protection) Act, 1986, legal action shall be
initiated against the project proponent if it was found that construction of the project
has been started without obtaining environmental clearance.

The project proponent shall also submit six monthly reports on the status of

compliance of the stipulated EC conditions including results of monitored data (both
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in hard copies as well as by e-mail) to the respective Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB.
V. The environmental statement for each financial year ending 31st March in Form-V as
is mandated to be submitted by the project proponent to the concerned State Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently, shall also be put on the website of the company along with the
status of compliance of EC conditions and shall also be sent to the respective Regional
Offices of MoEF by e-mail. | "
VL. No further Expansion or modifications, other than mentioned in the EIA Notification,
2006 and its amendments, shall be carried out without prior approval of the SEIAA.
In case of deviations or alterations in the project proposal from those submitted to
SEIAA for clearance a fresh reference shall be made to the SEIAA as applicable to
assess the adequacy of. conditions 1mposed and to add additional environmental
protection measures reqmred if any '
VIL. This envrronmental clearance is 1ssued subject to obtainlng NOC from Forestry &
Wild life angle including clearan_ce from the standing committee of the National Board
for Wild life as if applicable & thiS'environment clearance does not necessarily implies
that Forestry & Wild life clearance granted to the project which will be consrdered
separately on merit. - ‘ »
. The environmental clearance is being 1ssued W1thout prejudice to the action 1n1t1ated under EP Act
or any court case pendlng in the court of law and it does not mean that prOJect proponent has not
violated any envrronmental laws in the past and whatever decision under EP Act or of the Hon’ble
court will be blndlng on the project proponent. Hence this clearance does not give 1mmun1ty to the
project proponent in the case ﬁled against him, 1f ‘any or action 1n1t1ated under EP Act.
. This Environment Clearance is 1ssued purely from an environment pomt of view w1thout prejudice
to any court cases and all other applicable permrssmns/ NOCs shall be obtained before starting
proposed work at site. :
. In case of submission of false document and non-compliance of stipulated conditions, Authority/
Environment Department will revoke or suspend the Environment clearance without any intimation
and initiate appropriate legal action under Environmental Protection Act, 1986.
. Validity of Environment Clearance: The environmental clearance accorded shall be valid as per
EIA Notification, 2006, amended from time to time.
. The above stipulations would be enforced among others under the Water (Prevention and Control
of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the Environment

(Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and Handling) Rules,
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1989 and its amendments, the public Liability Insurance Act, 1991 and its amendments.

9. Any appeal against this Environment clearance shall lie with the National Green Tribunal (Western
Zone Bench, Pune), New Administrative Building, 1% Floor, D-Wing, Opposite Council Hall, Pune,
if preferred, within 30 days as prescribed under Section 16 of the National Greeh Tribunal Act,
2010.

Member Secretary SEIAA)

Copy to: -
1. Chairman, SEIAA; Mumbai.
Secretary, MoEF & CC, IA- D1v1s10n MOEF & CC
Member Secretary, Maharashtra Pollutlon Control Board, Mumba1 .
Regional Office MoEF & CC Nagpur N ‘
District Collector, Pune o '
Commlssmner Pune Mumcrpal Corporatlon (PMC) ; o
Reglonal Ofﬁcer Maharashtra Pollutlon Control Board Pune e

SN RV
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Shivshankar Swaminathan
Annexure R9-2 ( Colly)


01)050(21.78X59.28)°
02) 0.50 ( 19.50 X 93.65)

oamso(ssoxnzso) LR

( DIFFERED AREA UNDER HILL TOP HILL SLOP ZONE)
AS PER 2002 PUBLISHED D P b |
S | eag2080M S

0913.00 s

030938&}

—n g Y

TOTAL AREA = 1867 70 SQ.M.

Al Wg“““’:" i
W:“, nw;‘.

|| Amenmyspace )

15% AMENITY AREA CALCULATION : _
1)0.50 ( 49.72 X 50.46 ) 1254.44 SQM. '}
2)0.50 (43.66 X 51.08) 111508 SQM. fi
3) 0.50 ( 106.09 X 52 57 ) 2788.58 SQ M-

- 4)0.50(5068% 111.77) 2832.25 SOM.

| 5)0.50 X (55.06 X 69.52 ) TR R ) 191380 SQM.

. 6)0.50 (42.91 X 76.56 ) e 3% 1642.59 SQM.

 7)1.00X(776X43.29) e ogaa sn,u’

| TOTAL AREA : s o 1188276 SOM.

TOTAL AMENITY AREA = 11882.76 SQ.M.

24.00 MW.D.P ROAD AREA CALCULATION -

A) 0.5 X ( 16.10 +16.38) X 57.40
B) 05X (21.65+ 24.00 ) X 117.40
C)0.5X(0.52 + 04.80)

D) 05X 2265+ 4.70)

E) 050 (69.28 X 20.50)

F)0.5X (1020 X 69.45 )

G)0.50 (70.50 X 10.05 )

931.328QM. .
2679.66 SQM..

01.25 SQM.

_oe0285QM.
71012 soM. _|] :
35420 SQM. A

354.26 SQ M,

TOTAL AREA

EN'TY SPACE AREA KEY PLAN 'PLOT AREA CALCULATION AFTER AMALGAMATION
SCALE 1:1000 e

01) 0. 5 X 116.69 X 254.04
02)0.50 X (93.70 + 57.89 ) X 439.32

24.00 M.W.D.P ROAD AREA = 5091.09 SQ.M.

5081.09 SQM.

103) 050X (128,62 + 176.71) X 443.75 6774510 SQM.
104)0.50X 127.40 X 245.20 15619.20 SQM.
L S TR 131484.00 sqm.
.6.NO- |
ADJ107 R - ‘ e ]
e Tl s s e SO 1 0005 .?'-..-.‘,”_; R
5 e 8. NO.
: W 108

q

8

Z

43932 M. il ¢ AR ek ARy
/’/l'/"/
~—PLOT AT
/ S. NO.
109+110
e, 5 1,
7
‘3"5
3258M

R¢

Ty 1y

ﬁm ﬂﬁ&ahmﬁ.ﬁa '”k"lﬁf Wl

e m-»‘\“ﬁ*‘l"j“’*" R W e ok B R T e XD

7 B A AT s e R B ALY Yl i

W ol o pe 4 s -y ‘f.,.;,A" 'y Ftr & gf e W) s ey =1 )
e ""am“:ﬂécﬂ.&h A Y X
-

S ey SRR ) £ :A’“ mﬁf " \,;aa“ ,.'_:" j"‘" et Nﬁgm

e i ' b g~ Y i o

B fm”foﬁ( L"*
i @) 0508 mxw
$ 110625 | 8 | o | 200U | SooLT | 28NS, | owosn !-*‘"":’-‘*'-’"j PR e f
B | 195419 | L 6 § 20000UT | 28NOS. | 05) 050 (11892X6.49) ——— 38590 SOM. I
e 1618.40 % | % | o000y | 28NOS. | 06)050(6326X 182  ———— 57578QM |
/ 1618.05 o N S FRWONLE | ANORG — s a{ggw - }
L B el ) E : 20000UT | 28NOS ‘
e i bm" & 1964.19 0 0 S w.nlrouwm 355295 SQM. “i_
T pu— ey O 255351 B, . B8 B s 2l | i
T g 02 T 37180 | 5 602.81 56 56 20000LT | 28NOS. : |
3 54405 371.80 aaem R I W ke 3 RO - it !
N | us e mens | 0 256755 o5 B i ol Bl | |
LAY | 5a0.07 T 30460 % ) 255351 i e o zsnos‘ | !
7 | 5393 ' 350,70 245490 | 3e- | 36790 5 | % B LU B et i
7 T 1 o2e0 | 1908.17 % | s ~29000uT | 28NOS. | 3]‘ & |
1954.19 86 56 | 20000UT | 28NOS. | | 8
359 71 2517.97 0 W geoeouY | ZWNOS. h iy 0
350.70 454 90 56 | 56 2s000LT | 28NOS A 3 g |
27250 56 | % LT | BNOS. | i : ' |
j s b s | 56 ut | zs000ur | 28nOS | 1
o 27374 56 | 56 | 290 20000LIT | 28NOS |
o 256 30 7 | 72 [3450000UT| 37000UT | 38NOS ‘ A
i 262.47 e g a7000LT | 3BNOS. | l P i
261.73 i a7000uT | 36NOS ( w4 ¥ |
e L. ‘ R 72 72 37000 LIT 36 NOS. ‘i // L
Y 1 as202 20359 72 ' 72 37000 LT 36 NOS. , it 9}/ B
S0 g e 72 772 37000 UT | 36NOS /:r/ ‘ /3@ :
& ' S el O i
F ot | e ‘ L . 1 a7000LyT . | 96NOS. | g
\ “8-“ AN T T m.“ e = - 4 9 ) . o il ¢ Rt
l g 43500 m-(‘ﬁ‘ : 72 72 37000 LIT .@OS,‘ iy 5 > |‘!_"’ o i PO w‘
/| eses 30635 | 2 LR | s7o00uT | 3BNOS. | >| AR
7 | me 3 g i ) o8k Tl sroour | %NOS L
Too/ | waam T | 2020 | 2021 | zozi | 2021 | eem | 27021 [ poet | 27021 | 27021 | 2ad1ee |.—— | 243189 | -20- | 3e3ge | e12r | 9egr | 2052 | To535| 18 | 2 ML | WS L B B L R S
S| s  — e e ] o | eS| (F | | 166.32 |
7 | esss ES——— T ) L, | 37000LT | | , | : ‘
g s Tmen | man | o n smnuT | S6NOS HILL TOP & HILL SLOPE AREA CALCULATION '~
- :—-, = | 'A. - . : e DRLNU | e tireat ol | Nexs RIS l,u..‘.. o ,2 3mu‘|‘ :wNOS ! : . : . 'P.
e o %0, | Wase,. | 3280 T | B e i vae S L . B0 P. AESERVATION 2005 D
’ A 3807375 SQM.
PARKING 5394 74 b | :
oo A i T « 493| 508 1048000 11016 NOS | '
20462.22. 18506 | 943196 943196 | 945196 | 0431-96| 0431-T6 | 9431 16 4344..42. | 748Q7.62{  014. 74911 41| -~ |[11204.55| 127386 | 385633 | 457.48 2046498| 508| 2032 |2032 - | D
. ‘ 1 . ' i 8 I
| ' ;
:( ‘ | s
j B
.- L | j |
OPEN SPACE AREA CALQU TION 10% <= 7878.17 SQ. M ' , ol
B o w R P ROAD AREA CALELEATIEN A OF t HQH mcumwu - W&AB f\REAQALCULATION Jlr 5
mw;;;g,;;ﬁ;&ga,x,gm' ".‘_'...,;"5,;;5;9:5“*"" OPEN SPACEAREACALCU&AW 01)05X(5565X4505 ) ————  1253528QM. moa;z:;:em& 3002 om;s&:m )
' e : wozxwawst) J e OS TEBOM. P3)09.26X . 2509 ey : R -
Tmm ,,a?ffsm‘ _ggﬁ.?:?;m@@ e o © 03)050 (3850 + 4270)X 13700 L. séézogm *‘)’0’?‘::3’: Tl o %zgu l ‘
mas ] o 3 i 1 1 ] S le A rIs b ;
g |NTERNAL ROAD AREA CALCULATDN - 3) OSGX 1’1 08 X(M.ﬂﬁ%w , WOE(”W* aymt T e 11906.41 SQM. :;'WQJXT]G' {1"‘.; e 20486 SQLM: v
01)050X(145+ 156 9.00 135450 SO M. 4)8 gg;(g; ?éf(q?% +;7€3 S 08) 050 (76.10 + 4280) ———— 162854 5QM. ;3 08.64 X 2.75 s B ?g gx
- S +21.0474 050 (37.00+ 43. ' e WX 180 Al — ~— 1760 SQM.
| TOTAL AREA UNDER INTERNAL ROAD ———— 135450 SQM. | &) 050 X 48.60 X 06,66 J i D 24053 SQOM ool tl AR
. 7) 0.50 X 86.83 X (40. 33+40m 07) 0.50 (06.74+ 47.90) RS, > 161.42 SQM. P10) 09.17 X 2.60 | 2384 SQOM
8) 0.50 X 58.58 X 25.50 T D746 i ——— 73848 5QM. P11) 11.37 X 1.50 ’ 17,08 SQM
+9) 0.50 X 57.41 X (16.48+32.25) - 4208,79 SQM. , P12)09.80X 153 e 14998QM.
TOTAL ’3375 17 8OM. TOTAL AREA e 15806.26'5QM P1)09BOX325 | - 28450M
TOTAL MO AFEA = 1600820 0. w0 e T
NET OPEN SPACE = 7878.17 SQM. e i ol | . 16705QM. 8\ G
PERMISSIBLE OPEN SPACE = 7878.17 SQM. HILL TOP & HILL SLOPE AREA CALCULATION :-- e & s &
A b gl (IR UG .
ASPERRP P19) 06,64 X261 | 1733 SO M
AREA CALCULATIONS OF PARKING SLAB - A) 050 (3818 171.15) e e TOTAL Pmesgpem 362 65 SQ.M o 80
1) 2796 X 1500 — ~ 419.40 SQM. 8)050( 17000 X 12040 ——— 1023400 SQ M el v
C)050(3040X1 oot ! HILL TOP & HILL SLOPE AREA = 38073.75 sQM
2)37.96X 1000 ——— 379.60SQ M. 3k - i i HILL TOP & HILL ’SLOPE AREA CALCULATION :-- &
3)45.46 X 1046 ——— 475.518QM. D) 0.50 (69.15+ 78.94) X 188.50 13957 48 SQM. AR Ao i
P. RESERVATION 2005 D.P %/
4)4358X 1523 ~——— 663.728QM E) 050 (14150 X 51.50 ) ———— 34363 SOM. BODF.H ] ik “ /]
B AZTLX 1048 e wwmeu.a.‘,, = F)0.60 (12545 X 68,25} - TETeTTT 5280:88 SO A) 056 ( 169,25 X 85 43 - 679440 SQM ® Q‘/% \ ' ?: |
6)1793X1523 ——— 27307 SQM G) 050 (124.50 X 64.40) ————— 400890 SQOM B)0.50 (76,60 X 156.83 ) 8018.65 SOM. W Qk o ‘ 8, ’.
7)17.02X 05,18 ~——— (088.33 SQ.N } et e n H) 0.50 ( 68.00 X 03.50 ) ———— 00119.00 SOM. C)050( 16632 X 31.01) 2576.79 SOM. 2 g : ‘ /]
8) 1557X09.80 — 154.148Q. f i 1) 0.50 ( 58.80X 17.05) —————  501.27SQM. D) 0.50 { 166.32 X98.00) 8149.68 SOM. & £ 1
W AR RN ST ST PLTORY S TSP L5 SNae S A - 3 e 1 *
9)20.76 X0082  ——— 017.02 SQ. L e TOTAL —————  42660.95S5Q M. E) 0.50 (166.86 X 60.18 ) 502082 SQM. Jg ‘ ; '
10) 25.68 X 17.33 R Hi PE AR 12669.95 SQM. : F) 0.50 ( 141.98 X 94 26) 6691.52 SQM. ] . r
11) 30.66 X 20.33 G) 0.50 (125.42 X 41 83) 262316 SQM L”
12) 72.96 X 10.46 H) 0.50 ( 51.66 X 07.81) 00201.73 SQ.M. ‘if;;":._
13) 86.67 X 10.46 ‘ ‘ i o
TOTAL : TGTPL 38073.75 SQAM. ? '
: 2600M RP
| ~ LOCATION Pl
e e e R e R N S a"'( j:?:.&a.x’é&u<m J‘M»M'ﬁ#_ﬁ—n“h uunLum %Mwmu 1.«.-&:;1-‘&). 3 P = wv¢ J......x <;-..‘a=\,2‘.}.’:;~£..d‘. _‘:;;‘.—‘..k,.;.h-'. A T SR
& N el o V“W-&JA&- e ot S S T

el
11480




611
OPEN SPACE AREA CAE_CL,LATEGNS
OPEN SPACE (PLOTNG. 01}
11 0.50 X 26.50 x 50,80 Q670.45 SQM.
2).0.50 X 53.20 X 13.20 0390.72 SO.M.
3 050X 4680 % 71.98 e 168363 SQ.M.
4)0.50 X 68.30 % 28.10 1008.32 SQM.
5) 0.50 X 46.64897 X (12.40+24.85)——— 0868.80 SOM.
6) 030X 404X 3410 (068.88 SQ.M,
710,50 X 16.80x 8,70 0073.08 SQM.
8) 0.50 X 35.65 X (12.60+14,70) ~ 0486.62 SQM,
) 9 0.50 X 32.25 x 13.45 e (216,88 SOM. | NG 01
- i 10) .50 X 26,60 13.00 0166:40 SQM, SHEET NO:- O f‘_ 3
o 11} 0.50 X 27.85 X {14.20+15.25) 0382.24 SQM. ‘ | | STAMP OF Aw?ﬁﬁ’%OV& PLAN.
o 12} 0.50 X 55.05 X (19.90+20.95) 1005.13 SQ.M. : -
- " © y 13) .50 X 26.436 X {12.85+12.85) - 0342.35 3Q.M. ERDP. g 97085;}"
\ P A 14} 0.50 X 29.05 X (8.26+8.66) — (24576 SOM. D FL0RAnnm
2 e e 15) 0,50 X 14.27 X {6.10+2.13) — (058.72 50!
_ B Y e % ha N TETA TBET 55 SO AT er the purpose of Woper rirculation e ‘
| """ OPENSPACE v ' ;}f’gfd Pa?“"&a’éd *10 have ct"""““ﬁz Mote : No sale or lease of a plot in layout
ﬁ -- — T e&heras:rziggs forrihlag:v: Ny gm':n?d' Jwill be recognised and o building per-
i S pment & 1 { mission in any piot in the layout wili be
| B adjacent lands. the P.M.C. reéserves the less final tion to th
£ Lo right to permit access and extension of | | Granten uniess final sanction to the A
i ’)ffgﬁt‘g\, ’:“% the ’nzernai roads & Sewlcés thrOugh iaycut. s Obtaiﬁed ffom!he Ml}nlcma
PN this fans under iayoutISquismn 5"“"‘“"'55*0"“-
< TNV ARE A AD PER DEMARCATION
A B
y LT

s PLOT AREA . SLHON0

__PROPOSED ALLIGNMENT OF STREAM - | |

: 5 8025 24
: 4 BET 56
& | BALANOE PLOT AREA Capaus A8

& | TOTAL AREAUNDER W ' ' 150826

ANNITY SPACE USIDER MO H - 9948.44
REMAINING DIFFERED AREA UNDER M D H. - 556762
7 APEA IF STREAR AS BER 308 48
RUTONT « {14481+ 47 HEXOA0 P MK 25N
% 1 RERARNG FLOT AREA

% Sne AT (o
Z CGREN BPACE 0%

10 ] AMESNTY SPACE 13

% AREE U
-
4

At
) ;f.: 75911 4
L ' ssmae;@
R Sl E
Do B
- w? :‘.’i?ﬁi..,.—zf
i b 53 1

VSRR S

ZETAAE

341 PEOCONED COVERAGE.  BELOWS AR ;fe:;@.‘}:‘.ﬁ::’»;-iﬁj.—_ 2134773

35| PERMISSIBLE TENAMENT o a2

38 EXISTIG 1 v o 018
71 pageoss ‘k%wé_g,w )

:f‘??Ei\ E?% F(“ATE C}‘f AF%C TECT..

@ el _
W S > k> SN
i BT £ S I .- e

|

re

NAME SENATURE c&*« SEE E,S:: CiF TN ‘1 FEAM

' REVISED LAYOUT OF BUILDING'S
AT ($.NO. 109 + S.NO. 110},
AT, MOUIE WARJE, PUNE.

Uhfp w $AABT VIJAY A 33{}3 07 s’vfljﬁ\sff’x . g%i%h?-?i
poranT  DEVYANY13/Z/08 |DEVYANI | ZNE0
e - _j30sme | agiods




o>

b
N

i1
SR

SH DENSITY HOUSiNG

¢ HIGH DEN

a2

0 0 10 A T i RSN s

OPEN SPACE AREA CALCULATIONS - -
OFEN SPACE (PLOTNG. 1) B .
1} 0.50 X 26:50 % 5060
2y 080 59.20% 1280
3) 050 % 4880 % 7195
41 0.50 % 60,30 % 29.10 _ 0
5) 050 X 46,64697 X (12 40+24 85) = OBf
610.50 € 4.04 % 34,10 e (8

7} 650 % 16 80 RO
2y 050X 36565 X (1280+14.70).

905X 322

121050 X BR06 X

e

PRV A Wl RS

BT R TP Y 2SS o N

SRARMER

TRAM

" Buiting Developmpnt Defarthent

e MO IPUC,

3,

1B AREA AS PER DEN




AMENITY SPACE AREA KEY PLAN

24,00 MW.D P ROAD AREA CALCULATION

SCALE 1:1000

%
K}
e

AMENITY \
B753.04 SQ.M. \

SCALE 11000

ST ATENMEMNT PLOT MNE. o1

I
f:g\f(?;:% ! GROLIND L, s‘-.fl?%sr . JSECOND FL | SHIRD L SOURTH EL | FIFTHFL | BICTH FLISEVENTH FLL BIGHTH X NTH P | TENTHFL. | ELEVERTHBL | TWEOVETHFL | TOTAL E}\;ﬁ? YOTAL S j\iiﬁg )’:5(1 m},i,r:;;m E}jf;;iw
B50H  JGROUND JaBO R | WS06 o - i - . vt R GIBE06 ' (rHB5.08 A o - NN R
256.81 fo07 | 2304M 157 84 7R 147,85 15783 15783 167 82 7B .- - - 1681 1108 25 . 187 18 145,76 G944 SREBE 28 NS
435,30 Boa (7 | 230488 | rveen 2787 ety 27947 R AN argar a¥gar - - s - $ORE 15 1954 18 MA. 202 38 - (27 5% (2 4h BRY.67 o NG
2 8- 367a2 | P07 | 280N B T NPR TR 2t 25 mien | estay | 23120 00 ] e - = e . - Y618 40 -n 161840 1 ag. 43 a1 V7 o coaa | aroe | oeNOG
2C- 5305 | P07 | 2504M, | - 115 | 23113 24118 P 251 15 o . - e . L6 18.08 e 161805 | Ao 4 g e Toana ¥ aeoss | ubNOS,
20 ; 43580 | POV | 2B0AM R @rga7 1 279.47 217 Fresr b gy VAN RT b s: RV S . s 195410 ~wnanes 1954,10 2o 200 3% Y _oé_:m 56167 28.K08,
sa. | 54007 PP TV B A6ape | 36480 45459 < 364,50 464 89 364 69 ABAER | e - - ] s sore 255282 0 80 BE5A 1 3 SER ey 0644 61951 .| saNOS
8B. [ ] 54495 By | BR0AM. | nevemons 37180 $11.80 37180 ATLED krek:4 7180 37180 - - s I 60 GGat | R0 HY 38 B0 19726 0 | 0844 | 62180 28 NOS.
kR / = $4488 P07 | 2004 M. R 36055 | o60ES SRESS aERES | 29965 368,65 '345\53_,55 “pes s . . - 9847 68 - ORGT B 30 T B 152 044 HELGB NS
3D~ | G | Be007 P e 07 | B80AM | oo | apdgg | 6489 | 96469 | GGAAG | 05400 | J6Apa | 96469 = — = . e 550 A% 68 SEEE &1 A Ery . s | 0aaa | omEl | ACHOE ]
AE: | & | 5085 | P07 | 23040 | SE070 | 89070 | 3070 | 45070 | Aere | 4s070 | 48070 — - - PRy Fsa 00 T SE S EA e | G44d | GeIET | 28NOS
[ EE \ ?: .. 432,33 R * §r | g3.04 s 27280 37‘?3..556 . &ﬁ?.ﬁ{s‘ _ gLk . 2FEH »?'7250 2‘?;.2,5{). - e v e -~ - S0 B o067 1608 17 {3{: . SBGTY . . f‘%}gs ) a4 575,25 28 NO&:
2F > 43630} F e OF | 2804M, f e 2197 | 277 2By LRI O A 21917 AT e R - W54 19 w1 15478 o 2923 e 18726 Bo4s | BE167 28 NOS
SF /21 I 1P Or | 2304M 3837 | MeT] 350,71 359.71 g7 | s | meri e amseses ST YT 251197 aF. SF7.00 o ASERS 0944 | aesa8 | P8 NOS
5G. 7 % | 53998 | P4 07 | ZA0AN. | e | 35070 | 38070 WO | 5070 | 9070 | 96070 SO0 | e — I o AABA.E0 N LN ST e A igvas | OB4a | eeour | eAMGS
2. / 3 442,88 P 7§ e T e 27250 - avRsy @R | RIRN0 2rR.80 ARE e e T T wrmanin Y 50 0057 180817 PN WEIG ] e iERRs T g 57225 | 28NOG
2Hf e _*535.&'5 e 07| 2304 M s ?79.17 21947 amad ooamer ey Rk a7 - ogreaT ey - P— - O 54 1Y 1654 10 Py e 30 R g E?.?Jé ' 00.44 BE1GY | 2B NOS
21 P HBAG PPy [ 2004k | e 21374 _2‘13'.'?4_ PO _ 27?3-74 - araze | oarard | .55?3&’*'* e T s o - 195618 _ 191618 2 G608 ' m?;ﬁ _ r.ma se1as | BBNOS
PN L R B R TN — aWHSC | 28BS0 asgay | 26830 ZEBAED | ESR3G 25830 | ABE20. ] aS8E) | e ST S 232470 gz 2’&?3{}2 24 B4R raen s BEey 2088 66606 | IENOS
SK- | .| 41231 | Pang | 280N, | wzar | aoadr | agray | waar | Gedi | oaear | 64T | AT BEAT | — y i T e M T gy pop P POV R vy
™ \ MIBE P08 | 285N 26173 261,73 BN 961 T3 561,73 RN I TR E N SRS _ _ _ 235637 265 57 2 62 $0.78 5297 Piap | GRIE0 | ASNOS.
K \ - AB4S4 B 0p | 280N | i e S T 2461 st 20481 WAL ] EAET | e S5 1,49 o0 44 DR54 G4 HO8. 16 G0.7% w28y wWag |oress [ SBNOS
3 \ 2B L P08 | 2REOM - R B3 5% Q59 26659 24380 23,59 owse ] Mese | ke RN e S RBAE A ' hds 4 31 20551 %72 wer 1425 I 24 56 NOS.
e ABPAS | P 0f | 2BBOM. | 29475 | soard | 29473 2415 P73 | £9473 | 29473} @7 | ggary | e - 557 57 65257 2 96 45 oo, 7z 9297 2062 | 79832 | JENCE
LT 448 59 Poh | BEBOM ausos | ocones | zoase 268 s b osow ) sosoe 2846 728 20892 st s 663 87 06 66 2664 48 9K 00 007 e O N
L 43/00 L P9 | SREOHM 28001 266 201 A0 H% 2091 .08 a1 80 (v RO | 42000 . 2500 09 o, 77 46 Gt 21086 SENCIS,
T Aa9n | PR | BsOM | - MB35 | 30645 0.3 6 9 06,45 foeon 1 a0 3 36 35 WRas | o Y T Yy PrgY o PP ey
A0 [ 47E 8 PR T STV T 6% 321 A% RN 321.8% S8 L a918% 1 3ss 321 65 %2185 ' RBGE BY 064 2108.90 3 M PRIEEY 26 (% TG NS, ' /
20 j 424 591 Boo0o ] SBEOM. | - 27031 27021 00T | £reay STO2 FTG et a0 B 27021 2080 | 2431 00 2431 50 20 A6 5 a5 T 95 SENOS {
Z W [ 436.58 @ ot § 2880 BBG ERCBY a0 8% 280182 7HG89 {!5{‘."8&’ 8089 280 3% 28089 aRDE 4 Y B0 88 2. Y auay T AR HINOS /
20 [ %36 58 Poeod | 2REOM. | e 286,69 28C1EH 28089 28048 RE0.50 28086 26009 28080 250 8Y SRR a6y L 2EI0.G8 20Q. KA 435 2HMOS i
N [ 43500 B9 | 28E0M 2800 28001 Z80.08 28O Z80.01 280 0 B0 2RO 26001 252008 282008 P 78S IBNOS.
1. [ LAY B9 2B BOM. | e wou0 | aseen 362,80 362 80 367 80 362 80 50 80 X G 36260 3265 20 W65, 20 30 489 4z BO7 14 3 NGS
AL 14704.83 - S 6 Q431001 431,96 1943106 | 0431.86 | 0431.96| Q481.96 | 9431.90 { 4344.42 | 4344.42 | 74897 62 MAZS | 7401197 1208565 1273868 1 3885 50 5748 [ 2046483 11016 NOS,
2. B9.42 [ 2} 38 0N 2587 | eS0T SEs.0¢ | 86507 IHOT | IEROY 465 47 parse 1 aEs07 36507 507 T 4296 88 a8 2%. 538 4 290 44 o 86,48 .
21 H7A5 (e 1f 38 I0M Cwars | oRiave EE 2976 25978 | &TLTS 270 76 22051 | 2716 u e ' DI Febi 3036 20 245 2 2 78 62 188,64 209.90 HEES . 46 NOS
24 GraRy BCFoh asann | e ABO.8E | 28082 269 82 180 8E RED 52 25087 E0 62 815 7% 38087 339 82 147 08 3062 16 3L 19 24 £70,5 4815 21252 2 54 55679 1 NOS.
' 1548.84
Jrr%”( & BARING 3o 4
: ;"}i‘ﬁf“’ 45138
T, 20617.02 084 64 (384,65 34 63 1034 65 485 | 468 SYRE 5 B4 BI 03468 10534 65 TR 517.80 144G UF ra53.A0 sS4 .54 Ay 7 HET AL 62 0 TBU7.00 AR

24 00 MWD P ROAD AREA CALCULATION -

A CB X (1642 -
BIGEX (2

18 2403
CHOEX {200 + 2328 X 7154
YOEX (2208

. e o’
21 0B0X

aa

2192 -

B.21) X B7.84

B8y A BL.06
1A FT KB 26

X THEE63

A

sty ami i
[N
W A W

AN NSO

DR 15 GG,

263720 VWO
155170 S0M
TRET 36 SOLM

23630 i
AN I

TOTAL AREA

s s

AREA ==

SR A N R g .
BUES 24 S0 A

8025 24 SCM.

24.00 M.W.D.P ROAD

AMENET‘{ SPACE CALCULATION -

AMENITY Sm; - SHOWN ON RESERVAT ;ON AREA

AR A ek AR AN
A PN o A

T Arre e AL LN

ff ?J\x fv*g/\

STAL Amw'w SPACE - 994844 5Q, M

B

HRAR 4

'u/

1’\/'

BEEA CALOL }LATRJEW O COMNNET YiNCx PARIKING

>-> 4]
I’v 2
Ba

8

et

<
I"x

Py

PE) 01,

St
B

2)05% {2 08
Y05 X (545
;i,}? A5 E

YOR 08K o

¢

56 % 08 7
Py OB 0 X 0 5
CRESORTE K 1S5

OB A 00
B0y 0260 X 14,11
B11Y 07 35 X 08 08
1 RIOT BE X OB
] P onasXoee
BIOE X 1050

ij 0180 X 85,14

]

B3 0156 X 08 f-JQ '

G
QA T

TP ADVK T reimminin. [}

30878 X 0R61

f’ssw LT EDX G 6
QY 0652 X R &
PR0Y (82 X 0240
r‘m 08.85 X 08, r.;o

i (3175 45 B M,

3 SLAG -

smaasmmrsne (U577 GO -

GEA 0

L Y

S

AP A D At

3 4"* BCYM

P ——

PN L E ST Y
| eemmsemnenrosen (Y €550 S RA.

wsesimnse (318 P03 B0 bA
— m 4. %f's C;a:';\ M

e

et FJU 71 8G. M

ommsnmimines S50E0 G STY A
wtemmmemornrer (F3EE 5T E0) M,
e (1 G s@.m.

0218

ot ar

R 4773 ”%5 n{.} 4.
e Q733 18 S M

S O B0
Mf E7 RO A

mscsmmmmenose (3 E AT GCT A,

1l L}TAL

ot 451 1 SCLM,

OPEN SPACE ARFA C‘f\i( 1L AHON
LR “’“N" AFLIT R 01
3 5.0 K 50 x 080 '

s (70,86 G

Y AG BABQT X 11
»}4‘4 %ﬁ'x;,a HE:

- Aeapen YN
AP A i e it Ljﬂ-i{-}
. can TN
evasermaw. {30 f

L L DY P T o
X

e (RS 586 G0 M
245 76 S0 &
.:«;':" b3 {e:; mi&.m} [ e (O 75 SCY A

TETAL . b TS D& S 1]

OUIRED OPEN SPACE AREA 10% = 66¢

Pinmaanne o i

A0 29 SCHM,

OVIDED OPEN SPACE AREA = 7667.96

[ToTAL AREA OF r\ow« TING PARKING ua.,ag < 45131 SOM |

010825 X BAQ < 005521 SQM.
1115025 X 76.80 =~ 1178.40 QM
1:2) esoo X Q235 e Q1175 SQM.

TQTAL e 1245 45 SQLM,

_8.13;..9-@fiz&;@g_-‘ﬁ;@ee;c:uw;cm

EEVEE TR R R
65 GAD | 6877 % P25
Gy 08 1G22 K 30:31)

' 5:;&.; ."3:;;;:'

IS b N
AN 30,

R ERARINI

A

.'i"?.i)' f iﬁf@w wg“w AR

IR N

HEEH

{:".IL;. FER -

R A 3;9, G

H.0H AREA CALGL

EA IO o

A% =:( 7 G
D7 O 0 Y8 X AT QG
QB GBG{ZY G RSB0}

PRV
N AR
RN Y
A RN

HORYA AN AN

Nt AN AL

& .‘ia‘%? &
RAAE B B %‘

B N L I Y
T
A s

e AL B0
AT

TR A SN

TCYAL AREA

TOTAL FH.DM. AREA =

LTI

1580626 50

LB 06 B

AR WA

?& (}i& wé?’
3 i i 1‘%/3 :a"”}’
mm _S%Hi}fﬁw .
TOTAL
?’ '%%K*N %aw i

eI,

LT

R AR

5 \i M

50 4

0185 67 8
e (276,58 SQLM,

TAL e Q62 45 SCLM,

PARKING SLAR 3-

0B 1504 X 38.63 - DEEB.T? SCIM.

B

PLOT_AREA CALCULATION AFTER AMALWATEQN

PARKING SLAS 4.

01 0. 57)(1166@)(25@(}4 :
R ) 0‘5@%{93?&% b?B@}X&G@&Q sommnion 332@8%@3(3?\

| 03)@%)?(12862 F 17871 ) X 443.75 o 1 6?’;’4 {}'fs' ;
'=04)05§}X ”12?4. X245?O ' ; ;

?43?“% 408Q. N,

107) 2546 X 05,00 e 0127.30 SQ.M.
082796 X 1500 = 0419.40 SQM.
00) 37.97 X 15.46 e 0587.02 SQM.

TOTAL = 018682 SQ.M.

2046

L T £ s SV R WV NP VNE.

SLAB -4
4206,

o aue whee

et wanvn sl

20T

48 40

SLAB -4

33.54

;
AV i
|€\"|\-\f}- E—‘:ﬁ\‘.;‘éﬁ:n.
- 1046,
® R

@ Er:_

?;::
| 417,
BLAB-2 |
- @

B LN )

L

“: . 3 WA

38,63

JPITORONOR. &

Y
i W

S REC T

SLAK-3

WM&NCEMENI y
3:/121 2014

8 Ne, 110

LOCA’I‘EQN PLAN

ADSC§ NE

24.00 M. RE.

DIFFERED AREA

s i i o i g N RO

PLOT AREA CALCULATION

24.00 MW R P ROAD AREA CALCULATEON

O1YOEA{237 71+ 244, 88}?(1 5 ;sg&a 84 Q1M

i

i

3

| CHINMAY Y KALE




614

AD
T PLOT AREA CALCULATION :- EXISTING BLDG TOTAL F.S.| STATEMENT STAMP OF APPROVAL %
. . : = 4 PEOF G 7 . 7 >
e R BT A \ a0, AL AL i ekl | e 52605 (6500 iy | koo o o pC] sty vy sy | iyl fetin ey Cet Tyl ot/ |OD LAYOUT
) TR \ 28015, 03) 030 X { 12862 + (7671 ) X 44375 = E7748.10 A VL Y Y L M Yl il Vil W Vil Wl Vil e, B A Vil s W, Y ) )
O F 4 4 . = . - - v - 4 4
o - w3/ T §8_ \%, 937,65 04) 0.50 X 127.40 X 245.20 = 15619.20 /1?/-)5/ o +/°‘7;‘ - _{/ o 1483 - ';'75}// 1583 // e ﬁé{ e 7{_/ 7/_/ /ﬁém .
Reiw - Ju)9202¥ | g3 @ ik AL RSB0 LV VAl V=V % €, Ol Ve V0 B il V0 R 578 VLS ) LAV WVl Vil ey Wik, Wil -3 Ve B A e . . s TS, ,
< \= sEr o 28 | /| 6138 [P ¥ ogjason ] A~ /| 951.207| 281207 fa3wa0 | 2310 fasydo A I | b oA A A |- N A N A e ] Ao | A61BAD B Be | o ] Ao |7 12726 | Gesk| 477,96 |28 NOS, §) T TS 7 ATl AT eI € AT JRATATHT HTT SHTE. PRou; -
\ T g A0y, O W L R % Wt Y, TV % ) Sl V) TV W Vil M Wi il Vil el Vil W -3 i W15 S T i Vi -, 03 T XS L el Bl by
| \ e 3 .10 W Y T s D el Ve 0 Vel il WS V0 M5 Wil Vil i Wy Wy B S A V=, A X V0 - i Vit -l i v e R b bbb i i R E
B.D.P AREA CALCULATION :-- J=" *] A I DA, T i O A G-I T WL I O Wl VT il W2l Sl il 7 % W T W Y ViV Wl Y W WD Y G| F AR PROPOSED : o G L 8
=T UYL R NSRSt Sl s SE-1 & M35 |R 10N BOA 72 I 5780/ ey Jspko | shey |5 Jape/ | Snsd | N A S| A N A A Ak |2 ] 2628 Y 3B Sl B0M0 Y - | Napde ] DT SEEY] 26 Nes. e i A H 3 gz R fim
A) 0.50 (158.65 X 84.73) = 6721.20 e s e . s e e GRS e | 3C2] o} 544887 | 7+ 07| 2304 M|~ | 36985 | 36965 ~ | 36965 | 36965 | 369.65 | 36965 | 36865 | ~— |-~ N A= |/ A= —Z A 28158 | < | 2587585 | 3€ -f W8 | L | 12126 | 0944 | 62358 . b. COMMERGIAL 1981.78 gul HRTHeIUT s oo g
) 0.0 (168.72 X 3041) - 2368.3 | 02 L L . GO 0 Pl 0 ), L Ol V0 VIl W T Vsl 0, Wl Vil Wl Wl Wl T Wl 0 W Y Wkl Bl VLo ) s o EXGESS BALGERY 60
ol it o A B o B - DS 0 L i B A W0 = - Y B A VD e Dl Vi) el T Tl Vi T, Ml W LY T W T il V2 W Wl W D TOTAL AR PROPOSED
g ggg 8225; ;(( ;2022)6)=_ iggig; ® : PLOT AT—— i P % / 2 i}%{g/ f}:/ﬁa/ + 07 };}W //_1 Z////zyﬁ //27;'{5(0/ }/5;/ o 37;/9// ;:gz // /22;})5;’ /}7,;?'7/ /:/‘/ 7? W ol 77(2 i VA ‘/j‘{ //’?’;:/7)5;/ /00/6; gg%‘)z 2E }2;/;79/ ‘7; /)(;2/3;/ A osasy” 725/ )/:T/N/os, = N.oyﬁusgiﬁu (BASEMENT+PARKING+PODIUM FL+ COVERAGE) | 8566.32
: : ; ' . £ i i [ A—- i - : 3 78. ~= - —- - - ; - X - . - k . 28/NOS: b. BALCONY AREA " 1810.58 AREA STATEMENT sQMT
F) 0.50 (142.40 X 85.17) = 6064.10 % © — - F * 30| B+ 97] 2304 W 79 s AWl 237 b 17 9 4 27817 2 2 1954.1 4 2 32 7.2 09 56167
g ¢ - - 2 - 1 - (s - poom ; 0 9 Z _ = 26 9.4 2526 | /28 NOS. _ TERRACE AREA 1687.08 1. AREA OF PLOT 131300.00
G) 0.50 (53.67 X 124.82) = 3349.54 7% lB‘ _ e S NO #7 / pre /% Vi 32/7/7 -~ /:/ e = /353 | AN i //js g"f il ’;gg ';’:)/ 353'/7?( _/_/ //_[ = _/_/ - _{/ . = s o /25)5;,9%/ //j'/; = }}gzx .ot /:27 % /;“ /;/&) 9 /Zg/élgg . STAIRCASE (PREMIUM) AREA 418.38 (minimum area of a,b,c to be considered)
H) 0.50 (51.04 X 07.20) = 183.74 nZ\ | e & 109+110 o / 3E-f | P8I IF OB L N 30701 36079 | 30 L 0Ty | 3070 4 350 D ol = Vol Pl ,/{‘55"9/0 2 /24 el - & > ' - = e. FIRE STAIRCASE AREA 398.40 (@) As per ownership document (7712, CTS extrach) 731300.00
=2 A | e P / (364 &) 43ise | p7+ 07| 2304 W 27 | 27280 } 727250 | 272507 |7 27280 7| 27250” | 27280 | 272507 | A |~ D i Pl o —~ | 1967.50"| 0067 | 1908.¥7 |26 -} 28679 | -~ | 19285 |~ 09d4 | 57225 | 28'Nos” . PASSAGE + LOBBY AREA 973.24 (B) As per measurement sheet 131484.00
TOTAL=dTBs0sasaM Q| —= < / ) ARV W A L e W A VDL A W S LA W i T L B Vil e W, Ol ST Wil o W X VW Wl 7 il W WY . e o0 a3 : LI i
g - 2t/ 4544 1P+ 07 308M] 2 N 27878 273787 Va1zas [ 21398 127374 N 23874 | 2134 | -4 A - — A= A~/ | A91ed8 | <= | 19161181 21 | 28608 | A 12796 /| 09.44 541.28 | /28 NOS. h._O.H. WATER TANK AREA 325.00 2. Deductions for - : —
AD.H AREACALCULATION o ©.77N / i N0 3 L Y Wl -0 VA Ve - S o S O W Sl Vil Wy W T B VX W71 A O TVl W D Y Y - a7 — e 3400 W 0P, ROAD = US4 ZHO0U W RP/DP. FORD = 28954 |
01) 0.5 X ( 55.65 X 45.05 ) = 125352 \ “ﬁ/ \ 5/ 4 KX X | 4231 | A oo 2880 M” A~ | d6247 | 26247 | 26247 | 26247 | 26747 | 26247 | 26247 | 26247 | (26247 " < | > -~ Y 236223 -~ 1236228 | 2 k-1 35424, | 072 | 9297 2142 | /67364 | 36NOS, kUG, TANK AREA 277.00 5) Any D.P Reservation area 3789054
02) 0.5 X ( 40.10 X 55.15 ) = 1105.76 \ P % o 24 -\ 11,06 _J'p + 00l 7880°M] ~ -~ | 261.73| 26178 |"26Y73 | 26178 | 26%73 /| 261737 | 261,73 | 26%73 | 26138 | = 1 - -/ | /2355571 f A—- 358571 2 LA 3o A 9072 |/ 9287 | 142 67180 | 36N0S. I_S.T.PJOWC AREA 115.00 (Total a+b) 4880532
03) 0.50 ( 38.50 + 42.70 ) X 137.00 = 5562.20 \ - \ N 3\ A 4845 | P+ 09| 2880 M) ——< ¥ 29461 | 29461 | 29461 |7 20461 | 29481 | 29461 | 29461 | 729461 | 2046} ~-- Z- <= /| 265148 | 0044 | 2651493 ' 31 ~| 398.16 072 /| 4297 | 1422} 728647 36 NOS. m. ;E'GCSERT T: mT:;gErERAREA 123-22 3-%‘::&:;2 ﬁﬁg’ég-ﬂloﬂ ?i;g;-z
o oot b e B L T N7 P N 2 / 317\ | 45792 7| 7t 0ol 2880 W[ A | 29350 | 729380 | 29350” | 29350 7| 29359” | 720350 t 29359 | 29350 | 29359 | < - N A N 83| T~ 1264230 |3 ) ps0y | 9072 [ 9291 | 1442 | 73x24 f 367NOS " ; 7 AMINITY SPACE UNDER F.D H.= 004644 :
05A) 0.50 X 48.33 X 03.85 = 93.04 4 \6{5 // \f.,,) / 34 7\ | 745145 v ¥ oafaspi Ny 2~ 26475 | Foa73 73| 29473 N 29473/ 98438 | 20473 N 8413 2475 | --F —" ¥ -7 Vesas1 | ~-—" |2652.5 30~ | 30845 /| 9072 92:97 %052 | 798,35 |36 NOS, /| 0. PUZZLE PARKING 200.00 R EMAINING DIFFERED AREA UNDER H B = 585782
058) 0.50 X 49.33 X 04.15 = 102.36 o \'4 F g 5 / = 7 A A 7 - 2 2 P i ¥ a 7z 7 —AREA OF STREAMAS PERDP. M TONT = (144 81+147.56 X 0.50 )M X 25M ) 365.46
bt R Pl ot - \ / SKZ T viss |77 o 0] = Tovsss I ganoe | dansh | asoon | doosn |Vasss | wsse” | teosk | s ] 2717 = 71 7 7% 1 aesat | ook ] pGoadB]” 3K T sboay [ sors ] sher [ ] s sees” e SRce Toh oy T4 BE DEDIET s
07) 0.50 ( 06.74 X 47.90 ) = 161.42 3 \ - \ L 2R A/ 400 | P4 PIBRO MY - /| 280p1 | 28081 /] 280.0)7| 28901 1 280.01] 28001 28001 | 280.0)"| (28001 |-~ A < N -~ N 252009 ~  }2520. 2R~ 37746 | 26 | 9297 | /2058 | 71085 |~ 36NOS. b. AMENITY SPACE 15%
08) 0.50 ( 27.10 X 54.50 ) = 73848 - N \ | — <124y 2M /‘}3?‘ (P Yoo BN~ < /] 3063 /365'}5/ (30835 [ 635 | /30635 | 35| J0636 ) 0635 063 [~ VA | sras ooreo | 2TSBS A A M| st I 928 | eaes ] dosy ]7'{5"{:/ /36N0S. TOTAL NON F&1 AREA 15039.09 = A O TRANSPOREN T Y0 B DENCT) S0
. . e 0 1 P4 - ; g 3 > ) =y - m ; v - 96 . . ; 8. Plotable area (if applicable) 0.00
- \\I/ 5 D_\.S.N 08327 - ] ﬁSG/,Sﬁ P /09%8‘90/“ _/,/_ )5{;/ /28093 280,89 0. 280789 0.8 89 2}0(89 .89 | - ! __7/ . /_-/ 25/2(01 A /02’ 67 /2'5;0’ 68 AP V4 /38}‘8? 92.61 9;8’7 L 20.5 /714}8/ 6NOS. ] 9. B:ilt up aanr:a \A:itha ‘::f_lerenoe to basic F.S.I. as per front road 72055.25
ADJ.S.NO.83 55,5 M 124. N 2@-]7 | #3658 |F + /| BOM] ~——~ | 28089 | 280.89 " | 28089 | 280.89 B0jB9 | 28089 /| 28089 | 26089 |” 28089 | <-- o <= /| 252801 | 0267 | 263068 | 20 | 38187 | 9261 92.97 2052 714.357| 36NOS. width (Sr.No.12xbasic FS1 1.10) (66322.96X1.10 = 72955.25 )
AD N 7| 58007 | P 0 2880 Wl Z-—7 | 728081 | 2601 | 260gr | 728001 /| 2800V | 7380161 | 28001, 7| 20V | Togpd1 | 2 7| 7 A~ | 77 | psmogw 252008 |7 oN | wriss” | oast | s91” | 208 | 7198 | seMos,” Vi paraiasiis o FSl-Gased o oad walk TTOD Zors T
'S-No LT ARER It PLAN 304" 7| 59d2 J'p £ 092880 My ~<- | 36280 | 36286 | 36280°| /36280 | 36780 | 36280 | 36280 | 362807| 36280 |-~ [ “-o |/328520 °3265.20°| /3 0~ | “48942 /| 9261 |~ 9405 20, 7,14 |36 NOS, FORM OF STATEMENT - 2 o el W s T ' 0.00
. 107 R O "TOTAL” /| 1470483 718506, | 9431.96| 9431,96 |943196] 943196 | 0431.96] 9431.96 | 9431.96 | 434442 a3a443| ~ ~ | ~ 7 | 7dsere2) 014.35 | 7a91197] ~— | 1120955 | 127386 | 355533 /] 457.48]2046483]1023 NO [SR. NO. 9 (a) ] 7 Tr-sfu FST/ TDR loading
. ADDITION AREA OF TRANSFORMER 0.00
&, EXIS COv. 1335.59 EXSTING BUILDING b ADDITION AREA OF 2400 MW R ROAD 2889.54
c.: M COVERED PARK.| 488954 BLDG NO|FLOOR NO | PREVIOUS SANCTION|SANCTION AS PER | TENAMENT| [ ADDITION AREA OF 24 00 M WD P, ROAD 602524
; - AS PER DCPR 2017 UDCPR 2020 NO : - :
% - SRRING 451.31 = ) , e. REGULAR T.D.R (70%) (PREVIOUSLY PURCrASE REGULER TOR 550 59 34685.25
Oz & EXISTING BLDG TOTAL STATEMENT :- Lol A DL & A LTV | St ehl TR loading proposed (T Tiavbresdse e 0
0 i Sig ok 7 /G/ v /9é —PRO '30/ T ,S/F s T “ /f/ /ﬂé/&:;j ‘Z/ : // // fjﬁ;’/gﬁ/ 5 // {‘;/8/ 12, Additional FSI area under Chapter No.7 0.00
O OF STREAM /M'N P BA}M PROP: /# > T W /fg/ ;{;20,1/ ;:/;(Zﬁ/g W ND yp‘r/m, T Nrs}z/ B+P+1. 13731/ 48,94 2 | [73 Total entitlement of FSI in the proposal :
— TAIRCA v / i " (2) [0+10(b)+11(g)] or 12 whichever is applicabl 182388.13
A \ s / R LQ./ E’NCéAk{/ O%%Akg E EA/SE/ E/A O GE ¢ Am O/ TOIA/L / 2 /1/269/6/89/ 54/8/9‘ /| /1/9é / A : (a1)Deduckign :t-’rBuiIt-up' a;\;e; ;%Z%Ili:s:rea/FSI to be retained as per 87008.77
2B+P+12 \ '\) s~ l4s11.84 |69v78/| 88832 ~ |/ B2.200 | 19668 | 12636 80988 |~ 366.00° 51888 ~ |/ 855/ Y 12 15.56 ;:l; )D;: L — = e
34.20 Z - > ] a2) Balance entitiement for Ancillary Area (a - a F
IS —\_M \ 2 7 ,T / 3;‘{95/ /502/{ S GJE/ — 1’36/' 0’8/ 9828 }49/46 E /{ 4}'/7, 8 17;]/,9§ 354(29 w// //48/ ) 10.825 (b) Ancillary Area FSI upto 80% with payment of charges R 880.79
& - \ ADy Bk oty \ % U~ 14137317 | 820,60 | 406.87" 260.39 N2342 /1 14858 A #8242 /| 42986/ | 46351/ /| /858 /| /68" 01 - AL (o 52 wiikaver soulicabll T TocouM AREN 8= 10098 :
9, +P+ g - i ; A % wi
RS \ O.10g “izom A TOTAL [12096.80[1814,53| 1361.91” | 44867 ~ | 418.38 | ~308.40° | 1687:08 | 97364 133559 | 2565 | 86| | — o 2 () Ancllary Avea FS upto 0% Wi payment of hardes,oyrss_yuosg-gured  56567.03
> u \ % (c) Total entitiement (a + b) 239835.95
RNy, 2&*; +12 \'Z SLAB - 1 74, Maximium utilization limit of F.S.1.(building potential) permissibie
208 \'© FORM OF STATEMENT - 2 as per Road width { (as per Regulation No.6.1 or 6.2 or 6.3 or 6.4
/ [SR. NO. 9 (a) ] = - as applicable ) x 1.6 or 1.8] (9+10(a)+11-13(a1) = 4.40
: 15. Total Built-up Area in proposal(exciuding area at Sr.No.17b)
* 77 — e PROUOSED BLEDING 3 02 g: (a;)Eadi:Ir §ua£nction Ar:a ? (87008.77 + 548.94 = 87557.71) 87557.71
E o BLDG NO |FLOOR NO PREVIOUS SANCTION SANCTION AS PER | TENAMENT 10.46 e (b) Proposed Built-up Area (as per P-Line)
AS PER DCPR 2017 UDCPR 2020 NO ; Fosidental s
N 2 oG4+ 1D - N2 0 e tglo(M)ed(15/13)(h id ot be more than serial No.14 above) =
B GRS N NSUM shouid not be more than senal No.14 above L
= 168772M RE(CREATIONAL ) G+1 = 223.36 -~ SLAB-5 \ 17. Area for Inclusive Housing if any =
o - B (COMMERCIAL)| G+6 - 1981.78 35 P & ¥ [ (a) Required (20%of S7.10.5)
M . =2
TOTAL - 11278.12 135 o rz;l" . e ) Broposed
BUX. A g ' - \ CERTIFICATE OF AREA
M
X 90.5%SQ. sAB-2 |o 15.24 \ CERTIFIED THAT THE AREA UNDER REFERENCE WAS SURVEYED BY ME
- \ AND THE DIM. OF SIDES ETC. OF THE PLOT STATED ON PLAN ARE AS
®© e MEASURED ON SITE AND THE AREA SO WORKED OUT TALLIES WITH THE AREA
WEEN BE L AREACALGULATICHNE ¥ a = STATED IN THE DOCUMENT OF OWNERSHIP, T.P. SCHEME RECORDS, LAN M
\ &' OPEN SPACE W RECORD DEPARTMENT, CITY SURVEY RECORDS. 5 )\
X 1) 0.50 X 26.50 x 50.60 = 670.45 15.23 gl ==
76 "\/ 3 8'28 ;: ig'gg : ;fgg - : ggg'gg' AREA CALCULATIONS 25.46 | SAE-3 3 5‘ \ CA/2005/36501 AR. MANGESH GOTAL
N ¢ X v = & (7] . '
OF PARKING SLAB :- S 5 x OWNER'S DECLARATION -
— 4) 0.50 X 69.30 x 29.10 = 1008.32 2502 07 oo :
'm 5) 0.50 X 46.64697 X (12.40+24.85) = 868.80 pPARKING SLAB1:- [ ——————77 & - 5.00 ﬁ e | / WE UNDERSIGNED HEREBY CONFIRM THAT | / WE WOULD ABIDE BY PLANS APPROVED BY
Z - 6) 0.50 X 4.04 X 34.10 = 68.88 . o i8] 4 AUTHORITY / COLLECTOR | / WE WOULD EXECUTE THE STRUCTURE AS PER APPROVED PLANS.
0 - 7) 0.50 X 16.80 x 8.70 =  73.08 8; ; gig § gggg = égggg 3 ; L::s' g 15.325 A gas 1 T/O gsmgwmgxg%mw m& mua? TSE’P&'S}’JE'%"WE“ PROPER TECHNICAL PERSON
: 8) 0.50 X 35.65 X (12.60+14.70) = 486.62 3} G528 X 0494 = 26.08 e ¢ o )
‘go 9) 0.50 X 32.25 x 13.45 = 216.88 ‘ ' 10.01 27.96 s
N - 10) 0.50 X 25.60 13.00 = 166.40 TOTAL=86668SQM M —— 77777 s AMENITY OWNER'S SIGN
e 12) 050 X 4505 X (199042025 = 110513 PARKING SLABZ: % . 1072 S BRIEF SPECIFICATIONS
— 13) 050 X 26.436 X (12.95+12.95) = 342.35 04) 10.46 X 17.77 = 185.87 = B e e M A g
7
14) 0.50 X 29.05 X (8.26+8.66) = 24576 05) 15.23 X 18.16 = 276.58 EXTERNAL WALLS IN 0.15THK,INTERNAL WALLS 0.10THK
N \ 15) 0.50 X 14.27 X (6.10+2.13) = 58.72 TOTAL = 462.45 SQ.M 37.97 \EII)“I'TR'EIgtéADL FigNO?il :ecso PLASTER,INTERNAL SMOOTH FINISHED
TOTAL = 7767.98 PARKING SLAB 5:- FLUSH DOORS AND ALUMINIUM WINDOWS
: REQUIRED OPEN SPACE AREA 10% = 6632.29 SQ.M. 10) 10.825 X 510 = 55.21
; 11) 15.325 X 76.90 = 1178.49 ';ES'EN":EHOWN = NORTH
\ % «, PARKING SLAB 3:- 12) 05.00 X 02.35 = 11.75 PROPOSED WORK SHOWN — RED
2 Z. 24.00 M.W. R.P ROAD 06) 15.24 X 38.63 = 588.72 TOTAL = 1245.45 SQ.M & N
UGW.T — \ oG B i )
NO.03 oW N PLOT NO. N KEY PLAN
9 '..._ . e *\\ ¢ AREA ECALE e PARKING SLAB 4:- PARKING SLAB 6:- B | siaB-6
e ' o Z\\ < 07) 25.46 X 05.00=127.30  13) 10.72 X 55.30 = 592.82 g 3 A OWNER'S NAWE, SIGNATURE
s 2] : ; 08) 27.96 X 15.00=419.40 or = . B.
\ AREA CALCULATIONS OF 09) 37.97 X 15.46=587.02 TOTAL PARKING SLAB AREA :- :
CONNECTING PARKING SLAB :- NET PLOT AREA = 66322.96 SQM Katane,
P1) 01.50 X 0890 T TOTAL=1133.72 - 866.68+462.45+588.72+ TENEMENT PERMISSIBLE = 250T/HA
p2) % (2.08.+2.77) Y EOD = A 1133.72+1245.45+592.82 = 4889.84SQM AMENITY SPACE = 250x 66322.96/10000 = 1658 NOS. R
P3) 0.5 X (8.45+9.26) X 2.71 = 24.00 P12) 01.53 X 09.80 = 14.99 AREA KEY PLAN TENEMENT PROPOSED = 1308 NOS. PROPOSED RESIDENTIAL BUILDING
Py @345 X D80 = 2070 p13) 03.25 X 09.18 = 29.83 SCALE 1:1000 S.NO. 109 + S.NO. 110, AT, MOUJE WARJE , PUNE.
gg) gé-gg § g?'gg N 13-33 P15) 0.5 X (10.50+12.10) X 2.23 =25.20
. . =) 2y P16) 01.50 X 25.14 = 37.71
P7) 02.75 X 13.59 = 37.37 P17) 08.78 X 02.61 = 22.91 : 24.00 MW.D.P ROAD AREA CALCULATION :--
B S BRI L ecreaea 0 05 % (1632 +1820) X 5760 = 3955
g ) SRA % DR o : : = 1808 AMENITY SPACE SHOWN ON RESERVATION AREA ' ; ; ; : -
g g P10) 02.60 X 14.11 = 36.69 gg? 83-3% § gg-gg o %é-gg b) 05 X (21.69+ 24.03 ) X 115.363 = 2637.20
g E’ 2 . P11) 07.35 X 02.00 = 1470 poof 0.5 X (7.78+7.06) X 2.70 = 2003 O1) 0.5 X ( 55.65 X 45.05 ) = 1253.52 ¢ )05 X (2010 + 23.28 ) X  71.54 = 1551.70 .
NSNS - 24.55 - 02) 0.5 X ( 40.10 X 55.15 ) = 1105.76 d) 05 X ( 22.05+ 2256 ) X 8596 = 1917.34 3 )C'//
ook L LLLD) ' 3 1 = — 24,00 M.W. R P ROAD AREA CALCULATION :-- TOTAL =451.31SAM. 03) 050 ( 3850 + 4270 ) X 137.00 = 556220 /' “\% e ) 050 X (21.92 + 1477) X 5036 = 92385 — 0/
S =TT =TT — a = = ~ .
COMPGUND W, COMPOUND WALL — - No '83 1) 0.5 X ( 237.71+243.88) X 12.00 = 2889.54 SQ.M 04) 0.50 ( 26.82 + 29.91 ) X 64.571 = 1831.56 /[ \ TOTAL AREA = 8025.24 SQ.M. 705, A wing, Vanaz Parivar Society
B 3S- 05A) 0.50 X 48.33 X 03.85 = 93.04
ADJ. S. NO. 83 PO TRANSFORMER AREA CALCULATION :-- % © - - 0% 24,00 M.W.D.P ROAD AR. MANGESH GOTAL Behind Vanaz Company,
LAYOUT PLAN 05B) 0.50 X 49.33 X 04.15 = 102.36 N e g P,
1) 13.50X 06.00 X 4 = 324.00 SQ.M. i AREA KEY PLAN DATE DEALT BY REVISED BY | CHECKED BY SCALE
TOTAL AREA OF TRANSFORMER = 324.00 SQ.M TOTAL AREA = 9948.44 SQ.M. SCALE 1:1000 23/10/2024 PRAJAKTA SIDDARTH 1:1000

P:\SERVER DATA DRIVE\A119~ADITYA BUILDERS\GO3-GARDEN CITY PHO6\SD\SANCTION 4\UDCPR SD 2024.08.22.dwg
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‘or otherwise, together with. storm-water drains are constructed on site as per specifications
and to the satisfaction and under the supervlsioninl' the. Development Engincer and his
Completion Certificate is produced. - =l s . ; .

; 2. That wateflines are laid as per specifications and to the satistaction and undler the' supervision
. & of the Wamr-supply Superintendent and his Completion Certificate is produced, :
3. That drainage lines'are laid as per-specifications: and to the satisfaction and under the

: Sypeqvision of the Asstt. Engineer {(Drainage) arid hi§. Completion Certificate is produced.

‘ PO 30N seplic anks, are provided- as per instructions ang to.the satisa.tion of the
X1 (Drainage) ‘and his Completlon.CerlltIc‘qLe i5 produced, . Please ncte that the
olony will have'to be connected' to the Municipal drainage system when same

© {g' will-be availa the-vitinity of the colony. This work will have to be done ‘at you own cost.
-/ : ‘_5. T_p:'dusl-binj) provided as per Instructions and w the satsfaction of the M x ical Officer
ot wAes with street lights are provided as |per Instructions and to' the satisfaction

g<ipment Engineer and his Completion Ceitificate is produced.
7. TR the works which are required to be demolished and shown In yellow in the plan

O " are completely demolished. = B Bals i

. Please note that the open spaces malntained In the fy-out will-not be taken I possession

"+ . By the Municipal Corporation unless, the same are properly levelled, pianted. witt trees and
properly fenced, - . gl il e _

9. Thatall the plots, sub-plots are demarcate “a’n'&"h\\éésb\md on site.by the City Sur rey .Officer
/- District Inspector of Lind Records ‘Office~antl fresh plans as pér démarcation and

. - ..~ measurements on site are ‘submitted along with demarcation certificate: with messurements
obtained from the City Suivey Office / District Inspecto: of land Records Office.

10. "-The Society will have to make its own water'supply arrangements and no complaiats in this
respect will be entertainid . b gty 4

11. The Development Plz:; Road Passing through- the land will be got demarcated from this
ollice belore starting any development ‘work. - : '

12, This certificate shall remain valid for a period of one ycar commencing on :he date of
its issue. : I ’ ‘ .

3. This Commencement Certificute cancels all previous. sinetions, : ; ', PO,

h
»

i

- ! ."i
A &
© MMDM. (1594) 10,0003.04 ! 4 . ' City Gnglneer
. . " % . Office of the Dy.. City Engineeér,
: : (Development Plan) . -
Pune. Municipal. Corporation,
5 ‘ 1 Nou DB 0./ qa.yc./ﬂ_wl(qr{\l}u e
PUNE MUNICIPAL CORPORATION, PUNE. '
Commencement Certificate ,
To - Aivi ( valid Jor one year from the e of issue ) ‘ ' g
= ;.Shrll. ..W.....“zf-r.,{g:.,ﬁ:méﬁq@}' . : ' . .Date ;._"3/ bleg
Y e m;..ﬁ?aq-qnflg;(-sﬂﬁ'ﬁ,} { I p 51
: LYYE g o ey
Permission 'is he,reby,gran,te'él uncler Section 45: cf the Ma.élarashtra l"zegiona'l
= . and Town Planning: Act, 1966 ( Maharashtia Act, XXMVI of 1966 )
\/' 3 . . . : = ™ ™ 151 Ir e el T 1= —
To carry out development oS3, ,q_'z,a.;n,go,]m*ﬁmmz. o foiiom (it
L . TP Faara : ‘ : ! (Plan enclosed.)
S subject to the following conditions s . - ! T S

0 1. “That the colony_roads~along with Development Plan Road. if any passing througlythe land
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616 , :

(2) : T

Imﬂnm water-lines and clralnage lines as well as street llghts shall be -

provided at the cost of the promoters anc shall be maintalned at all tmes by them. Also

the conservancy service In dsture will have to be arranged and malnmlned, by the promoters
 aall times, for group housing proposals (schemes)
15. No fercing between group housing buildings will be constructed and develoPmem works

- will net be started unlessa pe:lpherlal perm'mew fencing. Is constructed on site.

16. Corporation s not in a posluon to provide amenities especlally that of water & “this arca.
e of these clrcummnces the Promoter ./ Chairman ‘must appralse the plOt holder.

14, “The in:ernal p.rthways.

" @ of this fact.
/ei” :A%Is ty/ Promoter , will construc.t at fts his own ‘cost Dévelopment Plan Road passlng
_Lhmugh buulm. the ht)(.\uty's / Promoter’s land as per allgnfnent to be glven by the Pune
b sssoradas colony roads.
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Please note that no sale Or’icase U ' poikon ass dwny o oqeiisvsn
permission In any plot In the lay-out.. will be’ granted unless ﬂnal sanc:lon to the lay-out is -

obtained from the Municipal Commissioner, .0 .. isises

whint frrer Rdy. SL452,, ) o
<rmr 504 X805 quw 5.08085.. fit, 24\2)07 ¢
<o m«rgw""" Y‘°L%7~= ATV

) Bnglneer, '(6: .y -
e Murticipal Corporation. -g33 :

{91y o0 &S
(1) Copy with a'copy ¢ ?the planf w &5 to.the - \1 < llec Thnes
Corporation for informatlon. i - S 69\& ' tnr °f Pune Mun.clpal -
.(2) Copy with a copy of plan r w cs. to thc Mbltrator, AP, Schemes. Pune, for lnformauon

1, . .
. J \ . -

g
.

3 DyCity Lingineer, (DP) '
* Pune Munlclp_gl Corporation.,

£,
:
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Proposal Type

© WRJ/0020/10 U . CC/1825/24 1
Resi+Comm fasis @ 04/10/2024
. Revised

Case Type

l Project Type

o1 / 47t S B KATARIA =211 #1242 / &1, 4. 2l MANGESH MARUTEE GOTAL T8 TT&VIR J91, 93 #aRg qmra:n -

Proposed Building

$QRE W HeAH Wy /vl /6 ¢ | &8 T HTE WifeF HRTARToR, AU 9 4% %% 9 HEAH 343 T 30y FHI O ReTRRTed ] HRd 12 1
Warje J77% B9 4 109+110 H1. H. 1 faxgn = B e wie @ . A a9 fawm
FIVATETE] A HERTIeERF S fE1F 10/05/2024 TS TETE 2 Fell AR

e

%, e TEATETA A ZSTEvAT et vt 3fe / T SHIORST Wide &5 U 6,991, S gEAgan Siasa et ST i TE0E S

3. FITEITE Fell ST S AT/ Gee S FTo AT STRIETS TR 1 AT T 0T SR o 9L Wi
TR A1 TITaT F0aTd 33 4.

3. wat audET /o maie ged (F gEeeie Faears jeRd T femnmrgs ¢ adr vt (S g Fehen g gHd T
ifa9Ts Y FEsTE T, )
pfor AT SifufrEm, %68 = FeH vy A A A FE Gadl Sl Ane . ug, S, Fem v s BRdiaETE e T
(a1) STt T e B 9T T Eifaete A [ HEa el ATET 21 THEATE A Het fawfl syafimga s
(31T) e =TaF gETETd e GesTdIe T8 Feled] 32 IZEA B1d SEeAE /A AT, YU H. A 9.3 "qadce Faaw e e
() wefarT war1 qraml 21 Tiehed F4 Q0 0.4.77.9 fevmer & 9TH Fetell 3118, 378 Traviam sfrem s3fan 9 sen 112 w4
gusvaTd Age, faam o femaet s % 5 4 o werrg myfafie FReReiT Fom v 3=y gard] WA fGema #5 9uar
HATEAT A 376 FHATITE T
(€) wrster i1 511 3699 21 4 a1 A=l JieeH BETE <] FE HERIE AT ST A wfaes, (/AS | weH 129 vy

el SHATI G IEHA A S TR ST A1 O SHeAT T STeTE Hete A e FE avard wiel
§. HE HEATTEHI /TTa AN F YA AT FIE SR T q HiTwaTd el STSanTe 6l ate [, JEc R SS9  A9HE,
FHEE 101 Yiah 366 S STERr=A1 g1 HicTH] 8o faea i o1 B SHanee SgTe Taie.
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APPENDIX H
PART OCCUPANCY CERTIFICA

OCCNo.: 0CC/0866/23

pate : 13/11/2023

PUNE CASE NO.JWRI/0020/10 |OCN NO. |OCN/0521/23 / 10/07/2023 [cc No. [CCr0786/23 1 0510712023
MUNICIPAL SITE DETAILS
CORPORATION [PETH/T.P.  [Warje SURVEYNO.  [109+110
SCHEME
VILLAGE Warje FINAL PLOT NO
SOCIETY PLOT NO.
CTS.NO HISSA NO.
To,

1. Owner: S B KATARIA
2. Architect : MANGESH MARUTEE GOTAL

Sir,
The PART development work / erection re-erection / or alteration in of bu |ding / part on the above mentioned

site is completed under the supervision of MANGESH MARUTEE GOTAL Architect License No.(CA/2005/36501)
may be occupied on the following conditions.

As per sanction
Building S
2 Basement +Ground Floor- Full Parking
First Floor- Tenement No.101 ,102,103,104,105,106
Second Floor- Tenement No.201 ,202,203,204,205,206
Third Floor- Tenement No.301 ,302,303,304,305,306
Fourth Floor- Tenement No.401 ,402,403,404,405,406
Fifth Floor- Tenement No.501 ,502,503,504,506,506
Sixth Floor- Tenement No.601 1602,603,604,605,606
0o  Seventh Floor- Tenement No.701 .702,703,704,705,706
11 Eighth Floor- Tenement No.801,802,803,804,805,806 & Refuse Area
12 Ninth Floor- Tenement No.901 ,902,903,904,905,906
" 13 Tenth Floor- Tenement No.1001,1002,1003,1004,1005,1006
14 Eleventh Floor- Tenement No.1101,1 102,1103,1104,1105,1106
15 Twelveth Floor- Tenement No.1201,1202,1203,1204,1 205,1206
16  Total- 72 Tenement
17  Building U
18 2 Basement +Ground Floor- Full Parking
19 First Floor- Tenement No.101,1 02,103,104,1 05,106
20  Second Floor- Tenement No.201 ,202,203,204,205,206
21 Third Floor- Tenement No.301,302,303,304,305,306
22 Fourth Floor- Tenement No.401 1402,403,404,405,406
Page 10f 3
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Fifth Floor- Tenement No.501,502,503,504,505,506

Sixth Floor- Tenement No.601,602,603,604,605,606

Seventh Floor- Tenement No.701,702,703,704,705,706

Eighth Floor- Tenement No.801,802,803,804,805,806 & Refuse Area
Ninth Floor- Tenement No.901,902,903,904,905,906

Tenth Floor- Tenement No.1001,1002,1003,1004,1005,1006
Eleventh Floor- Tenement No.1101,1102,1103,1104,1105,1106
Twelveth Floor- Tenement No.1201,1202,1203,1204,1205,1206
Total- 72 Tenement
Building T

2 Basement +Ground Floor- Full Parking

First Floor- Tenement No.101,102,103,104

Second Floor- Tenement No0.201,202,203,204

Third Floor- Tenement No.301,302,303,304

Fourth Floor- Tenement No.401,402,403,404 .

Fifth Floor- Tenement No.501,502,503,504

Sixth Floor- Tenement No.601,602,603,604

Seventh Floor- Tenement No.701,702,703,704

Eighth Floor- Tenement No.801,802,803,804 & Refuse Area
Ninth Floor- Tenement No.901,902,903,904

Tenth Floor- Tenement No.1001,1002,1003,1004

Eleventh Floor- Tenement No.1101,1102,1103,1104
Twelveth Floor- Tenement No.1201,1202,1203,1204

Total- 48 Tenement
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A set of certified completion plans is returned herewith.

Enclosed : As above.
Office Stamp

OFFICE OF THE PUNE MUNICIPAL CORPORATION

Letter No. OCC/0866/23 Date : 13/11/2023

PART OCCUPATION GRANTED

Signature

D&llalg sw?ned by € NIVRUTTI

A Date; 2023 3.07 18T

Reason: BPD

“‘H U e, Location: Pune Mtinicipal Corporation

Yogesh Bhosale Nivruti Utale
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Schodule-lli
Details of Bank Guarantees

(SRS

. [Consent [Amtof BG  Submissio i'ﬁ'urposa of BG | Compliance  Validity
: : No. i (Cto E/O/R) !Imposed . nPeriod o | Perlod ; Date
5 © | Consent to:Rs. 10lskh 15 Days : Towards | Up to _Uplo ;
¥ | Establish | Compliance of | Commissioning - Commussioning '’
= i EC and consent | of the project . of the project
N S SR S { conditions.
'
i \
i
i
!
i
i
|
|
i
i
§
i
i
| |
| M’y Adilya Construchen “Adityd Garden City’ tAN 075350 Page 5ot ts

AR A G

Yindh: verify Maharashtra Pollution Control Board's document on Blockehain by scanning the QR code.
https:{/blockchain.ecmpceb.in/docs/5dcbc3610605292ea96e9315
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" MAHARASHTRA POLLUTION CONTROL BOARD

Tel @ 242 (0781 /24071 0437 Kalpataru Point,
Fax : 2402 4068 ———— 2nd , 3rd & 4th floor,
Visit us at : ’ Opp. Cmeplanet, .
Waebsite : hitp/mpebamah.nic.in NSy Near Slpn Clrcle,’\Ston (E),
E- IPJ?S“H%HE&RIOJ SLSI. g Mumbai - 400 022.
Consent No. BO/RO (P&P)/EIC No. PN-2385-08/E/CC-32.2 Date: 2.2 /07/2008

Consent to Establish is granted to M/s. Aditya Construction,

‘Garden City', at S. No. 109, 110,
Warje, Pune.

located in the area declared under the provisions of Water Act (P&CP) 1974, Air Act (P&CP),
1981 and Authorization under the provisions of HW (M & H) Rules and amendments thereto
subject to the provisions of the Acts and the Rules and the Orders that may be made further and
subject to the following terms and conditions -

The Consent to Establish is valid up to Commissioning of the Project.

For development of land/plot as new construction activities for construction of Residential
project named as N/s. Aditya Construction, ‘Garden City', at S. No. 109, 110, Warje, Pune,
on total plot area of 131300 sq mtrs & total built up area of 75021.37 sq. m including utilities
of Residential project as per construction commencement certificate issued by local body.

CONDITIONS UNDER WATER (Prevention & Control of Pollution) ACT, 1974: -

The quantity of sewage effluent from above construction project shall not exceed 569 M*/Day.

Sewage Effluent Treatment: The Applicant shall provide a comprehensive sewage treatment
plant and treatment as is warranted with reference to influent quality and corresponding mode of
disposal and operate and maintain the same continuously so as to achieve the quality of treated
effluent to the following standards: -

(1 Suspended Solids Not to exceed 100 mg/.

(2) BOD 3 days 27 CC. Not to exceed 100  mgfl.

Sewage effluent Disposal: -

The treated domestic effluent shall he 80 % recycled and reused for flushing, fire fighting and
cooling of Air conditioners. In no case, effluent shall find its way to any water body
directly/indirectly at any time.

The project authorities should opt environmental friendly technologies like ozonation, UV
treatment etc by replacing chlorination.

Non-Hazardous Solid Waste: -
The total quantity shall not exceed 2.54 Ton per day and shall be segregated anq treated as
follows: -

ﬁ Type of Segregated solid | Quantity | Treatment Disposal T
waste Ton/Day
1 | Bio- Degradable waste 1.3 Vermi Composting | Proposed Activity

Non Bio-Degradable waste 1.24 Landfill PMC MSW site

s Do e e - e

e o e e 8 L
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Other Conditions: -

Al activities shall be in resonance with the provisions of Indian Forest Act, 1927 (16 of 1927)
Forest (Cpnservatlon) Act, 1880 (69 of 1980) and Wildlife (Protection) Act, 1972 (53 of 1972)'
and special notification published for area wherever applicable and all the Environmentai
Statutes and Instruments.

This Consent to Establish is issued only for New Construction/Developing Construction Project
purposes.

No quarrying activities shall be commenced in the area unless appropriate permissions are
obtained for a limited quarrying materiat required for construction of local residential housing
and traditional road maintenance work, provided that such quarrying is not done on Forest
Lands and the material is not exported to the outside area.

There shall be no felling of trees whether on Forest, Government, Revenue or Private lands
except as per prevailing Rules.

Extraction of Groundwater for the project shall require prior permission of the State Ground
Water Authority or other relevant authorities, as applicable;

Near the activities that are related to water (like activity of water parks, water sports) and/or in
the vicinity of lake, Dissolved Oxygen shall not be less than & mg/liter.

In order to ensure that the water from this project do not enter into outside environment, the
nallas crossing the township/complex premises, shall be lined, covered and made water tight by
the applicant within the premises with ‘intermittent inspection of chambers following good
engineering practices as per the regulations of loca) body.

The Applicant shall prepare management plan for water harvesting, roof-water reclamation,
water/storm water conservation and implement the same before handling over of complex for
occupation.

Applicant shall provide fixtures for showers, toilet, flushing and drinking should be of low flow
either by use of aerators or pressure reducing devices or sensor based control.

The Applicant shall draw plans for the segregation of solid wastes into biodegradable and non-
biodegradable components. The biodegradable material shall be recycled through scientific in-
house composting (i.e vermi-composting facility within premises) with the approval of local body.
The proper demarked area shall be identified for collection & storage of MSW properly which,
shall be finally disposed off at approved Municipal Solid Waste landfill site of local body
environmentally acceptable location and method. It is clarified that the term solid waste includes
domestic, commercial, and garden wastes, but does not include hazardous and bio-medical
wastes. The activities of bio-composting and engineered landfill shall be as per the Municipal
Solid Waste (M&H) Rules, 2000.

Applicant shall be responsible to take adequate precautionary measures as ‘detailed in this
consent.

The applicant/generator shall be responsible for safe and scientific collection, transportation,
treatment and disposal of Bio-Medical Waste as per the provisions made under the Bio-Medical
Waste (Management & Handling) Rules, 1998. Any activity as defined under BMW (M & H)
Rules has to obtain a separate Authorization from Maharashtra Pollution Control Board.

For disinfections of waste water ultra violet radiation shall be used in place of chlorination
Vehicles hired for construction activities should be operated only during non peak hours.

Ready mixed concrete used in building construction should apply separately for conse'nt\from ‘
the Board. .

The applicant, during the construction stage shall provide '

Septic tank and soak pit of adequate capacity for the domestic effluent generated ‘due to

workers residing at site.
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“Proper loading and unloading of construction material, excavated material and its proper
disposal as per MSW (M&H) Rules 2000.

Cutting of trees is not permitted, however in unavoidable conditions necessary permission from
the local body shall be obtained.

Green belt of 33% of the open space shalil be developed.

The Applicant shall comply with all the provisions of, the Water (Prevention and Control of

Pollution) Cess Act, 1977 (to be referred as Cess Act) and Rules as Amended, 2003 and Rules
there under: -

The daily water consumption for the following categories shall not exceed, as under

() Domestic From ULB  From other sources
(In CMD) (In CMD)
a) Domestic 1006 NA
b) Make up water for NA NA
Swimming pool
¢) Make up for fire fighting NA NA
d) Agriculture/Gardening NA NA

CONDITIONS UNDER AIR (Prevention & Control of Pollution) ACT, 1981: -

The Applicant may install 04 nos. of diesel generating sets (DG Sets), of capacity 04 x 82.5 KVA
and shall be equipped with comprehensive cortrol system as is warranted with reference to
generations of emissions and operate and maintain the same continuously so as to achieve the
level of pollutants to the following standards: -

Standards for emissions of air Pollutants

i) SPM/TPM Not to Exceed 150 mg/Nm3

i) [SO2 (DG set) | Notto Exceed 08 Kg/day

The following measure shall be taken.
Adequate mitigation measures shall be taken to control emissions of SO2, NOx, SPM, RSPM,
Applicant shall achieve following Ambient Air Quality standards.

1 | SPM Not to Exceed (Annual Average) 140 | pg/ m®
Not to Exceed (24 hours) 200 | yg/ m*

2 | SO, Not to Exceed (Annual Average) 60 | yg/ m°
Not to Exceed (24 hours) 80 | ug/ m*

3 | NO, Not to Exceed (Annual Average) 60 | ug/ m’
Not to Exceed (24 hours) 80 | yg/ m*

4 | RSPM Not to Exceed (Annual Average) 60 | ug/ m°
Not to Exceed (24 hours) 100 {pg/ m°

The Applicant shall observe the following fuel patterns

No. | Type of Fuel Quantity

1 Diesel 384 lit/day

The Applicant shall erect the Chimney (s) of the following specifications

No. | Chimney attached to DG Height above roof

1 DG set 09 x 230 KVA 3 mtrs each
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Conditions for DG Sets: -

Noise from DG Sets shall be controlle idi i i
acoustically. ntrolled by providing acoustic enclosure or by treating the room
Applicant should provide acoustic enclosure for control of noise. The acoustic enclosure/
acougtic treatment of the room shall be designed for minimum 25 dB(A) insertion loss or for
m'eet_mg the ambient noise standards, whichever is on higher side. A suitable exhaust muffler
with insertion loss of 25 dB(A) shall also be provided. The measurement of insertion loss shall
be done at different points at 0.5 meters from acoustic enclosure/ room and then average.

The Applicant should make efforts to bring down noise level due to DG Set, outside the
premises, with ambient noise level requirements by proper setting and control measures.
Installation of DG Set must be strictly in compliance with recommendations of DG set
manufacturer;

A proper routine and preventive maintenance procedure for DG Set shall be set and followed in
consultation with the DG manufacturers, which would help to prevent noise levels of DG Sets
from deteriorating with use.

The DG set shall be operated only in case of power failure. The applicant shall make
arrangement for regular electrical power.

The Applicant shall not cause any nuisance in the surrounding area due to operation of DG
sets.

- In case of problems, the D.G. set shall not be operated until it is set back to satisfactory

position.

Other Conditions:

The Applicant shall provide ports in the chimney and facilities such as ladder, platform etc for
monitoring the air emissions and the same shall be open for inspection to/and for use of the
Board's staff. The chimneys shall be numbered, as S-1, S-2 etc and these shall be painted/
displayed to facilitate identification.

Water spraying shall be done on ground to avoid fugitive emissions.

Construction material shall be carried in enclosed vehicles during constriction activities.

Conditions For Utilities like Kitchen, Eating Places etc: -

The kitchen shall be provided with exhaust system chimney with oil catcher connected to
chimney through ducting.

The toilet shall be provided with exhaust system connected to chimney through ducting.

The air conditioner shall be vibration proof and the noise shall not exceed 68 dB (A).

The exhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher than the
nearest tallest building through ducting and shall discharge into open air in such way that no
nuisance is caused to neighbors.

The Applicant shall take adequate measures for contro! of noise levels from its own sources
within  the complex (residential cum Commercial) in respect of noise to less than 55 dB(A)
during day time and 45 dB(A) during the night time. Daytime is reckoned as between 8 a.m. to
10 p.m. and Nighttime is reckoned between 10 p.m. to 6 a.m.

Construction equipments generating noise of less than 65/90 db(A) are permitted.

No construction work is permitted during nighttime.

CONDITIONS UNDER HW (M & H) & AMENDMENT RULES 2003
The applicant shall handle hazardous wastes as specified below:

SI. | item No. of Process Type of Waste Quantity Disposal

generating HW as
per Schedule-|

1 [5.4 Used / Spent oil | 125 LitYM Sale to authorized re-processor.

The authorization is hereby granted to operate a facility for collection, storage, transport and
disposal of hazardous waste.
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The applicant shall certify that the bricks used in construction are manufactured using the ash

from Thermal Power stations if it is within a radius of 100 km. from Therma! Power Plant and
submit the names of bricks manufacturer.

The applicant shall obtain Consent to Operate from Maharashtra Pollution Contro! Board
before commissioning of the project.

The applicant shall adopt environment friendly technology in development of the project.

The applicant shall take the proper remediation measures to ensure that the ground
water and soll contamination Is prevented and follow due diligence at the construction
stage.

The applicant shall use fly ash based material/products as per the provisions of fly ash
Notification of 14.09.1999 and as amended on 27.08.2003.

Energy conservation measures like installation solar panels for lighting the area outside
the building should be integrated part of the project design.

The applicant should comply with conditions of Environmental Clearance granted by
MoEF, GOI vide No 21-848/2007-1A-[1l dated 08.04.2008.

This Board reserves the right to amend or add any conditions in this consent and the same shall
be binding on the Applicant;

The capital investment of the project is Rs. 61/- crores.

For and on behalf of the

To _Maharashtra Pollution Contro! Board
M/s. Aditya Construction, )
‘Garden City', at S. No. 109, 110, Warje, Pune. Sd/-

(Sanjay Khandare)
Member Secretary

m)

Regional Officer (P&P)

3y

Copy forwarded with compliments to
The Collector, Pune
Copyto
Regional Officer, Pune, MPCB,
Sub Regional officer, Pune- |, MPC8,
Chief Accounts Officer, Mumbai, MPCB,
Received consent fee of
Amount DD No. : Date Drawn on

Rs 75000/- 024817 09.04.2008 Peoples Co-Op Bank Ltd.

Cess Branch, MPCB, Mumbai. 5. Master file.
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Phone : 24010437/24020781 e Kalpataru Point, 3rd & 4th fioor,
124037124/24035273 AARTRA  Ston- Matunga Scheme Road No. 8,
Fax 1 24044532/24024068 ——————  QOpp. Cine Planet Cinema, Near Sion Circle,

124023516 Sion (E), Mumbai - 400022
Email : jowater @mpcb.gov.in
Visit At

hnp:l/mn{p.gov.ln
Infrastructure /Red/LS!
Consent order No: Format1 0/BO/JD (WPC)UAN-075456/CE/CC-| Q{000 4 €3
Date[ 3/ || 12019

To,

M/s. Aditya Construction “Aditya Garden City"”
S. No. 109/110, Warje,

Tal: Haveli, Dist: Pune.

Sub: Consent to Establish With Expansion for Construction of Residential & Commercial
Projects granted under Red Category.

Ref: 1. Your Application vide UAN No. -0000075456 Dated: 21/06/2019.
2. Minutes of 5" Consent Committee meeting held on 27/09/2019.

For. Consent to Establish With Expansion for Construction of Residential & Commercial project
under Section 25 of the Water (Prevention & Control of Pollution) Act, 1974 & under Section 21 of
the Air (Prevention & Control of Pollution) Act, 1881 and Autharization under Rule 5 of the Hazardous
and Other Wastes (M & TM) Rules, 2016 is considered and the consent is hereby granted subject to

the following terms and conditions and as detailed in the schedule | I, Il & |V annexed to this order:

1. The consent is granted for a period up to commissioning of the project or of 5 years whichever
is earlier.

2. The proposed capital investment of the project is Rs.48.65 Cr.
(As per C.A certificate submitted by project proponent)

The Consent to Establish With Expansion is valid for construction of Residential & Commercial
Project named as M/s. Aditya Construction “Aditya Garden City” S. No. 109/110, Warje,

Tal: Haveli, Dist: Pune, for total plot area of 1,31,300.00 Sqm and Proposed total construction
built up area 1,08,115.40 Sqm including utilities and services as per Commencement Certificate
issued by local body

MAHARASHTRA POLLUTION CONTROL BOARD

3. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
| Sr.  Description JT Permitted quantity of ' Standards to  Disposal
|[No. - discharge (CMD)  be achieved
(1. Trade effluent _ 1 NIL _NA ' NA ‘
12 Domestic effluent 721.28 As per 60% should be reused &
Schedule - recycled and remaining |

should be discharged in

__Mmunicipal sewer

4. Conditions under Air (P& CP) Act, 1981 for air emissions:

D on o ¥ ber O ard O be
1. | DG Set _J00KVA 5 As Per Schedule -l
6. DG Set 125 KVA 1 s Per Schedule Il

M/s Aditya Construction "Aditya Garden City' L'AN 075456 Page | ot 6

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.

https://blockchain.ecmpcb.in/docs/5dcbc9610605292ea96€9315
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Conditions under SOIird Waste Management Rules, 2016:

ﬁ;_ Type Of Waste  Quantity & UOM | Treatment Disposal
1 Wet garbage 1854 00 Kg/Day Organics waste Used as Manure
Converter with
composting facility
! Biogas digester
with composting
, | facility !
2 Dry garbage 1132 .00 Kg/Day - Segregate and Hand
over to Local Body for
) | - ) _recycling
3 STP sludge 65 25 Kg/day STP Used as manure
Conditions under Hazardous and Other Wastes (M & TM) Rules, 2016 for treatment and

disposal of hazardous waste, NIL

The Board reserves the right to review, amend, suspend, revoke etc. this consent and the same
should be binding on the industry

This consent should not be construed as exemption from obtaining necessary NOC/permission
from any other Government authorities.

Project Proponent shall comply the Construction and Demolition Waste Management Rules,
2016 which is notified by Ministry of Environment, Forest and Climate Change dtd,29/03/2016

10. Project Proponent shall submit an affidavit in Board's prescribed format within 15 days

regarding the compliance of conditions of EC/CRZ clearance and C to E.

Project Proponent shall install online monitoring systems for BOD, TSS and flow at the outlet
of STP

12. Project Proponent shall provide Organic waste digester with composting facility or Biogas

digester with composting facility

13. The applicant should comply with the conditions stipulated in Environmental Clearance

Obtained from SEIAA, Environment Depariment, Government of Maharashtra, dt.07/05/2019
for total plot area 1,31,300.00 Sqm and total construction BUA 1,08,115.40 Sqm.

For and on behalf of the
Maharashtra Pollution Control Board

Received Consent fee of —

Sr. No. Transaction . No. Drawn On

IBKL190702210019

Amount (Rs.)
75,000/«

02/07/2019 | Pune Peoples Co. Op. Bank

1. Regional Officer. MPCB, Pune and Sub-Regional Officer, MPCB, Pune-I -- They are
directed to ensure the compliance of the consent conditions

2. Chief Accounts Officer, MPCB, Mumbai.

3. CCICAC desk- for record & website updating purposes

M's Aditya Construction “Aditya Garden City' LIAN 075456 Page 2 of 6

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.

https://blockchain.ecmpcb.in/docs/5dcbc9610605292ea96€9315
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Schedule-!

Terms & conditi for compliance of Water Pollution Control:

A] As per your application, you have proposed to install of Sewage Treatment Plants (STP)
with the design capacity of 725.0 CMD

B] The Applicant shall operate the effluent treatment plant {(STP) to treat the sewage so as to
achieve the following standards prescribed by the Board or under EP Act, 1986 and Rules
made there under from time to time, whichever s stringent.

r No. Parameters tandards prescribed by Board
Limiting Concentration in mg/l, except for PH
01 BOD (3 days 27°C)) 10
02 Suspended Solids 20
03 COD 50
04 Residual chlorine : = 1 PPM ]

C) The treated effluent shall be 60% recycled for secondary purposes such as toilet filushing,
air conditioning, firefighting, on land for gardening etc and remaining shall be discharged in
to the municipal sewerage system

D] Project proponent shall operate STP for five years from the date of obtaining occupation
certificate.

The Board reserves its rights to review plans, Specifications or other data relating to plant selup

for the treatment of waterworks for the purification thereof & the system for the disposal of

sewage or trade effluent or in connection with the grant of any consent conditions. The

Applicant should obtain prior consent of the Board to take steps 1o establish the unit or establish

any treatment and disposal system or and extension or addition thereto

2) The industry should ensure replacement of pollution control system or its parts after expiry of
its expected life as defined by manufacturer so as to ensure the compliance of standards and
safety of the operation thereof,

3) The Applicant shall comply with the provisions of the Water (Prevention & Contro! of
Pollution) Act, 1874 and as amended, by installing water meters and other provisions as
contained in the said act.

'Sr. | Purpose for water consumed o | water consumption
no. % _ quantity (CMD)
1. Domestic purpose | 964.92 |

4) The Applicant shall provide Specific Water Pollution control system as per the conditions
of EP Act, 1986 and rule made there under from time to time

M/s. Aditya Construction *Aditya Garden City" UAN 075456 Page 3 of 6

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.

https://blockchain.ecmpcb.in/docs/5dcbc9610605292ea96€9315
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Schedule-l|

Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have proposed to install the Air pollution control
(APC)system and also proposed to erect following stack (s) and to observe the
following fuel pattern-

Sr. Stack APC Height Type Of Quantity UOM S% SOz
No. Attached To System in Mtrs. Fuel
:_ Ao s | :ﬁ;‘:}i‘ﬁe» 200 | HSD | 050 LitHr )
5 R :ﬁg;‘;‘t'fre 200 | HsD | 050 ke |~ |7
1 amvhy et | 200 | wsor | 080 v |7 |7
A u fj},‘) ng:ss'l'ﬁe 200 | HsD | 050 uHe |7 |
_"_" (1%353;\) gfg‘;’:‘;fe | 200 | HSD 05.0 tr |7 |7 | |
| % | c2skvm |sncosrs | 224 | HSD | 070 | e |7 |7 |

* Above roof of the building in which it is installed.

2. The applicant should operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards. ‘

[Particulate matter ~_ Nottoexceed | 150 mg/Nm® B |

3. The Applicant should oblain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or replacement
alteration well before its life come to an end or erection of new pollution control eguipment. \
The Board reserves its rights to vary all or any of the condition in the cogsent, if due to any
technological improvement or otherwise such variation (including the chgnge of any control \
equipment, other in whole or in part is necessary).

Mis Aditya Congtruction ‘Aditya Garden City LIAN 0754506 Paged of 6
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Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5dcbc9610605292ea96e€9315




Schedule-lll
Details of Bank Guarantees

"Sr. | Consent Amtof BG  Submissio | Purpose of BG | Compliance | Validity

No. | (C to E/O/R) | Imposed __nPeriod | Period | Date
1 ’ Consent to | Rs. 10 lakh 15 Days l Towards Upto Up to
‘ Establish _ | Compliance of | Commissioning Commissioning
i | EC and consent | of the project  of the project
[ | | | | conditions. .
\
1
M'’s Aditya Construction “Aditya Garden City" LAN 075450 Page S of 6

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5dcbc9610605292ea96e€9315



Schedule-IV

General Conditions:

The following general conditions shall apply as per the type of the industry.

1)

2)

3)

4)

5)

6)
7)

8)

10)

The applicant shall provide facility for collection of samples of sewage effluents, air emissions
and hazardous waste to the Board staff at the terminal or designated points and shall pay to the
Board for the services rendered in this behalf

The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and

environmental protection Act 1986 and Solid Waste Management Rules, 2016 and E-Waste

(Management) Rules, 2016

Drainage system shall be provided for collection of sewage effluents. Terminal manholes shall

be provided at the end of the collection system with arrangement for measuring the flow. No

sewage shall be admitted in the pipes/sewers downstream of the terminal manholes. No sewage
shall find its way other than in designed and provided collection system.

Vehicles hired for bringing construction material to the site should be in good condition and

should conform to applicable air and noise emission standards and should be operated only

during non-peak hours.

Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB8 (A) insertion loss or
for meeting the ambient noise standards, whichever is on higher side. A suilable exhaus!
muffler with insertion loss of 25 dB (A) shall also be provided. The measurement of insertion
loss will be done at different points at 0.5 meters from acoustic enclosure/room and then
average

¢) The industry shall take adequate measures for control of noise levels from its own
sources within the premises in respect of noise to less than 55 dB(A) during day time and
45 dB(A) duning the night time. Day time is reckoned between 6 a.m. to 10 p.m and night
time is reckoned between 10 pmto6 am.

d) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

e) Installation of DG Set must be strictly in compliance with recommendations of DG Set

manufacturer.

f) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise levels
of DG set from deteriorating with use

g) DG Setshall be operated only in case of power failure.

h) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set

1) The applicant shall comply with the notification of MOEF dated 17.05.2002 regarding noise
limit for generator sets run with diesel,

Solid Waste — The applicant shall provide onsite municipal solid waste processing system &

shall comply with Solid Waste Management Rules. 2016 & E-Waste (M) Rules, 2016.

Affidavit undertaking in respect of no change in the status of consent conditions and compliance

of the consent conditions the draft can be downloaded from the official web site of the MPCB

The treated sewage shall be disinfected using suitable disinfection method

The firm shall submit to this office, the 30th day of September every year, the environment

statement report for the financial year ending 31st march in the prescribed Form-V as per the

provision of rule 14 of the Environmental (Protection) Second Amended rule 1992

The applicant shall obtain Consent to Operate from Maharashtra Pollution
Control Board before commissioning of the project.

\M's Aditya Construction “Aditya Garden City” LIAN 075456 Page 6 of 6
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd, 3rd
Fax: 24044532/4024068/4023516 L and 4th floor, Opp. Cine
Website: http://mpcb.gov.in -———— Planet Cinema, Near Sion
Email: jdwater@mpch.gov.in ‘.‘. Circle, Sion (E),

| /4 Mumbai-400022

Infrastructure/ORANGE/L.S.I

No:- Format1.0/JD (WPC)/UAN No.0000257244/CE/2511001316 Date: 19/11/2025

To, ' o\ . 4®
“Aditya Garden City” \\"‘ |_IFE %.3"
by M/s. Aditya Constructions N/ tiesvei e
S. No. 109/110, Village - Warije, \ é/ et | St
Tal. Have“’ Dist. Pune Your Service is Our Duty

Sub: Revalidation of Consent to Establish with Expansion for Building
Construction Project Granted Under Orange Category.

Ref: Application for Consent to Establish vide UAN. MPCB-CONSENT-0000257244

Your application NO. MPCB-CONSENT-0000257244

For: Grant of Consent to Establish under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal ofAuthorization under Rule 6 of the Hazardous & Other
Wastes (Management & Transboundry Movement) Rules 2016 is considered and the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule I,II,IIl & IV annexed to this order:

1. The Consent to Establish is granted for period upto Commissioning of the
Project or 07/05/2029 (i.e. coterminous with the validity of Environmental
Clearance) whichever is earlier

2. The capital investment of the project is Rs.24.51 Cr. (As per C.A Certificate
submitted by industry).

3. The Consent to Establish is valid for Building Construction Project named as
“Aditya Garden City” by M/s. Aditya Constructions, S. No. 109/110, Village -
Warje, Tal. Haveli, Dist. Pune on Total Plot Area of 131300 Sq Mtrs for
construction BUA of 15,089.99 Sq Mtrs (balance BUA- 9330.50 Sq. Mtrs +
Expansion BUA- 5758.52 Sq. Mtrs) including utilities and services

Sr.No Permission Obtained Plot Area (SqMtr) BUA (SqMtr)
1 Environmental Clearance dtd. 07/05/2019 131300.00 108115.43
2 |Consent to Establish dtd. 13/11/2019 131300.00 108115.40

Renewal of Consent to Operate (P-1 & II)

3 lgtd. 30/10/2024

131300.00 98784.93

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr No Description Permitted (in CMD) Standards to Disposal
1. |[Trade effluent Nil NA NA

itya Garden City,

Page 1 of 8
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I\SI:; Description Permitted Standards to Disposal
2. |Domestic 60 As per Schedule -1 [The treated effluent shall be
effluent 60% recycled for secondary
purposes such as toilet flushing,
air conditioning, cooling tower
make up, firefighting etc. and
remaining shall be connected to
the sewerage system provided
by local body
5. Conditions under Air (P& CP) Act, 1981 for air emissions:
Description of stack / Number of Standards to be
source Stack achieved
S-1 DG Set (63 KVA) 1 As per Schedule -II
6. Conditions under Solid Waste Rules, 2016:
’3; Type Of Waste Quantity & UoM Treatment Disposal
1 |E-Waste 3480 Kg/Annum |Segregation|Hand over to Authorized vendor
2 |Dry Waste 255 Kg/Day |Segregation|Hand over to Authorized vendor
3 |Wet Waste 17.85 Kg/Day [NA Use as Manure
4 |STP Sludge 30 Kg/Day NA Use as Manure

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

Sr No Category No. Quantity UoM Treatment Disposal
1 5.1 Used or spent oil 15 Ltr/A[NA Authorized Reprocessor

8. The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities.

10. Project Proponent shall provide Organic waste digester with composting facility or
biodigestor with composting facility.

11. Project Proponent shall comply the Construction and Demolition Waste Management
Rules, 2016 which is notified by Ministry of Environment, Forest and Climate Change
dtd.29/03/2016.

12. PP shall provide electric charging facility by providing charging points at suitable
places as per Maharashtra Electric Vehicle Policy, 2021

13. The project proponent shall take adequate measures to control dust emission and
noise level during construction phase.

14. The Project Proponent shall comply with the Environmental Clearance obtained vide
dtd. 07/05/2019 for construction project having total plot area of 131300 Sgm and total
construction BUA of 108115.43 Sgm as per specific condition of EC.

15. PP shall obtain Environmental Clearance from competent authority for the proposed
expansion activity. PP shall not take effective steps towards expansion construction
without obtaining Environmental Clearance.

16. PP shall submit an affidavit in Boards prescribed format within 15 days regarding
compliance of C to E & Environmental Clearance/CRZ Clearance.

S itya Garden City,
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The industry shall create an Environment Cell by appointing an Environmental
Engineer / Expert for looking after day-to-day activities related to Environment /
Pollution control.

This consent is issued on the basis of information/documents submitted by the
Applicant/Project Proponent, if it has been observed that the information submitted by the
Applicant/Project Proponent is false, misleading or fraudulent, the Board reserves its right
to revoke the consent & further legal action will be initiated against the Applicant/Project
Proponent.

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type
1 50000.00 [TXN2508002999 14/08/2025|0nline Payment
2 22521.00 |[TXN2511002216 13/11/2025|0Online Payment

Copy to:
1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune |

- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

S itya Garden City,
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1) Al As per your application, you have proposed to provide MBBR based Sewage
Treatment Plants (STPs) of combined capacity 67 CMD for treatment of
domestic effluent of 60 CMD.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

Sr.No Parameters Limiting concentration not to exceed in mg/I,

except for pH

1 pH 5.5-9.0

2 BOD 10

3 COD 50

4 TSS 20

5 NH4 N 5

6 N-total 10

7 |Fecal Coliform less than 100

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
as toilet flushing, air conditioning, cooling tower make up, firefighting etc. and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

2) The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Act,1974 and as amended, and other provisions as
contained in the said act.

2l Purpose for water consumed S TG
No. P quantity (CMD)
1. |Industrial Cooling, spraying in mine pits or boiler feed 0.00
2. |Domestic purpose 75.00
Processing whereby water gets polluted & pollutants are
3. O 0.00
easily biodegradable
Processing whereby water gets polluted & pollutants are
4, A : 0.00
not easily biodegradable and are toxic
5. |Grandening/Other consumption 0

5) The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time.

S itya Garden City,
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:
1) As per your application, you have proposed to provide the Air pollution

control (APC)system and also proposed to erect following stack (s) and to
observe the following fuel pattern-

Stack Type Sulphur

APC System

rce . Height(in of Content(in Pollutant Standard
provided/proposed mtr)  Fuel %)
S-1 (63 Stack 3.50 10 1 S0O2 6 Kg/Day
KVA) Ltr/Hr

2) The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

| Total Particular matter |  Nottoexceed | 150 mg/Nm3 |

3) The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

4) The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5) Conditions for utilities like Kitchen, Eating Places, Canteens:-
a) The kitchen shall be provided with exhaust system chimney with oil catcher
connected to chimney through ducting.

b) The toilet shall be provided with exhaust system connected to chimney through
ducting.

¢) The air conditioner shall be vibration proof and the noise shall not exceed 68
dB(A).

d) The exhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher
than the nearest tallest building through ducting and shall discharge into open air
in such a way that no nuisance is caused to neighbors.

S itya Garden City,
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SCHEDULE-IN
Details of Bank Guarantees:
Amt of

BG Submission Purpose Compliance

No. O/C2R) P Period of BG Period

Sr. Consent(C2E/C2

Validity Date

Compliance
Rs. 10.0 of Consent | Commissioning of [ Commissioning of
1 C2E Lakhs 15 Days & EC Project Project
Conditions.

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional
Officer at the respective Regional Office within 15 days of the date of issue of Consent.
# Existing BG obtained for above purpose if any may be extended for period of
validity as above.

BG Forfeiture History

Amount of .. Amount of Reason of
Submission Purpose

Consent

Srno.  ~>£/c20/C2R)

BG p BG BG
imposed L ek Forfeiture Forfeiture

NA
BG Return details

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned
NA

S. itya Garden City, B - - ; 7= 37:
pm) /QMS.PO6_F01/00 Page 6 of 8
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SCHEDULE-IV
Conditions during construction phase

During construction phase, applicant shall provide temporary sewage and
MSW treatment and disposal facility for the staff and worker quarters.
During construction phase, the ambient air and noise quality shall be
B |maintained and should be closely monitored through MoEF approved
laboratory.

Noise should be controlled to ensure that it does not exceed the
prescribed standards. During night time the noise levels measured at the
boundary of the building shall be restricted to the permissible levels to
comply with the prevalent regulations.

A

General Conditions:

1 The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

2  The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise (Pollution
and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

3 Drainage system shall be provided for collection of sewage effluents. Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage shall find its way other than in designed and provided collection
system.

4 Vehicles hired for bringing construction material to the site should be in good condition and
should conform to applicable air and noise emission standards and should be operated only
during non-peak hours.

5 Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

S itya Garden City,
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6 Solid Waste - The applicant shall provide onsite municipal solid waste processing
system & shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H)
Rule 2011.

7  Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official
web site of the MPCB.

8 Applicant shall submit official e-mail address and any change will be duly informed to
the MPCB.

9 The treated sewage shall be disinfected using suitable disinfection method.

10 The firm shall submit to this office, the 30th day of September every year, the
environment statement report for the financial year ending 31st march in the
prescribed Form-V as per the provision of rule 14 of the Environmental (Protection)
Second Amended rule 1992.

11 The applicant shall obtain Consent to Operate from Maharashtra Pollution Control
Board before commissioning of the project.

This certificate is digitally & electronically signed.

S itya Garden City,
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Infrastructure Project/LSI.
Consent No. BO/RO (P&P)Y/EIC No.PN-5502-10/0/CC-| 6 & Date: /2. /05/2010

Consent to Oparate is granted to M/s. Aditya Constructions

“Aditya Garden City” S. No. 109 & 110,

Warje, Pune
located in the area declared under the provisions of Water Act (P&CP) 1974, Air Act (P&CP),
1981 and Autharization under the provisions of HW (M & H) Rules and amendments thereto
subject to the provisions of the Acts and the Rules and the Orders that may be made further. and
subject to the following terms and conditions - N

1. The Consent tq Operate is valid up to 31.03.2012. :
For Residential project nemed as M/s. Aditya Constructiens, "/ditya Garden City” €. No. 168 &
110, Warje, Pune, on total plot area of 131300 Sq mtrs and total Built up area of 75021.37 Sq
mtrs including utilities of Residential project and services as per Occupancy certificate of local
pody. '

2. CONDITION UNDER WATER (Prevention & Control of Polluytion) ACT, 1974: -
(i) The quantity of sewage effluent from above construction project shall not exceed 568 M*/Day.
(i) Sewage Effluent Treatment: The Applicant shall provide a comprehensive sewage treatment

plant and treatment as is warranted with reference to influent quality and corresponding mode of
disposal ang operate and maintain the same continuously so as to achieve the quality of treated
effiuent {2 the fojlowing standards: -

(17 pH ,. : Not 1o exceed 6.51u 8.0 i \

(2)  Suspended Solids Not to.exceed 100 mg/l. ]

(3) BOD 3¢ays 27 CC. Not to exceed . 20 - mg/l. /

(4) Fecal Goliform Not to exceed 500/100/1 ml. /

(5) ; Residual Chlorine Not to exceed 01 mg/!.
_—(6)"" Detergent Not to exceed 01 mg/l.

(7) Floating matters Not to exceed 10 mg/l

(iii) Sewage efflyent Disposal: -
The treated domestic effluent shall be 80 % recycled and reused for flushing, fire fighting and
cooling of Ajr conditioners and remaining shall be utilized on land for gardening/Municipal sewer.
In no case, effluent shall find its way to any water body directly/indirectly at any time.

: ”_}(iv) Non-Hazardaus Solid Waste: -

The total qugntity shall be segregated and treated as follows: -

Sr | Type of Segregated solid waste Quantity Treatment Disposal
1 Biodegradable Solid Waste 1.30 MT/Day Composting Own site
| 2 | Non Bjudegradable Solid Wasle 1.24 MT/Day PMC site
3. Other Condjtions: - .
1. There shall be no felling of trees whether on Forest, Government, Revenue or Private lands

except as par prevailing Rules.
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(i)

(iv)
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Extraction of Grpundwater for the complex shall require prior permission of the State Ground
Water Authority or other relevant authorities, as applicable;

Near the activities that are related to water (like activity of water parks, water sports) and/or in the
vicinity of lake, Dissolved Oxygen shall not be less than 5 mg/liter.

In order to ensure that the water from this residential complex do not enter into outside
environment, the nallas crossing the township/complex premises, shali be lined, covered and
made water tight by the applicant within the premises with intermittent inspection of chambers
following good angineering practices as per the regulations of local body. This management shall
be such as also to help in excluding the external poliutants degrading the internal environment of
residential complex.

The Applicant shall segregate of solid wastes into biodegradable and non-biodegradable
components. The blodegradable materlal shalf be recycled through scientlfic in-house composting
with leak proof & leachete collection arrangemsents with the approval cf Jocal body and the
inorganic materjal shall be disposed off at approved Municipal Solid Waste landfill site of local
body environmgntally acceptable location and method. The applicant shall ensure that the said
activity shall not'generate any smell nuisance to near by locality. [t is clarified that the term solid
waste includes domestic, commercial, and garden wastes, but does not include hazardous and
bio-medical wastes. The activities of bio-composting and engineered land fill shall be as per the
Municipal Solid Waste (M&H) Rules, 2000

Applicant shall b= responsible to take adequate precautionary measures as detailed in this
consent.

Green belt shall be developed on open space,

The Applicant shall comply with all the provisions of, the Water (Prevention and Control of
Pollution} Cess Act, 1977 (to be referred as Cess Act) and Rules as Amended ,2003 and Rules
there under :-The daily water consumption for the following categories shall not exceed, as under
(i) Domestlc '

a) Domestlic 1006

b) Gardening 225

The Applicapt ghall regularly submit to the Board, the returns of water consumption in the
prescribed fqarm and pay the Cess as specified under Section 3 of the said Act.

CONDITIONS UNDER AIR (Prevention & Control of Pollution} ACT, 1981:-

The Applicant may install 09 nos. of diesel generating sets (DG Sets), of capacity 9 x 230 KVA
and shall be equipped with comprehensive control system as is warranted with reference to
generations of emissions and operate and maintain the same continuously so as to achieve the
level of poliutanis to the following standards: -

Standards for gmissions of air Pollutants

i) SPM/TRM Not to Exceed 150 mg/Nm3
i S02 (DG set) Not to Exceed 08 Kg/day
The Applicant ghall observe the following fuel patterns

No. | Type of Fuel Quantity

1 Diese| 384 Lirs/Day

The Applicant ghall erect the Chimney (s) of the following specifications
No. | Chimney attached to DG Height above roof of Bldg

1 DG set 9 x 230 KVA 3 mirs each

Conditions for PG Sets: -

Noise froin DG Bets shall be controlled by providing acoustic enclosure or by treating the room
acoustically. ‘

Applicant should provide acoustic enclosure for control of noise. The acoustic enclpsure/ acoustic
treatment of the room shall be designed for minimum 25 dB(A) insertion loss or for meeting the
ambient noige standards, whichever is on higher side, A suitable exhaust muffler with insertion
loss of 25 dB(A) shall also be provided. The measurement of insertion loss shall be done at
different points at 0.5 meters from acoustic enclosure/ room and then average,
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The Appl@cant should make efforts to bring down noise leve! due to DG Set, outside the premises,
with ambient nojse level requirements by proper setting and control measures.

Installation of PG Set must be strictly in compliance with recommendations of DG set
manufacturer;

A proper routine and preventive maintenance procedure for Dr2. Set shall be set and followed in
consultation with the DG manufacturers, which would help to prevent noise levels of DG Sets
from deteriorating with use.

The DG set shall be operated only in case of power failure. The applicant shall make
arrangement for regular electrical power.

The Applicant shall not cause any nuisance in the surrounding area due to operation of DG sets,
In case of problams, the D.G. set shall not be operated until it is set back to satisfactory position.

The Applicant shall take adequate measures for control of noise levels from its own sources
within the camplex (residential ) in respact of noise to less than 55 dB(A) during day time and 45
dB(A) during the night time. Day time is reckonzad as between 6 a.m. to 10 p.m. and night time is
reckoned batween 10 p.m. to 6 a.m. :

CONDITIONS UNDER Hazardous Waste (Management & Handling) & AMENDMENT RULES
2008 ' ’
The applicant shall handle hazardous wastes as specified below:

Item Ne. of Process generating HW Type of i MNicrmnnt
St as pzr Schadule-! Waste Quantlty HISPOsE:
1} 5.1 Spent Qil 125 ivM MPCB authorized re processor

The authorizatiop is hereby granted to operale a facility for coltection, storage, transportand
disposal of hazardous waste.

This Board reserves the right to amend or add any conditions in this consent and the same shall
be hinding op the Applicant;

The applicant shall comply with the conditions of Environmental Clearance granted by MoEF,
GOl vide Na, 21-848/2007.1A.1l1, dated 08.04.2008

The applicant shall make an application for renewal of the consent at least 60 days before the
expiry 1o the consent,

The capital invegtment for part of the project is Rs. 61/- Crores.

For and on behalf of the
To Maharashtra Pollution Control Board
M/s. Aditya Canstructions :
“Aditya Garden City” S. No. 109 & 110,

Warje, Pune Sd/-
(Mahesh Pathak)
Member Secretary

(V. B. WE;E‘%IE)
Regional Officer (P&P)
Copy to
1. Regional Qfficer, MPCB, Pune
2. Sub Regionpl officer, MPCB, Pune-I
3. Chief Accaunts Officer, MPCB,

Received copsent fee of

Amount DD No. Date Drawn on ]

Rs. 75000/- 028266 02.02.2010 Pune Peoples Co. Op Bank

4, Cesg Branch, MPCB, Mumbai. 5. Master file.
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MAHARASHTRA POLLUTICN CONTROL BOARD

Phone : - 340104537/24020781/24014701 MAHARASHTRA Kalpataru Point, 3rd & 4th floor, Sion-

s - 24044532 / 24()#“’5 16 Matunga Scheme Road No. 8, Opp.

; W Cine Planet Cinema, Near Sion Circle,
Email :- snquiry b.gov.i =4 .
mai qul_ri@mpc gov.in W” Sion (E), Mumbai - 400 022
Visit At:- htp://mpcb.gov.in

Infrastructure /Orange/L.S.1
- Consent order No: Format 1.0/BO/ROHQ/CR/PN-24221-15/CC- 7222 _ Date: 3(/05/2016
Ms. Aditya Constructions,
““Aditya Ci&ﬁlen City”
s No;109&-1;1{)',1‘\?\‘#':&?5@!’:11!‘{& o

'_ Stib - Renewal of Consent to Operatc in Omnge cateocrv for Constructlon Pro_|ect

_Ref

. Aditya Garden City, SRO Punel//0/L/74621000




6 Cb_ndiﬁo_h#; :ndm:“_Muniéipﬁ‘iv’Sbﬁdirwaste‘ {Management and Hdndlmg) Rutle 2000 o
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Schedule-1

Terms & conditions for compliance of Water Pollution Control:

)

2

A] As per-your consent application, you have provided the sewage treatment system with
the design capacity of 600.0 CMD.

B} The Appllcant shall operate the sewage treatment system to treat the sewage So as to achieve

the following standards/ prescribed under EP Act, 1986 and Rules made there under from time
fo time, whicheveri is strmocnt

1 Suspended Solids Not to exceed 50.0 mg/l.
2 BOD 3 Days 27 degree C - | Not to exceed 10.0 mg/l.
{0 L EOD Not to exceed 100.0 mall

C] The treated domestic effiuent shall be 60% recycled and reused for ﬂushmg, fire fighting
and coolmg of Air conditioners etc. The remaining shall be dlscharged into Municipal sewer/
 utilized on land for gardening after conforming to above standards. The firm shall affix the

_ Separate meter for ensurance of 60% recycling of treated sewage and keep the records of the
| ‘_same In no case efﬂuem shall find i'ts way to any' \'vat'er body 'directly' Iindirectly at any time.

The Board resen'es ltS ngl:ts 1o review pl'ms, specnﬁcatlons or other data relatmg to plant setup i‘or“
the treatment of water, works for the purification thereof & the system for the disposal of sewage or

 trade effluent or in connection with the grant of any consent conditions. The Applicant shall obtain
~prior consent of the Board to take steps to estabhsh the unit or establish. any treatment and disposal

' system or an extensxon or addmon thereto
3
e _expected life as defined by manufacturer s0 as to ensure the comphance of standards and saf‘ety of :

4

- rSr.'no. Purpose forwate consumcd_, i

=
’I’he 1‘ irm slrl]] ensure replacement of pollunon controi system or |ts parts after expiry of its

'the opemtmn thereof

In case, the watcr consumpuon of the project is not covered under the water consumption of local
body, in that situation, the progect proponent shall submit the CESS Returns in the prescribed

format glven under the provision of Water (Preventmn & Control of Poliutxon) C‘ess Act, 1977 -
‘ and Rules made thereu nder for various category of water consumptnon. '

case the water consumptmn is duly asscssed under the quantnty of water consumptlon of

- .:,flocal body, the project proponent shall submit certificate to that effect from the concern local
 body with the request not to assess CESS on ﬂleu' waler consumptmn, bemg already assessed‘
- - jon the water consumptmn of local bcdy. e - v

. 'Water consumptlon quanmy

::Dbin’estxc,:purpose--m

Adiy ;f?afd"f’ Ckb’. SRO.Puyﬂe///(qgfLé}?::aszoQ'_,;z T - .g' Page 3 of 6.}; i
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1)

3)

Schedule-1V
Generzl Conditions:
The applicant shall provide facility for collection of samples of sewage effluents, air emissions and
hazardous waste to the Board staff at the terminal or desrgnaleo points and shall pay to the Board for the
services rendered in this behalf.
The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and environmental
protection Act 1986 and Municipai Solid Waste (Management & Handling) Rule 2000 and E-Waste

{Management & Handling Rule 2011,

Drainage system shall be provided for collection of sewage effluents. Terminal manho!es shall be provided
at the end of the collection system with arrangement for measuring the flow. No sewage shall be admitted

“in the pipes/sewers downstream of the terminal manholes. No sewage shall find its way other than in

designed and provided collection system.

The applicant shall install a separate meter showing the consumption of energy for operation of sewage
treatment plants and air poliutlon control systern A reglster showing consumptron of chemicals used for
treatment shall be maintained.

Vehicles hired for brrngmg construction materral to the site should be in good condmon and should
conform to apphcable air and noise emission standards and should be operated only durmg non-peak
hours

Condmons for D. G. Set.

a) Noise from the D.G. Set shouid be controiled by provndmg an acoustlc enclosure or by treat.ng the
room acoustxcally

! b) ;_Industry should provide acoustrc endosure for control of noise. The acoustrc enclosure/ acoustac.

treatment of the room should be designed for minimum 25 dB (A) insertion loss or for meeting the

embient noise standards, whrchever is on higher side. A suitable exhaust muffler with insertionloss =
_of 25 dB {A} shall also be provrded The measurement of insertion Ioss will be done at dafferent o

_ pomts at 0.5 meters from acoustic endosurelroom and then average

‘: :,‘ ; c) The industry shall take adequate measures for control of noise leveis from its own sources’

e premises in respect of noise to less than 55 dB(A) during day time and 45 dB{A) during b'
th night trme Day time is reckoned between 6 a. m_,_, to 10 p. m and mght trme is reckoned between j

 Aditya Garden City, SRO Pune IO//T4621000 . 3% & 7 pugers
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd and
Fax: 24023516 L S 4th floor, Opp. Cine Planet
Website: http://mpcb.gov.in s Cinema, Near Sion Circle,
Email: cac-cell@mpcb.gov.in “‘. Sion (E), Mumbai-400022

| /4

Infrastructure/RED/L.S.I

No:- Format1.0/CC/UAN No.0000172075/C0/2311000692 Date: 08/11/2023

W %
M/s ADITYA CONSTRUCTIONS, ‘Ll

S.N0.109/110, WARJE, \\// Lesyeor m%m
Tal Haveli, Dist Pune EMROMTER et

Your Service is Our Duty

Sub: Consent to Operate (Part-ll) for Residential & Commercial Construction
project under Red Category

Ref: 1. Consent to establish granted vide No BO/RO(P&P)/EIC No
PN-2385/E/CC-322 dtd 22.07.2008

2. Renewal of Consent to operate (Part-1) granted vide no
Format1l.0/BO/ROHQ/CR/PN-24221-15/CC-7322 dtd 31.05.2016

3. Consent to establish with expansion granted vide No
Format1.0/BO/JD(WPC)/UAN No 0075456/CE/CC-1911000483 dtd
13.11.2019

4. Minutes of 15th Consent Committee Meeting of 2023-24 held on
21.09.2023

Your application NO. MPCB-CONSENT-0000172075

For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal ofAuthorization under Rule 6 of the Hazardous & Other
Wastes (Management & Transboundry Movement) Rules 2016 is considered and the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule 11,1l & IV annexed to this order:

1. The Consent to operate(part-ll) is granted for period up to 31.08.2024

2. The capital investment of the project is Rs.50.0078 Cr. (As per C.A Certificate
submitted by industry).

3. The Consent to Operate(Part-Il) is valid for construction project named as
M/s ADITYA CONSTRUCTIONS, S.NO.109/110, WARJE, Tal Haveli, Dist Pune on
Total Plot Area of 131300 SqMtrs for completed part-ll total construction
BUA of 23763.56 SqMtrs out of Total Construction BUA of 108115.40 SqMtrs
as per EC granted dated 07.05.2019 including utilities and services

Sr.No Permission Obtained Plot Area (SqMtr) BUA (SqMtr)
1 Environmental clearance dtd 08.04.2008 131300.00 75021.37
2 Consent to Establish dtd 22.07.2008 131300.00 75021.37
Renewal of Consent to operate (Part-1) dtd
3 1059016 P 131300.00 75021.37
4 Environmental Clearance dtd 07.05.2019 131300.00 108115.40
5 Consent to Establish dtd 13.11.2019 131300.00 108115.40

am) /QMS.P0O6_F02/00 Page 1 of 8
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4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr . .. Permitted .
No Description (in CMD) Standards to Disposal
1. |Trade effluent Nil NA NA
2. |Domestic 103.68  |As per The treated effluent shall be 60%
effluent Schedule -1 |recycled for secondary purposes
such as toilet flushing, air
conditioning, cooling tower make
up, firefighting etc. and remaining
shall be connected to the
sewerage system provided by
local body
5. Conditions under Air (P& CP) Act, 1981 for air emissions:
Description of stack / Number of Standards to be
source Stack achieved
S-1 DG Set-160 kVA 01 As per Schedule -II
6. Conditions under Solid Waste Rules, 2016:
Sr Quantity & .
No Type Of Waste UoM Treatment Disposal
1 |STP SLUDGE 11 Kg Dewatering As Manure
OWC and
2 |BIODEGRADABLE WASTE 273 Kg/Day . As Manure
Composting
NON - BIODEGRADABLE .
3 WASTE 168 Kg/Day |Segregation To Local Body

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

SrNo  Category No.  Quantity UoM Treatment Disposal
1 | 5.1Used or spent oil 30  |Ltr/A|Reprocessing -FI;O Authorized
eprocesser

8. The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities.

10. Project Proponent shall operate the Organic waste digester with composting facility or
biodigestor with composting facility effectively

11. The project proponent shall make provision of charging of electric vehicles in atleast
30 % of total available parking area.

12. The Project Proponent shall comply with the Environmental Clearance obtained vide No
SEIAA-EC-000001502 dtd 07.05.2019 for Construction project having total plot area
131300 Sq.Mtrs and proposed total Construction BUA 108115.40 Sq.Mtrs.

am) /QMS.P0O6_F02/00 Page 2 of 8



672

13. PP shall submit an affidavit in Boards prescribed format within 15 days regarding
compliance of C to O & Environmental Clearance.

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type
1 75000.00 [MPCB-DR-19456 01/06/2023|RTGS

2 75000.00 [MPCB-DR-20004 08/07/2023|RTGS

Balance amount of Rs. 50000 will be considered at the time of next renewal
of consent.

Copy to:

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune |
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

am) /QMS.P0O6_F02/00 Page 3 0of 8
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1) Al As per your application, you have provided MBBR based Sewage Treatment Plants
(STPs) of combined capacity 125 CMD for treatment of domestic effluent of
103.68 CMD.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

Sr.No Parameters Limiting concentration not to exceed in mg/I,

except for pH

1 pH 5.5-9.0

2 BOD 10

3 COD 50

4 TSS 20

5 NH4 N 5

6 N-total 10

7 |Fecal Coliform less than 100

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
as toilet flushing, air conditioning, cooling tower make up, firefighting etc. and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

2) The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Act,1974 and as amended, and other provisions as
contained in the said act.

2l Purpose for water consumed S TG T
No. P quantity (CMD)
1. |Industrial Cooling, spraying in mine pits or boiler feed 0.00
2. |Domestic purpose 129.60
Processing whereby water gets polluted & pollutants
3. 0 T 0.00
are easily biodegradable
Processing whereby water gets polluted & pollutants
4, Lo . 0.00
are not easily biodegradable and are toxic

5) The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time.

am) /QMS.P0O6_F02/00 Page 4 of 8
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:
1) As per your application, you have provided the Air pollution control

(APC)system and erected following stack (s) and to observe the following
fuel pattern-

Stack Type Sulphur

C roc;:!(e:(.ls/y s;;e";se d Height(in of Content(in Pollutant Standard
p prop mtr)  Fuel %)
S-1 |Set-160| Acoustic Enclosure 3.00 25 1 S02 K }éa
kVA Ltr/Hr gbay

2) The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

| Total Particular matter |  Nottoexceed | 150 mg/Nm3 |

3) The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

4) The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5) Conditions for utilities like Kitchen, Eating Places, Canteens:-
a) The kitchen shall be provided with exhaust system chimney with oil catcher
connected to chimney through ducting.

b) The toilet shall be provided with exhaust system connected to chimney through
ducting.

c) The air conditioner shall be vibration proof and the noise shall not exceed 68
dB(A).

d) The exhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher
than the nearest tallest building through ducting and shall discharge into open air
in such a way that no nuisance is caused to neighbors.

am) /QMS.P0O6_F02/00 Page 5 of 8
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SCHEDULE-III
Details of Bank Guarantees:
Amt of .. . o
Sr. Consent(C2E/ Submission Compliance Validit
No. C20/C2R) , BC Period UrPose of BG ' p o iod Date.
Imposed
Operation &
Maintenance of
Pollution
Rs 10 Control

Continious (31.12.2024

1 | Cto O(part-Il) 15 Days

Lakhs Systems and
compliance of
consent

conditions

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional
Officer at the respective Regional Office within 15 days of the date of issue of Consent.
# Existing BG obtained for above purpose if any may be extended for period of
validity as above.

BG Forfeiture History

Amount of . . Amount of Reason of
Submission Purpose

Consent

Srno.  ~>E/C20/C2R)

BG . BG BG
imposed I e Forfeiture Forfeiture

NA
BG Return details

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned
NA

am) /QMS.P0O6_F02/00 Page 6 of 8
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am) /QMS.PO6_F02/00

SCHEDULE-IV

General Conditions:

The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise (Pollution
and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

Drainage system shall be provided for collection of sewage effluents. Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage shall find its way other than in designed and provided collection
system.

Vehicles hired for bringing construction material to the site should be in good condition and
should conform to applicable air and noise emission standards and should be operated only
during non-peak hours.

Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and

followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB.

Applicant shall submit official e-mail address and any change will be duly informed to the
MPCB.

The treated sewage shall be disinfected using suitable disinfection method.

Page 7 of 8
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10 The firm shall submit to this office, the 30th day of September every year, the
environment statement report for the financial year ending 31st march in the

prescribed Form-V as per the provision of rule 14 of the Environmental (Protection)
Second Amended rule 1992.

11 The applicant shall make an application for renewal of the consent at least 60 days
before date of the expiry of the consent.

This certificate is digitally & electronically signed.

am) /QMS.P0O6_F02/00 Page 8 of 8
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 020 - 25811627 Jog Center, 3rd floor,

Fax: 020 -25811029 LU S Mumbai Pune Road,
Website: http://mpcb.gov.in e Wakdewadi, Pune - 411003.
Email: ropune@mpcb.gov.in “‘.

| /4

Infrastructure/RED/L.S.I
No:- Formatl1.0/RO/UAN No0.0000220020/CR/2410003035

To,

M/s. Aditya Constructions,"APEX |- FE Q!
COMMITTEE - ADITYA GARDEN CITY", ‘\ I

S. No. 109/110, Warje, Ta. Haveli, Dist. d/

Pune.

Date: 30/10/2024

nme\ ! hopridi

Your Service is Our Duty

Sub: Grant of Renewal of Consent to Operate Part-l and Part-ll for operation
of STP and OWC of construction project.

Your application NO. MPCB-CONSENT-0000220020

For: grant of Consent to Renewal under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal ofAuthorization under Rule 6 of the Hazardous & Other
Wastes (Management & Transboundry Movement) Rules 2016 is considered and the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule 111,11 & IV annexed to this order:

1. The Consent to Renewal is granted for a period up to 31.08.2029

2. The capital investment of the project is Rs.1.3603 Cr. (As per C.A Certificate
submitted by industry).

3. The Consent to Renewal is valid for building and construction project named
as M/s. APEX COMMITTEE - ADITYA GARDEN
CITY,S.No0.109/110,,5.No0.109/110, WARJE, Tal Haveli, Dist Pune on Total Plot
Area of 131300 SqMtrs for construction BUA of 98784.93 SqMtrs out of Total
Construction BUA of 108115.40 SqMtrs as per EC granted dated 07/05/2019
including utilities and services

Sr.No Permission Obtained Plot Area (SqMtr) BUA (SqMtr)
Environmental Clearnace Dtd. 08/04/2008 131300.00 75021.37
Consent to Establish Dtd. 22/07/2008 131300.00 75021.37
Consent to Operate Part-I Dtd. 31/05/2016 131300.00 75021.37
Environmental Clearnace Dtd. 07/05/2019 131300.00 108115.40
5 |Consent to Operate Part-Il Dtd. 08/11/2023 131300.00 23763.56

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

zz Description Pc::armltted Standards to Disposal

(in CMD)
. |Trade effluent Nil 0 NA

1

2. |Domestic 352.42  |As per The treated effluent shall be 60%
effluent Schedule -1 |recycled for secondary purposes
such as toilet flushing, air
conditioning, cooling tower make
up, firefighting etc. and remaining
shall be connected to the
sewerage system provided by
local body

APEX COMMITTEE - ADITYA GARDEN CITY/CR/UAN No.MPCB-CONSENT-0000220020/Indus-1d.75140
(30-10-2024 05:32:20 pm) /QMS.PO6_F02/00

AIW|IN|E
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5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Stack No. Description of stack / Number of Standards to be achieved
source Stack
S-1TO S-5|DG SETS 100 As per Schedule -II
S-6 DG SET 160 As per Schedule -l
6. Conditions under Solid Waste Rules, 2016:

Sr

No Type Of Waste Quantity & UoM Treatment Disposal
1 |WET WASTE 1724.5 Kg/Day [OWC USED AS MANURE
2 |DRY WASTE 1063.2 Kg/Day |SEGREGATION{HANDOVER TO LOCAL BODY
3 |[STP SLUDGE 11 Kg/Day DEWATERING [USED AS MANURE

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

Sr
No

Category No. Quantity UoM Treatment Disposal

SALE TO AUTHORISED
REPROCESSOR

8. The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities.

10. PP shall provide adequate capacity of sewage treatment plant so as to achieve treated
domestic effluent standard for the parameter BOD- 10 mg/lit.

11. The treated effluent shall be 60% recycled for secondary purposes such as toilet
flushing, air conditioning, cooling tower make up, firefighting etc. and remaining shall
be utilized on land for gardening.

12. The online monitoring system installed for the parameters Flow, BOD, TSS at the outlet
of STP and shall be connected to MPCB Server.

The industry shall create an Environment Cell by appointing an Environmental
Engineer / Expert for looking after day-to-day activities related to Environment /
Pollution control.

5.1 Used or spent oil

This consent is issued on the basis of information/documents submitted by the
Applicant/Project Proponent, if it has been observed that the information submitted by the
Applicant/Project Proponent is false, misleading or fraudulent, the Board reserves its right
to revoke the consent & further legal action will be initiated against the Applicant/Project
Proponent.

Received Consent fee of -

APEX COMMITTEE - ADITYA GARDEN CITY/CR/UAN No.MPCB-CONSENT-0000220020/Indus-1d.75140

(30-10-2024 05:32:20 pm) /QMS.PO6_F02/00 Page 2 of 8
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Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type
1 75000.00 [MPCB-DR-28993 31/08/2024|RTGS
2 227589.00 [TXN2410004817 30/10/2024|0Online Payment

Copy to:

1. Sub-Regional Officer, MPCB, Pune |

- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

APEX COMMITTEE - ADITYA GARDEN CITY/CR/UAN No.MPCB-CONSENT-0000220020/Indus-1d.75140
(30-10-2024 05:32:20 pm) /QMS.PO6_F02/00

Page 3 of 8




681

SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1) Al As per your application, you have provided MBBR- Moving Bed Bioreactor
Technology based Sewage Treatment Plants (STPs) of combined capacity 725
CMD for treatment of domestic effluent of 352.42 CMD.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

Sr.No Parameters Limiting concentration not to exceed in mg/I,

except for pH

1 pH 5.5-9.0

2 BOD 10

3 COD 50

4 TSS 20

5 NH4 N 5

6 N-total 10

7 |Fecal Coliform less than 100

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
as toilet flushing, air conditioning, cooling tower make up, firefighting etc. and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

2) The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Act,1974 and as amended, and other provisions as
contained in the said act.

Sl Purpose for water consumed NS T
No. P quantity (CMD)
1. |Industrial Cooling, spraying in mine pits or boiler feed 0.00
2. |Domestic purpose 725.00
Processing whereby water gets polluted & pollutants are
3. N 0.00
easily biodegradable
Processing whereby water gets polluted & pollutants are
4, T , 0.00
not easily biodegradable and are toxic
5. |Grandening/Other consumption 0

5) The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time.

APEX COMMITTEE - ADITYA GARDEN CITY/CR/UAN No.MPCB-CONSENT-0000220020/Indus-1d.75140 Page 4 of 8
(30-10-2024 05:32:20 pm) /QMS.PO6_F02/00 9
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1) As per your application, you have provided the Air pollution control
(APC)system and erected following stack (s) and to observe the following fuel

pattern-
Stack Type Sulphur
roc;:li:/y Srze'zse d Height(in of Content(in Pollutant Standard
p prop mtr) Fuel %)

51 DG | Acoustic Enclosure DIESEL 12
T0 1 seTs Stack 3.00 | 387 - 502 | \q/Day
S-5 Ltr/Hr

. DIESEL
5-6 |DG SET Acoustic Enclosure 3.00 35 i 502 20

Stack Ltr/Hr Kg/Day

2) The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

| Total Particular matter |  Nottoexceed | 150 mg/Nm3 |

3) The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

4) The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

APEX COMMITTEE - ADITYA GARDEN CITY/CR/UAN No.MPCB-CONSENT-0000220020/Indus-1d.75140 Page 5 of 8
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SCHEDULE-IN
Details of Bank Guarantees:

Amt of
BG
Imposed

Sr. Consent(C2E/ Submission Compliance Validity

Period Purpose of BG Period Date

No. C20/C2R)

Towards
operation and
maintainance of

1 anse”t 1100000 | Within 15 Days| STP and OWC | Continuous |31/12/2029
perate .
so as to achieve
consented
standards

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional
Officer at the respective Regional Office within 15 days of the date of issue of Consent.
# Existing BG obtained for above purpose if any may be extended for period of
validity as above.

BG Forfeiture History

Amount of Submission Purpose Amount of Reason of
BG P BG BG

imposed AL ke Forfeiture Forfeiture

NA
BG Return details

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned
NA

Consent

Srno. 2E/C20/C2R)

APEX COMMITTEE - ADITYA GARDEN CITY/CR/UAN No.MPCB-CONSENT-0000220020/Indus-1d.75140 Page 6 of 8
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SCHEDULE-IV

General Conditions:

1 The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

2 The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise (Pollution
and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

3 Drainage system shall be provided for collection of sewage effluents. Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage shall find its way other than in designed and provided collection
system.

4 Vehicles hired for bringing construction material to the site should be in good condition and
should conform to applicable air and noise emission standards and should be operated only
during non-peak hours.

5 Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

6  Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

7  Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB.

8  Applicant shall submit official e-mail address and any change will be duly informed to the
MPCB.

9 The treated sewage shall be disinfected using suitable disinfection method.

10 The firm shall submit to this office, the 30th day of September every year, the environment

statement report for the financial year ending 31st march in the prescribed Form-V as per
the provision of rule 14 of the Environmental (Protection) Second Amended rule 1992.

11 The applicant shall make an application for renewal of the consent at least 60 days before
date of the expiry of the consent.

APEX COMMITTEE - ADITYA GARDEN CITY/CR/UAN No.MPCB-CONSENT-0000220020/Indus-1d.75140
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This certificate is digitally & electronically signed.
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AR TR Integrated Regional Office

GOVERNMENT OF INDIA Ground Floor, East Wing

TafeRer, 7 ¢@ Sar] wRE daaw New Secretariat Building

MINISTRY OF ENVIRONMENT, FOREST Civil Lines, Nagpur ~ 440001

& CLIMATE CHANGE apccfeentral-ngp-mef@gov.in

F. No.EC-2037/RON/2023-NGP/ | lS"S"ﬁ Dated: 15" May, 2023

To,
The Principal Secretary & Member Secretary, SEIAA,
Environment Department, Government of Maharashtra
Room No., 217, 2™ Floor, Manfralaya,
Annex, Mumbai - 400 032 (Maharashtra)

(Email: psec.env@maharashtra.gov.in)

(Kind Attn: Mr. Pravin Darade, Member Secretary-SEIAA)

Sub: A report on the status of compliance of conditions stipulated in the environmental
clearance granted by SEIAA Maharashtra vide letter No. SEIAA-EC-0000001502 dated
07.05.2019 for Construction Project “Aditya Garden City" by Mis Aditya
Constructions located at Survey no. 109/110, Warje, Tal. Haveli, Dist. Pune,
{Maharashtra) - reg.

Ref: Project Proponent’s letter no. nil dated 23.03.2023
Sir,

| am directed to refer to the above subject and letter under reference wherein the project
proponent obtained Environmental Clearance from Environment Dept., Govt of Maharashtra for
total plot area 131300 Sq. M. and total built up area 108115.40 Sq. M. (FSI 92347.40 Sq. M + Non
FSI 15768 Sq. M.).

2. Present status of Construction: Currently Construction activity is in progress & PP has
submitted Architect Certificate stating that Completed Total BUA 98675.53 Sq. M (FSI 87073.12
Sq. M + Non FS] 11602.4 Sqg. M.).

3. Now, Project proponent proposed to go for Internal Modification in EC with total built up
area 108115.40 Sq. M. (FS| 92347.80 Sq. M + Non FSI 15768 Sq. M.). Therefore, PP requested
the Integrated Regional Office, Nagpur to conduct a site visit to monitor the status of compliance of
conditions stipulated in the environment clearance granted for Construction Project "Aditya Garden
City" by M/s. Aditya Constructions located at Survey no. 109/110, Warje, Tal. Haveli, Dist. Pune,
(Maharashtra) '

4, In view of the same, it is to inform that a visit for the monitoring of compliance of conditions
stipulated in the environment clearance has been conducted by Scientist-E of the Integrated
Regional Office, Nagpur on 23.04.2023 as per the documents submitted by the project proponent
during the monitoring, and aiso as informed during the site visit, the details are reported to be as
under:

CCR for Construction Project "Aditya Garden City"” by M/s. Aditya Constructions Jocated at Survey no. 109/110, Warje, Tal. Haveli, Disl.
Pune (Maharashira)
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vii.
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xi.

xii.

xiii.

Xiv.
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SEIAA Maharashtra granted EC for Proposed Construction Project "Aditya Garden City"
by M/s. Aditya Constructions located at “Survey no. 109/110, Warje, Tal. Haveli, Dist.
Pune {(Maharashtra) (Annexure-l)

CTE from MPCB has been obtained vide letter No. Format1.0/BO/RO(WPC)/UAN-
075456/CE/CC-1911000483 dated 25.10.2019 (Annexure-Il)

Architect Certificate has been submitted stating that Construction carried out is as per the
EC received. (Annexure-lll)

Air, Water & Noise quality monitoring has been carried out by MOEF&CC accredited
laboratory i.e. (M/s. EHS Matrix Pvt. Ltd.) (Annexure-1V)

Undertaking has been submitted stating that there is no court case pending in any court
of law w.r.t. EC & no stop work is directed by any authority (Annexure-V)

Copy of Detailed Environment Management Plan has been submitted. {Annexure-VI1}
Project/site Photographs are attached as {Annexure-Vil)

Presently, tanker Water is being used for Construction Activity. PP has obtained
provisional water NOC from Pune Municipal Corporation (Annexure-VIll). PP confirmed
that final Water NOC from Pune Municipal Corporation will be obtained once project is
completed.

PP has obtained provisional Drainage NOC from Pune Municipal Corporation
{Annexure-IX})

PP proposed to treat Wet Waste generated in the project in Organic Waste Composting
(OWC) machine.

PP has done agreement with SWaCH, pertaining to the safe disposal of Dry Waste & E-
Waste. Copy of agreement is enclosed as (Annexu re-X)

CER plan is pending for approval from Municipal Commissioner. However, PP assured to
spend amount of CER/CSR as per Company Law. (Annexure - XI)

The Environmental Statement for each financial year ending 31% March in (Form-V) has
been submitted to MPCB as prescribed under the Environment (Protection) Rules 1986,
amended subsequently (Annexure - XI1}

PP has left mandatory Recreational Ground (RG) area as per Development Control
Regulations (DCR) and assured for plantation. Detailed plan for proposed tree plantation
has been submitted.

CCR for Construction Project "Aditya Garden City" by M/s. Aditya Constructions located at Survey no. 109/110, Warje, Tal. Haveli, Dist.
Pune (Maharasntra)
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5, Three of .the .Ecltlzbnditi.ohs are obsérved to be Not Complied by the PP:

Specific Condition No. lll: PP has not uploaded traffic circulation analysis report
mentioning evacuation time.

General Condltlon No XLIX PP has not made advemsement regardmg grant of EC.

.-_.1‘..'.-. s ten ....'_> 5

General Condltlon No. LlI Pro;ect Proponent has not upload the status of compllance of
the stipulated EC conditions, including results of monitored data on their website.

6. PP should ensure implementation of green belt development plan and CSR/CER/EMP
works with 30% funds must be earmarked for water/soil conservation and seedling
planting/distribution.

7. A detailed inspection report on the compliance of conditions stipulated in the environmental
clearance is enclosed herewith.
This issue with the approval of competent authority.

Encl: as above
Yours Faithfully,

(Dr.P.R. Sakhare)
Scientist ‘E’
Copy to:
(i) Director ROHQ, MOEF&CC, IPB, 1st Floor Agni Wing, IPB, Jorbagh Road, New Delhi-110003.
(Email: rohg-mefcc@gov.in)

(i)  Director (Monitoring Cell), Ministry of Environment, Forest & Climate Change, Indira
Paryavaran Bhawan, Aliganj, Jorbagh Road, New Delhi-110003 (Email: shruti.rai@nic.in)

Ciii} Mr. Piyush Singh (Project Manager) M/s Aditya Constructions, 619, Sadashiv Peth, Bajirao
Road, Pune-411030 (Maharashtra) (Email: pivush1904@gmail.com; pecsnagpur@gmail.com )

(v}  Guard File.
(4

(Dr. P.R. Sakhare)
Scientist ‘E’

CCR for Construction Project "Aditya Garden Clly by Mfs. Aditya Constructions located at Survey no. 109/110, Warje, Tal. Haveli, Disl.
Pune (Maharashira)
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Monitoring the Implementation of Environmental Safeguards
Ministry of Environment, Forest & Climate Change
Integrated Regional Office, Nagpur

Monitoring Report

PART-I
DATA SHEET
Sr. Particulars Details
No.
1. | Project type: Building & Construction Project (8(a))
River Valley/ Mining/ Industry/ Thermal/ | Category B
Nuclear/ Others (specify)
2. | Name of the Project Proposed Construction Project "Aditya
Garden City” by "M/s. Aditya Constructions”
3. | Clearance letter (s)/ OM No. and date Environmental Clearance letter no. SEIAA-
EC-0000001502 dated 07/05/2019
4, | Location “Survey no. 109/110, Warje, Tal. Havel,
a) District (s) Dist. Pune, Maharashtra”
b) State (s) Maharashtra
¢) Location latitude / longitude Latitude 18°30'15.76"N and Longitude
74°06'38.03"E
5. | Address for Correspondence Mr. Piyush Singh (Project Manager)
a) Address of the Concerned Project Chief | M/s. Aditya Constructions, 618, Sadashiv
Engineer {with Pin code & Telephone / Peth, Bajirac Road, Pune-411030
Telex / Fax Numbers}) (Maharashtra)
b) Address of the Concerned Project Chief | (Email: piyush1904@gmail.com, Mob. No.
Engineer {with Pin code & Telephone / 9850979550)
Telex / Fax Numbers)
6. | Salient features of the Project Total Plot Area: 131300 Sq. M.

Total Built up Area: 108115.40 Sq. M

Bldg. Structure: Architect Certificate is
attached.

Water Requirement:
Construction Phase: Tanker water
Operation Phase:

Dry Season (CMD): - 589.15
Source: - PMC

Solid Waste Management:

Dry Waste: - 1132.32 Kg/day

Wet Waste: - 1854.30 Kg/day

Dry waste will be handed over to SWaCH
Pune Seva Sahkari Sanstha Ltd. (Govt.
Authorized E-waste & Dry Waste

CCR for Consiruction Project “Aditya Garden City™ by M/s. Aditya Constructions located at Survey no. 109/110, Warje, Tal. Haveli, Dist.
Pune (Maharashira)
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Recycler)

Power Requirement:

» Construction Phase Demand load: -
45 KW

» Operation Phase Connected load: -
6488 KW

¢ Transformer;- 630 KVA 10 No.

o DG Set5 X 100 KVA, 1 X 125 KVA

(Source; - MSEDCL)

Energy Saving Measures:

¢ Timers & Contactors

¢ LED for Common Area

o Energy Efficient lamps

e Solar Water

¢ Solar PV Panel System

7. | Breakup of the Project Area
a) Submergence area: forest & non forest Not Applicable
b) Others Not Applicable
8. | Breakup of the project affected population | The project is proposed on own land thus
with the enumeration of those losing Houses / | there is no displacement of population is
Dwelling units only, Agricultural Land & | proposed.
Landless Laborers / Artisans:
a) SC, ST/Tribes
b} Others
9 a) | Financial Details
Project cost as originally planned and | Total Project Cost Projected- Rs. 48.65
subsequent revised estimates and the year of | Crore
price reference
b) [ Allocation made for environmental Sr. Particulars Amount.
management plans with item wise and year | | No, in Rs.
wise breakup Lakhs)
During Construction Phase
1. | Air Environment, Water 09.6
Environment, Land
Environment, Top Soil
Preservation, Socio-
economic Environment,
Safety Training etc.
Total 09.6
c) | Benefit cost ratio/Internal rate of return Not applicable
and the year of assessment
d) | Whether (c) includes the cost of Yes, included

environmental management as shown in

CCR for Construction Project "Adilya Garden City; by M/s. Aditya Constructions localed at Survey no. 109/110, Warje, Tal. Haveli, Disl. .
Pune (Maharashtra)} - ' '
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the above
e) | Actual expenditure incurred on the project | As per requirement
so far
f) | Actual expenditure incurred on the As per requirement
environmental management plans so far
10 | Forest Land Requirement
a) | The status of approval for diversion of forest | Not applicable
land for non-forestry use
b) | The status of clearing felling Not applicable
¢) | The status of compensatory afforestation, if | Not applicable
any comments on the viability & sustainability
of compensatory afforestation program in the
light of actual field experience so far
11 | The status of clear felling in non-forest | Not applicable
areas (such as submergence area or
reservoir, approach roads.}, if any with
quantitative information required.
12 | Status of construction (Actual & /or planned) | Construction Status: - Construction
proposed as per EC & Architect
Certificate is attached stating that
construction done- on site is in
accordance with EC granted.
a) | Date of commencement (Actual & / or | As perearlier EC
planned)
b) | Date of completion {Actual & /or planned) iNil
13 | Reasons for the delay if the project is yet to | NA
start
14 | Dates of Site Visits NA
a) | The dates on which the project was monitored | Nil
by the Regional Office on previous occasions,
if any
b) | Date of site visits for this monitoring report Air, Noise, Water & Soil sampling were
done.
15 | Details of correspondence with project [ Nil

authorities for obtaining action plans /
information on the status of compliance to
safeguards other than the routine letters for
logistic support for site visit.

CCR for Construction Project “Aditya Garden City” by M/s. Aditya Constructions located at Survey no. 109/110, Warje, Tal. Haveli, Dist.
Pune (Maharashtra)
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A report on the status of compliance of conditions stipulated in the environmental
clearance granted by SEIAA Maharashtra vide letter No. SEIAA-EC-0000001502 dated
07/05/2019 for Proposed Construction Project “"Aditya Garden City” by M/s Aditya
Constructions located at Survey no. 109/110, Warje, Tal. Haveli, District Pune (Maharashtra)

A monitoring report on the status of compliance of conditions stipulated in Environmental clearance
is given as under:

m2, Non-FSIl: 15768 m2 and Total BUA:
10811543 m2 (IOD no-CC/2347/14, Date-
31.12.2014)

Sl Conditions as per EC dated 07.05.2019 Compliance as on 23.04.2023
No.
Specific Conditions:
PP to submit details of CER activities in | Complied.
consultation with the affected people in the
project area as per MoEF & CC circular dated | PP has submitted CER plan to SEIAA.
1/05/2018 along with details of fund utilization &
agreement or consent of executor.
Il PP to submit water supply NOC. Complied.
PP has obtained Water Supply NOC from
PMC (Annexure-Vill)
]! PP to upload ftraffic circulation analysis report [ Not Complied.
mentioning evacuation time.
PP has not uploaded fraffic circulation
analysis report mentioning evacuation time.
IV PP Shall comply with Standard EC conditions | PP has consented to Condition
mentioned in the Office Memorandum issued by
MoEF & CC vide F.No.22-34/2018-Alll
dt.04.01.2019.
A SEIAA decided to grant EC for FSI: 106225.43 | Noted.

General Conditions:

.| E-waste shall be disposed through Authorized

vendor as per E-waste (Management and
Handling) Rules,
2016.

PP has consented to Condition.

E-Waste will be segregated and will be
disposed through Authorized Vendor as per
E-Waste (Management and Handling) Rules,
2016

CCR for Construction Project “Aditya Garden City" by M/s. Aditya Constructions located at Survey no. 108/110, Wadge. Tal. Haveli, Dist.
Pune (Maharashtra)
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.| The Occupancy Certificate shall be issued by

the Local Planning Authority to the project only
after ensuring sustained availability of drinking
water, connectivity of sewer line to the project
site and proper disposal of treated water as per
environmental norms. -

PP has consented to Condition

Construction is under progress.

This environmental clearance is issued subject
to obtaining NOC from Forestry & Wild life angle
including Clearance from the standing
committee of the NBWL if applicable & this EC
does not necessarily implies that Forestry &
Wild life clearance granted to the project which
will be considered separately on merit,

This condition is not applicable as Project
Site does not attract any Forest / wildlife
area.

PP has to abide by the conditions stipulated by
SEACS& SEIAA.

PP has consented to Condition.

The height, Construction built up area of
proposed construction shall be in accordance
with the existing FSI/FAR norms of the urban
local body & it should ensure the same along
with survey number before approving layout
plan & before according commencement
certificate to proposed work. Plan approving
authority should also ensure the zoning
permissibility for the proposed project as per the
approved development plan of the area.

PP has consented to Condition.

The height, Construction built up area of
proposed construction is in accordance with
the sanctioned plan.

Architect Certificate/Area statement has been
submitted in this regard.

'?_":' AT DT R L L T AT e

Vi

If applicable Consent for Establishment” shall be
obtained from MPCB under Air and Water Act
and a copy shall be submitted to the
Environment department before start of any
construction work at the site.

Complied.

PP has obtained Consent to Establish

Vil

All required sanitary and hygienic measures
should be in place before starting construction
activities and to be maintained throughout the
construction phase.

PP has consented to Condition.

PP has taken all required sanitary and
hygienic measures.

VI

Adequate drinking water and sanitary facilities
should be provided for construction workers at
the site. Provision should be made for mobile
toilets. The safe disposal of wastewater and
solid wastes generated during the construction
phase should be ensured.

PP has consented to Condition

Proper sanitation facilities are provided at site
for construction labors and staff.

Temporary toilets with septic tank and soak
pit provision are provided.

CCR for Conslruclion Project “Aditya Garden Cily" by M/s. Aditya Constructions located at Survey no. 109/110, Warje, Tal. Haveli, Dist.
Pune {Maharashtra}
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The solid waste generated should be properly
collected and segregated. Dry/inert solid waste
should be disposed of to the approved sites for
land filling after recovering recyclable material.

Complied.

During construction phase the generation of
waste is being handed over to SWaCH.

Disposal of muck during construction phase
should not create any adverse effect on the
neighboring communities and be disposed
taking the necessary precautions for general
safety and health aspects of people, only in
approved sites with the approval of competent
authority

PP has consented to Condition.

Precautionary measures are being taken for
disposal of muck during construction phase.

Xl.

Arrangement shall be made that waste water
and storm water do not get mixed.

PP has consented to Condition.

PP assured to make arrangement for the
waste water and storm water so that it will not
get mixed.

XH.

All the topsoil excavated during construction
activities should be stored for use in horticulture
/ landscape development within the project site.

Complied.

The generated topsoil is being store and will
be used for landscaping purpose.

XL,

Additional soil for leveling of the proposed site
shall be generated within the sites (to the extent
possible) so that natural drainage system of the
area is protected and improved.

PP has consented to Condition.

Excavated debris & construction waste will be
reused on site for backfilling and plot leveling.

XIV.

Green Belt Development shall be carried out
considering CPCB guidelines including selection
of plant species and in consultation with the
local DFO/ Agriculture Dept.

PP has consented to Condition.

Green Belt Area is provided as per DC Rules.

XV.

Soil and ground water samples will be tested to
ascertain that there is no threat to ground water
quality by leaching of heavy metals and other
toxic contaminants.

Complied

PP has informed that soil samples are being
tested regularly; groundwater is not used for
any purpose.

XVI.

Construction  spoils, including  bituminous
materiat and other hazardous materials must not
be allowed fo contaminate watercourses and the
dumpsites for such material must be secured so
that they should not leach into the ground water.

PP has consented to Condition.

CCR for Construction Project "Aditya Garden City” by M/s. Aditya Constructions (ocated at Survey no. 109/110, Warje, Tal. Haveli, Dist.
Pune (Maharashira)
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XVII.

Any hazardous waste generated during
construction phase should be disposed of as per
applicable rules and norms with necessary
approvals of the MPCB

No Hazardous waste material is generated
since it is a construction activity.

XVill.

The diesel generator sets to be used during
construction phase should be low Sulphur diesel
type and should conform to Environments
(Protection) Rules prescribed for air and noise
emission standards

PP has consented to Condition.

PP informed that CPCB approved enclosed
type D.G. sets will be used in case of power
failure. The location and height of the DG set
will be installed as per the CPCB.

XIX.

The diesel required for operating DG sets shall
be stored in underground tanks and if required,
clearance from concern authority shall be taken.

Diesel is not stored on site.

Vehicles hired for bringing construction material
to the site should be in good condition and
should have a PUC certificate and should
conform to applicable air and noise emission
standards and should be operated only during
non-peak hours.

PP has consented to Condition.

PP has confirmed that PUC certificates are
being checked for the Construction vehicles.

XXI.

Ambient noise levels should conform to
residential standards both during day and night.
Incremental pollution loads on the ambient air
and noise quality should be closely monitored
during construction phase. Adequate measures
should be made to reduce ambient air and noise
level during construction phase, so as to
conform to the stipulated standards by
CPCB/MPCB,

PP has consented to Condition.

All efforts are continuously being made to
maintain the same in permissible limits.

and Ambient Air
through MoEF

level
out

Ambient Noise
monitoring . carried
approved laboratory.

XXH.

Fly ash should be used as building material in
the construction as per the provisions of Fly Ash
Notification of September 1999 and amended as
on 27th August, 2003. (The above condition is
applicable only if the project site is located within
the 100Km of Thermal Power Stations).

PP has consented to condition.

PP has confirmed that RMC is being used for
the Construction Purpose having 2 to 3 % of
Fly Ash content.

XX,

Ready mixed concrete must be used in building
construction.

PP has consented to Condition.

Ready mixed concrete is used in building
construction.

XXIV.

Storm water control and its re-use as per CGWB
and BIS standards for various applications.

PP has consented to Condition.

CCR for Construction Project "Aditya Garden City” by M/s. Aditya Constructions localed at Survey no. 109/110, Warje, Tal. Haveli, Dist.
Pune (Maharashtra)
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monitored regularly in consultation with Ground
Water Authority.

XXV.} Water demand during construction should be | Complied.
reduced by use of pre-mixed concrete, curing
agents and other best practices. For water conservation measures, use of
ready-mix concrete and practice of curing
regularly used.
XXVI.| The ground water level and its quality should be | Complied.

No ground water extraction takes place.

XXV,

The installation of the Sewage Treatment Plant
(8TP) should be certified by an independent
expert and a report in this regard should be
submitted to the MPCB and Environment
department before the project is commissioned
for operation. Discharge of this unused treated
affluent, if any should be discharge in the sewer
line. Treated effluent emanating from STP shall
be recycled / refused to the maximum extent
possible. Discharge of this unused treated
affluent, if any should be discharge in the sewer
line. Treatment of 100% grey water by
decentralized treatment should be done.
Necessary measures should be made to
mitigate the odor problem from STP

PP has consented to Condition.

PP has proposed Sewage Treatment Plant
(STP) of 725 KLD is proposed- MBBR
Technology.

KXVIIL.

Permission to draw ground water and
construction of basement if any shall be
obtained from the competent Authority prior to
construction/operation of the project.

PP is not draw ground water.

XXIX.

Separation of grey and black water should be
done by the use of dual plumbing line.

PP has consented to Condition.

Fixtures for showers, toilet flushing and drinking
should be of low flow either by use of aerators or
pressure reducing devices or sensor-based
control.

PP has consented to Condition.

PP ensures to install in later stages of
construction.

XXXI.

Use of glass may be reduced up to 40% to
reduce the electricity consumption and load on
air conditioning. If necessary, use high quality
double glass with special reflective coating in
windows.

PP has consented to Condition.

XXX,

Roof should meet prescriptive requirement as
per Energy Conservation Building Code by

PP has consented to Condition.

CCR for Construction Project "Aditya Garden City" by M/s. Aditya Constructions located at Survey no. 109/110, Warje, Tal. Haveli, Dist.
Pune {Maharashlra)
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using appropriate thermal insulation material to
fulfill requirement.

PP has confirmed that Design is as per
ECBC requirements.

XX,

Energy conservation measures like installation
of CFLs /TFLs for the lighting the areas outside
the building should be integral part of the project
design and should be in place before project
commissioning. Use CFLs and TFLs should be
properly collecied and disposed offfsent for
recycling as per the prevailing guidelines / rules
of the regulatory authority to avoid mercury
contamination. Use of solar panels may be done
to the extent possible like installing solar street
lights, common solar water heaters system.
Project proponent should install, after checking
feasibility, solar plus hybrid non-conventional
energy source as source of energy.

PP has consented to Condition.

PP submitted that following measures will be
implemented:

1.AAC block filling for roof insulation

2. Auto timer control for external & common
lighting

3. Use of 5 Star energy efficient pumps

4. Roof top Solar PV panels

KXXIV.

Diesel power generating sets proposed as
source of backup power for elevators and
common area illumination during operation
phase should be of enclosed type and conform
to rules made under the EPA, 1986. The height
of stack of DG sets should be equal to the
height needed for the combined capacity of all
proposed DG sets. Use low Sulphur diesel. The
location of the DG sets may be decided with in
consultation with MPCB.

PP has consented to Condition.

PP informed that CPCB approved enclosed
type D.G. sets will be used in case of power
failure and Stack height of DG sef will be
installed as per the Central Poilution Control
Board (CPCB).

XXXV,

Noise should be controlled to ensure that it does
not exceed the prescrived standards. During
nighttime the noise levels measured at the
boundary of the building shall be restricted to
the permissible levels to comply with the
prevalent regulations.

GComplied.

Ambient Noise level and Ambient Air
monitoring is being carried out through MoEF
approved laboratory.

PP has installed acoustic barriers at Noise
Emitting Equipment.

KXXVI.

Traffic congestion near the entry and exit points
from the roads adjoining the proposed project
site must be avoided. Parking should be fully
internalized and no public space should be
utilized.

PP has consented to Condition.

PP ensured that traffic congestion near the
entry and exit points from the roads adjoining
the proposed project site will be avoided.

XXVIL.

Opaque wall should
requirement as per Energy Conservation
Building Code, which is proposed to be
mandatory for all air-conditioned spaces while it

meet  prescriptive

PP has consented to Condition.

CCR for Construction Project “Aditya Garden City" by M/s. Aditya Constructions located at Survey no. 109/110, Warje, Tal. Haveli, Dist.
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is aspiration for non-air-conditioned spaces by
use of appropriate thermal insulation material to
fulfill requirement.

KXVIIL.

The building should have adequate distance
between them to allow movement of fresh air
and passage of natural light, air and ventilation.

PP has consented to Condition.

The project is planned as per ECBC Norms &
ventilation requirements therein.

(XXX,

Regular supervision of the above and other
measures for monitoring should be in place all
through the construction phase, so as to avoid
disturbance to the surroundings by a separate
environment cell / designated person.

Complied.

Regular supervision of all the above
measures is being carried out by site in-
charge. EMC was established at corporate
level for looking after the compliance status of
all projects.

XL.

Under the provisions of EPA 19886, legal action
shall be initiated against the project proponent if
it was found that construction of the project has
been started without obtaining EC

PP has consented to condition.

XL

Six monthly monitoring reports should be
submitted to the Regional office MoEF, Bhopal
with copy to this department and MPCB.

PP has consented to Condition.

PP regularly submitting Post EC compliance
reports to MoEF & MPCB.

XLI.

Project proponent shail ensure completion of
STP, MSW disposal facility, green belt
development prior to occupation of the buildings.
As agreed during the SEIAA meeting, PP to
explore possibility of utilizing excess treated
water in the adjacent area for gardening before
discharging it into sewer line No physical
occupation or allotment will be given unless all
above said environmental infrastructure is
installed and made functional including water
requirement in Para 2.

PP has consented to Condition.

XLIIL.

Wet garbage should be treated by OWC and
treated waste {manure) should be utilized in the
existing premises for gardening. And, no wet
garbage will be disposed outside the premises.
Local authority should ensure this.

PP has consented to Condition.

XLIV.

Local body should ensure that no occupation
certification is issued prior to operation of
STP/MSW site etc. with due permission of
MPCB

Noted.

CCR for Construction Project “Aditya Garden City" by M/s. Aditya Constructions iocated at Survey no. 109/110, Waije, Tal. Haveli, Disl.
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XLV.

A complete set of all the documents submitted
to Department should be forwarded to the Local
authority and MPCB.

Complied.

PP has submitted the details to local authority
and MPCB.

XLV

In the case of any change(s) in the scope of the
project, the project would require a fresh
appraisal by this Department.

PP has consented to Condition.

XLVIL.

A separate environment management cell with
qualified staff shall be set up for impiementation
of the stipulated environmental safeguards. The
funds earmarked for the environment protection
measures shall not be diverted for other
purposes and year-wise expenditure should
reported to the MPCB & this department

Complied.

Project proponent has made Separate
Environment Cell for regular supervision.

XLV,

Separate  funds shall be allocated
for implementation of environmental protection
measures / EMP along with item-wise breaks-
up. These cost shall be included as part of the
project cost.

Complied.

Provision for its budgetary requirements have
been made in annual expenditure for Facility
Management

XLIX,

The project management shall advertise at least
in two local newspapers widely circulated in the
region around the project, one of which shall be
in the Marathi language of the local concerned
within seven days of issue of this letter,
informing that the project has been accorded EC
and copies of clearance letter are availabie with
the MPCB and may also be seen at Website at
hitp:/f ec.maharashtra.gov.in.

Not Complied.

PP has not made advertisement regarding
grant of EC.

Project management should submit half yearly
compliance reports in respect of the stipulated
prior environment clearance terms and
conditions in hard & soft copies to the MPCB &
this department, on 1% June & 1st December of
each calendar year.

Complied.

PP regularly submitting Post EC compliance
reports to MoEFCC & MPCB.

LI

A copy of the clearance letter shall be sent by
proponent to the concerned Municipal
Corporation and the local NGO, if any, from
whom suggestions/representations, if any, were
received while processing the proposal.

Complied.

LIi.

The proponent shall upload the status of
compliance of the stipulated EC conditions,
including results of monitored data on their

Not Complied.

Project Proponent has not upload the status

CCR for Construction Project "Aditya Garden City" by M/s. Aditya Constructions located at Survey no. 109/110, Warje, Tal. Haveli, Dist.
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website and shall update the same periodically.
[t shall simultaneously be sent to the Regional
Office of MoEF, the respective Zonal Office of
CPCB and the SPCB. The criteria pollutant
levels namely; SPM, RSPM. SO2, NOx (ambient
levels as well as stack emissions) or critical
sector parameters, indicated for the project shall
be monitored and displayed at a convenient
location near the main gate of the company in
the public domain.

of compliance of the stipulated EC conditions,
including results of monitored data on their
website,

LIt

The project proponent shall also submit six
monthly reports on the status of compliance of
the stipulated EC conditions including results of
monitored data (both in hard copies as well as
by e-mail) to the respective RO, MoEF, the
respective Zonal Office of CPCB and the SPCB.

PP has consented to Condition.

PP regularly submitting Post EC compliance
reports to MoEF & MPCB.

LIV.

The environmental statement for each financial
year ending 31st March in Form-V as is
mandated to be submitted by the project
proponent to the concerned SPCB as prescribed
under the EPA, 1986 as amended subsequently,
shall also be put on the website of the company
along with the status of compliance of EC
conditions and shall alsc be sent to the
respective RO, MoEF by e-mail.

Complied.

PP has submitted Form V (Annexure-XII)

2.

The PP has also informed that no court case in any court of law is pending against their

project.

(Dr. P.R. Sakhare)
Scientist 'E’
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GOVERNMENT OF INDIA

qafarur g+ vawid arquivad= Haey
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE
afta srafea
REGIONAL OFFICE
Ground Floor, East Wing, New Secretariat Building
Civil Lines, Nagpur - 440001
E-mail: apccfeentral-ngp-mef@gov.in

F. No. EC-2943/RON/2025-NGP- | 4 318 Dated: 24.11.2025

To

The Member Secretary, (SEIAA), Maharashtra
Room No. 217, Second Floor,

Mantralaya Annex, Madam Cama Road, Mumbai-32.
psec.env(@maharashtra.gov.in

Subject: Construction Project "Aditya Garden City" at Warje, Pune by M/s Aditya
Construction. -Issue of Certified Compliance Report- Reg.

Sir,

This has reference to the issue of CCR for the above project. In this regard, the above-
mentioned project was inspected by this office. After the site visit and review of additional
documents submitted, the implementation of environmental safeguards status in the project is
prepared. Copy of the Inspection report is enclosed. PP should ensure compliance on the
observations made in the report.

This issues with the approval of Competent Authority.

Yours faithfully

(Dr. Surender Gugloth)
Scientist-E
Encl: as above

Copy to
1. Shri. Sachin Lodha, 619, Mayanagri, Bajirao Road, Sadashiv Peth, Pune.
2. The Compliance and Monitoring Division, Ministry of Environment, Forest and Climate

Change Indira Paryavaran Bhawan, Jorbag Road, New Delhi- 3. Email: moefcc-
monitoring@gov.in
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Monitoring the Implementation

of Environmental Safeguards

Ministry of Environment, Forest & Climate Change

Regional Offic

e (Nagpur),

Monitoring Report

Part —
DATA SHEET

I

Project Type: River-vdlley / Mining /
Industry /Thermal / Nuclear / Other
(Specify)

Building and Construction

Schedule and category of the Project
as per EIA, 2006

Schedule 8(b) Category Bl

Category of the project as per CPCB
Guidelines (Red, Orange, Green)

Red

Name of the project and project

Construction Project "Aditya Garden City"

proponent at Warje, Pune by M/s Aditya
Construction.
Clearance Letter (s) / OM No. and date|l. No.  21-848/2007-IA. III  dated

(Chronological Order) 08.04.2008
2. No. SEIAA-EC-0000001502 Dated
07.05.2019
Location
a. District (s) Pune
b. State (s) ' Mabharashtra
c. Latitude 18°29'24.36"N

d. Longitude

73°47'18.02"E

Address for correspondence

Address of concerned  Project
Proponent (with Pin Code &
Telephone/ Telex/ Fax Numbers and
Email id):

Shri. Sachin Lodha,
619, Mayanagri, Bajirao Road, Sadashiv
Peth, Pune.

Salient features of the Project

1 EC was granted by the Ministry in 2008
for plot area of 1,31,300.00 sqm with a
total built-up area of 75,021.37 sqm.
Subsequently, the 2" EC was issued by
SEIAA in 2019 with a revised total built-
up area of 1,08,115.40 sqm. The project

|lcomprises 33 buildings. It has been

reported that construction commenced in
June 2008, and the project has been
completed, occupied, and handed over to

the society 2017 and 2023. At present, no
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Environmental Management Plan

construction activity is ongoing at the site,
and the plot remains vacant.

re

Construction Phase cost of Rs. 5 lakhs/year
& for operation phase capital cost of Rs{
84.83 Lakhs & O & M cost Rs. 68.54
lakhs/annum have been earmarked for
EMP as per EC.

9.  [Breakup of the Project area
a. Submergence Area: Non-Forest
b. Forest & non-Forest
c. Others '
10. a. Total Plot Area 131300 Sgm
b. Built — Up Area (Including 108115.43 Sgm
Road) 6632.30 Sqm
¢. Open Space available 6632.30 Sgm
d. Green belt area
11. [Financial Details
a) Project costs as originally plannedRs. 48.65 Crore
& subsequent revised estimates and
the year of price reference.
b) Allocations made for|
Environmental Management Plan
with item wise & year wise/Construction Phase cost of Rs. 5 lakhs/year
breakup. & for operation phase capital cost of Rs
c¢) Actual expenditure incurred on the[84.83 Lakhs & O & M cost Rs. 68.54
Project so far _ lakhs/annum have been earmarked for|
d) Actual expenditure incurred on the[EMP as per EC.
Environmental Management Plan
so far
12. [Forest land requirement NA
The status of approval for diversion of
Forestland for non-forestry use
13. [Whether project located in Critically |[NA
Polluted Area/Severely Polluted
14. |Status of construction
a) Date of commencement June 2008

(Actual and/or planned)

Dec.2026.
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b) Date of completion (Actual

and/or planned)
15. |Production details as per EC & CTO |[NA
16. |Reasons for the delay if the project is ' INA
yet to start .
17. |KML file of the project Submitted
18. |Status of Public Hearing CommitmentsNA
19. [Status of Rehabilitation & NA
Resettlement
20. [Dates of site visits
The dates on which the Project was
monitored by Regional Office onNil
previous occasions, if any
Date of site visit for this monitoring[28.10.2025
Report
21. [Purpose of present Site visit: For CCR
22. |Pending litigation if any or directions [Nil

issued by any regulatory authority.

Recommendations
a) Major Non-cofnpliance
b) Minor Non-Compliance
¢) Violation

L,

Non-compliance:

PP has- submitted copy of the
advertisement. However, clause of
seven days was not followed.

PP has not submitted six monthly
compliance report regularly since the
grant of EC.

PP has not submitted treated Sewage
analysis reports.

PP has not submitted latest
Environment statement (Form V) to
MPCB.




705

PART-1I

Compliance status of EC No. No. SEIAA-EC-0000001502 Dated 07.05.2019

SL. [Conditions Status as per Observations of RO
No compliance report submitted by
the PP
1. [PP to submit details of CER activities | Noted and agreed As per the OM dated
in consultation with the affected 25.02.2021, the
people in the project area as per building project:
MOoEF & CC circular dated 1.05.2018 should implemen
along with details of fund utilization CER if it is stipulate
& agreement or consent of executor by EAC/SEAC OR t
' carry out all activitie
proposed under EMP.
Therefore, PP need to
implement EMP only.
2. |PP to submit water supply NoC Noted and agreed omplied. PP has
submitted a water
supply NoC.
3. |PP to upload traffic circulation | Noted and agreed Reported as
analysis report mentioning evacuation complied.
time.
4. PP to submit CER plan to the Noted and agreed Reported as complied
Commissioner, Pune Municipal
Corporation and  submit the
acknowledgement to the Member
Secretary, SEIAA
5. SEIAA decided to grant EC for FSI: Noted and agreed Noted by the PP
106225.43 m2, Non-FSI: 15768.00
m2 and Total BUA:108115.43 m2 (
10D no-CC/2347/14, Date- '
31.12.2014)
General conditions
1. [E-waste shall be disposed throughE-waste is being handed over toThere is no
Authorized vendor as per E-wasteAuthorized recycler for occupiedconstruction activity
(Management and Handling) Rules.buildings. at the site.
2016.
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. [The Occupancy Certificate shall be
issued by the Local Planning
/Authority to the project only after
ensuring sustained availability of
drinking water, connectiv'ity of
sewer line to the project site and
proper disposal of treated water as per
environmental norms.

We have obtained the Occupancy

Certificate.

Relates
Authority

to Local

. [This environmental clearance is
issued subject to obtaining NOC
from Forestry & Wild life angle
including clearance from the standing
committee of the National Board for
Wild life as if applicable & this
environment clearance does not
necessarily implies that Forestry &
Wild life clearance granted to the
project which will be considered
separately

on merit.

Not Applicable

NA

. |PP has to abide by the conditions
stipulated by SEAC& SEIAA.

by SEAC& SEIAA. -

We abide to the conditions stipulated

1.

Following are the
non-compliance:

PP has submitted
copy of the
advertisement.

However, clause
of seven days

was not
followed.

PP  has not
submitted SixX
monthly
compliance

report regularly
since the grant of]
EC.

PP has installed
STP with a
capacity of 675
KLD; however,
the treated
sewage analysis
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reports*have not
been submitted.

4. PP has not
submitted latest
Environment
statement (Form
V) to MPCB.

. [The height, Construction built up area

of proposed construction shall be in
accordance  with  the existing
FSI/FAR norms of the urban local
body & it should ensure the same
along with survey number before
approving layout plan & - before
according commencement certificate
to proposed work. Plan approving
authority should also ensure

the zoning permissibility for the
proposed project as per the approved
development plan of the area.

area of proposed construction is in
accordance  with  the existing
FSI/FAR norms of the urban local
body

The height, Construction built upComplied.

measures should be in place before
starting construction activities and
to be maintained throughout the

construction phase.

. [If  applicable Consent for |Consent to establish granted vide (Complied.
Establishment" shall be obtained No BO/RO(P&P)/EIC No PN-
from Maharashtra Pollution Control 2385/E/CC-322 dated 22.07.2008.
Board under Air and Water Act and CTE vide letter no. Format
a copy shall be submitted to the (1.0/BO/JD (WPC) UAN-
Environment department before start |075456/CE/CC dated 13.11.2019.
of any construction work at the site. |Renewal of Consent to operate
(Part-I)  granted vide no
Format1.0/BO/ROHQ/CR/PN-
24221-15/CC-7322 dated
31.05.2016. No:-
Format1.0/CC/UAN '
No0.0000172075/C0O/2311000692
dated 08.11.2023 '
. |All required sanitary and hygienic |All the sanitary and hygienic| There is no|

maintained all
condition throughout

construction phase.

measures are in place and we haveconstruction activity|
sanitary hygienicat the site. Reported
theas complied during
the

construction
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4. '|Adequate drinking water and sanitary [Sanitation facilities are provided atphase.
facilities should be provided for site for construction labors and staff.
construction workers at the site. Temporary toilets with septic tank
Provision should be made for mobile provision are provided.
toilets. The safe disposal of
wastewater and  solid  wastes
generated during the construction
phase should be ensured.

5. [The solid waste generated shouldWe have provided Organic Waste[There is no
be properly collected and segregated.Converter (OWC) with a capacity ofconstruction activity
dry/inert solid waste should be2000 kg/day at the site. Reported
disposed of to the approved sites for as complied during
land filling after recovering recyclable the construction|
material. phase.

6. [Disposal of muck during construction [Disposal of muck will be disposed at [Reported as
phase should not create any adverse fthe designated site. complied

‘effect  on the neighboring
communities and be disposed taking
the necessary precautions for general
safety and health aspects of people,
only in approved sites with the
approval of competent authority.

7. |Arrangement shall be made thatArrangement will be done for thelAgreed by the PP.
waste water and storm water do notwastewater and storm water so that it
get mixed. will not get mixed

8. |All the topsoil excavated duringExcavated topsoil is used withinComplied.
construction activities should be storedproject site for landscape
for use in horticulture / landscapedevelopment.
development within the project site.

9. |Additional soil for leveling of theExcavated debris & construction Agreed by the PP.

‘lproposed site shall be generatedwaste has been reused on site for
within the sites (to the extentbackfilling and plot leveling.
possible) so that natural drainage
system of the area is protected and
improved.

10.Green Belt Development shall bejwe Agreed PP has submitted
carried out considering CPCB green belt
guidelines including selection of plant] development plan

“species and in consultation with the

local DFO/ Agriculture Dept.

according to plan, PP
has allocated in an

7
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area of 6632.30+ Sqm
for greenbelt with
1250 nos of, trees
planted at site.

11.

Soil and ground water samples will

threat to ground water quality by
leaching of heavy metals and other
toxic contaminants.

recognized laboratory.

We have regularly carried outiComplied
be tested to ascertain that there is nofanalysis of soil through MOEFCC

12.

Construction  spoils,  including
bituminous material and other
hazardous materials must not be
allowed to contaminate watercourses
and the dumpsites for such material
must be secured so that they should
not leach into the ground water.

INo DG set is used for construction
phase.

There is no DG set on
site.

B

Any hazardous waste generated
during construction phase should be
disposed off as per applicable rules
and norms with necessary approvals
of the Maharashtra Pollution Control
Board.

No hazardous wastes are expected
from the project except used oil
from DG set.

INA

14.

The diesel generator sets to be used
during construction phase should be
low sulphur diesel type and should
conform to Environments
(Protection) Rules prescribed for air
and noise emission standards.

No DG set is used for construction
phase.

There is no DG set on
site.

13.

The diesel required for operating DG

tanks and if required, clearance from|
concern authority shall be taken.

We provided DG set of capacity 160

sets shall be stored in undergroundK VA for completed portion.

Agreed by the PP.

16.

Vehicles  hired for  bringing
construction material to the site
should be in good condition and
should have a pollution check
certificate and should conform to
applicable air and noise emission

standards and should be operated
only during non- peak hours.

Vehicles hired for transportation of

regularly maintained.

There is no

construction material to the site isconstruction activity|

at the site. Reported
as complied 'during
the construction|
phase.
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17.

Ambient noise levels should conform
to residential standards both during
day and night. Incremental pollution
loads on the ambient air and noise
quality should be closely monitored
during construction phase. Adequate
measures should be made to reduce
ambient air and noise level during
construction phase, so as to conform
to the stipulated standards by
CPCB/MPCB.

approved laboratory.

Ambient Noise level and AmbientComplied.
Air monitoring done through MoEF

18.

Fly ash should be used as building
material in the construction as per the
provisions of Fly Ash Notification of
September 1999 and amended as on
27th  August, 2003. (The above
condition is applicable only if the
project site is located within the
100Km of Thermal Power Stations).

Fly ash is used in RMC.

Reported as

complied.

19.

Ready mixed concrete must be used
in building construction.

in the construction.

Ready mixed concrete (RMC) usedReported as complied

20.

Storm water control and its re-use as|
per CGWB and BIS standards for
various applications.

Noted.

Agreed by the PP.

21.

Water demand during constructio
should be reduced by use of pre-

other best practices referred.

or water conservation measures, w
are using ready-mix concrete an
mixed concrete, curing agents andpractice of curing agents regularly

Reported
Complied.

)

22,

The ground water level and its
quality should be monitored regularly

‘lin consultation with Ground Water

Authority.

construction purpose.

The ground water is not used forNA

23.

The installation of the Sewage
Treatment Plant (STP) should be
certified by an independent expert
and a report in this regard should be

submitted to the MPCB and
Environment department before the
project is  commissioned  for

operation. Discharge of this unused
treated affluent, if any should be

ischarge in the sewer line. Treated

occupied buildings.

gardening purpose.

The

We have proposed installing STPPP has installed an
having capacity 675 KLD
treatment of sewage generated from/of

treate

dE::wever.
sewage is being used for flushing andanalysis reports have

forSTP with a capacity

675
the

KLD;
STP

not been submitted.
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effluent emanating from STP shall
be recycled/refused to the maximum
extent possible. ;

Discharge of this unused treated
affluent, if any should be discharge in
the sewer line. Treatment of 100%
gray water by decentralized treatment
should be done. Necessary measures
should be made to mitigate the odour
problem from STP.

.[Permission to draw ground water and We are not drawing ground water. [NA
construction of basement if any
shall be obtained from the
Competent  Authority  prior to
construction/operation of the project.

.[Separation of gray and black watenwe have proposed dual plumbing/Agreed by the PP.

should be done by the use of dualline for separation of gray and black
plumbing line for separation of grayjwater.

.Fixtures for showers, toilet flushingWe have proposed to provide LowAgreed by the PP. PP
and drinking should be of low flow[Flow Fixtures/Water saving deviceshas provided Low

either by use of aerators or pressureat project site. - Flow Fixtures/Water
reducing devices or sensor-based ' saving devices for
control. completed buildings.

|Use of glass may be reduced up towe have proposed to provide highAgreed by the PP.
40% to reduce the electricityquality double glass with special
consumption and load on aifreflective coating in windows. By
conditioning. If necessary, use highysing ECBC norms electricity

quality double glass with specialconsumption will be reduced.
reflective coating in windows.

| =1

.Roof should meet prescriptiveWe have proposed to install solarAgreed by the PP.
requirement as per  Energylpanels on roof.
Conservation Building Code by
using appropriate thermal insulation

dosaal 4 L£.1L£11 - 4

.[Energy conservation measures like [Project is designed as Per ECBC [Complied.
installation of CFLs /TFLs for the porms and Energy conservation
lighting the areas outside the building [measures such as LED, BEE 5 star
should be integral part of the project frated Pumps, solar lighting, etc. are
design and should be in place before [provided.

project commissioning. Use CFLs
and TFLs should be properly
collected and disposed of /sent for
recycling as per the prevailing

10
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guidelines/rules of the regulatory
authority to  avoid  mercury
contamination. Use of solar panels
may be done to the extent possible
like installing solar street lights,
common solar water heaters system.
Project proponent should install,
after checking feasibility, solar plus
hybrid non-conventional energy
source as source of energy.

30.

Diesel power generating sets
proposed as source of backup power
for elevators and common area
illumination during operation phase
should be of enclosed type and
conform to rules made under the
Environment (Protection) Act, 1986.
The height of stack of DG sets should
be equal to the height needed for the
combined capacity of all proposed
DG sets. Use low sulphur diesel.
The location of the DG sets may be
decided with in consultation with
Maharashtra Pollution Control Board.

'We have proposed to provide 1 no ofAgreed by the PP.
DG set having capacity of 160 kVA
for emergency back up during
operation phase.

31

Noise should be controlled to ensure
that it does not exceed the prescribed
standards. During nighttime the
noise levels measured at the
boundary of the building shall be
restricted to the permissible levels to
comply  with  the  prevalent
regulations.

The noise levels and Ambient AifComplied.
Quality is being monitored regularly
through MOoOEF&CC, accredited,
laboratory

32.

should be utilized.

Traffic congestion near the entry andEntry & Exit to the proposed projectComplied
exit points from the roads adjoiningsite is located in such way that it
the proposed project site must bewon't affect traffic on the adjoining
avoided. Parking should be fullyroads. Security  persons/traffic
internalized and no public spacewardens are are provided for

management of vehicle movement ini
the project site. Also, sufficient]
parking space has been provided for]
completed buildings.

(2

11
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33.

Opaque wall should meet prescriptive
requirement as per  Energy
Conservation Building Code, which
is proposed to be mandatory for zll
air-conditioned spaces while it is
aspiration for non-air-conditioned
spaces by use of appropriate thermal
insulation  material to  fulfill
requirement.

Noted.

Agreed by the PP.

34.

Regular supervision of the above

disturbance to the surroundings.

We have provided the Environmental
and other measures for monitoringManagement Cell for carrying outComplied
should be in place all through theregular
construction phase, so as to avoidimplementation and monitoring of
EMP.

Supervision

of

Reported as|

33.

Under the provisions of Environment
(Protection) Act, 1986, legal action
shall be initiated against the project

We have obtained Environmental

clearance for whole project.

It has been reported
that construction
commenced in June

proponent if it was found that 2008 after grant of
construction of the project has been EC in April 2008.
started without obtaining
environmental clearance.

36.Six  monthly monitoring  reportsWe have regularly submitted the PostNot Complied

shouldbe submitted to the regional

department and MPCB.

Environment clearance report to|
office MoEF, Bhopal with copy to thisMoEF, Nagpur & MPCB Offices.

37.

Project proponent shall ensure
completion of STP. MSW disposal
facility, green belt development prior
to occupation of the buildings. As
agreed during the SEIAA meeting,
PP to explore possibility of utilizing
excess treated water in the adjacent
area  for  gardening  before
discharging it into sewer line. No
physical occupation or allotment will
be given unless all above said
environmental  infrastructure s
installed and made functional
including water requirement in Para
2. Prior  certification  from
appropriate  authority  shall be
obtained.

We have proposed to provide ST
MSW for completed buildings.

PTComplied

v

12
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38.

Wet garbage should be treated by
Organic Waste Converter and treated
waste (manure) should be utilized in
the existing premises for
gardening. And, no wet garbage will
be disposed outside the premises.

L ocal authority should ensure this.

capacity of 2000 kg/day for solid
waste and will be used as manure:
dry/inert solid waste is disposed off
in MSW disposal site

We have proposed to install OWC/Complied.

39.

occupation certification

with due permission of MPCB.

Local body should ensure that nopPp obtained occupancy certificate.
is issued

prior to operation of STP/MSW site etc.

40.

A complete set of all the document
submitted to Department should be
forwarded to the Local authority and|
MPCB.

oted & adhere too

Agreed by the PP.

41.

In the case of any change(s) in the
scope of the project. the project would
require a fresh appraisal by this
Department.

Noted.

42.

A separate

of the

£facsranda

environmentWe have Environment Management

management cell with qualified staffiCe]] to look after implementation of
shall be set up for the implementationenvironmental safeguard.

stipulated environmental,

Complied

as|

43.

Separate funds shall be allocated for
implementation of environmental
protection measures/EMP along with
item-wise breaks-up. This cost shall
be included as part of the project cost.
The funds earmarked for the
environment protection measures
shall not be diverted for other
purposes and year-wise expenditure
should reported to the MPCB & this
department.

lakhs/year & for operation phas
capital cost of Rs 84.83 Lakhs & O
& M cost Rs. 68.54 lakhs/annum
have been earmarked for EMP as per

Construction Phase cost of Rs. jComplied

44.

The project management shall
advertise at least in two local
newspapers widely circulated in the
region around the project, one of
which shall be in the Marathi
language of the local concerned

Advertisement was given in two
local newspapers.

However,

followed.

Not Complied. PP
has submitted copy of
the  advertisement.

seven days was not

clause of]

X

13
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within seven days of issue of this
letter, informing that the project has

been accorded environmental
clearance and copies of clearance
letter are available with the

Mabharashtra Pollution Control Board
and may also be seen at Website at
http://ec.maharashtra.gov.in.

45.

Project management should submit
half yearly compliance reports in
respect of the stipulated prior
environment clearance terms and
conditions in hard & soft copies to the
MPCB & this department, on 1% June
& 1st December of each calendar
year.

We are regularly submitting six
monthly compliances to MPCB.

Not Complied

46.

A copy of the clearance letter shall
be sent by proponent to the
concerned Municipal Corporation
and the local NGO, if any, from
whom suggestions/representations, if
any, were received while processing
the proposal. The clearance letter
shall also be put on the website of the
Company by the proponent.

We have not uploaded EC letter,
compliance report on our website.

Reported
complied.

47.

The proponent shall upload the
status of compliance of the stipulated
EC conditions, including results of
monitored data on their website and
shall update the same periodically. It
shall simultaneously be sent to the
Regional Office of MoEF, the
respective Zonal Office of CPCB
and the SPCB. The criteria pollutant
levels namely; SPM, RSPM. SO2,
NOx (ambient levels as well as stack
emissions) or  critical  sector
parameters, indicated for the project
shall be monitored and displayed at
a convenient location near the main
gate of the company in the public
domain.

‘We will regularly submit the Post
Environment clearance report to
MoEF, Nagpur & MPCB Offices

https://adityagardencity.com/

Partly Complied. PP
has not uploaded
latest EC compliance
report on the
company’s website.

14
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48.

The project proponent shall also
submit six monthly reports on the
status of compliance of the stipulated
EC conditions including results of
monitored data (both in hard copies as
well as by e- mail) to the respective
Regional Office of MOoEF, the
respective Zonal Office of CPCB
and the

SPCB.

We regularly submit six monthly
compliance report to MPCB.

Not complied. PP has
not submitted
monthly
report regularly since
the grant of EC.

SiX|
compliance]

49.

The environmental statement *for
each financial year ending 31st
March in Form-V as is mandated to
be submitted by the project proponent
to the concerned State Pollution
Control Board as prescribed under the
Environment (Protection) Rules,
1986, as amended subsequently,
shall also be put on the website of
the company along with the status of
compliance of EC conditions and
shall also be sent to the respective
Regional Offices of MoEF by e-mail.

We are regularly submitting Form-V

Not Complied. PP
has not submitted
latest  Environment

statement (Form V) to
MPCB.

Google Image

15
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Site Photographs

(Dr. Surender Gugloth)
Scientist-E

16
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1A Notification
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PART A- SPECIFC CONDITIO
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hhasee givould

xi,  Dnesel power gena 'a s lused during construction phase shou
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made un sed {or air and
noise emission "Ianagrds
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PART - 8. GENERAL CONDITIONS
i} The environmenial safegua 1dv coniained in {he documg
implementied in letier and spiril.
i) Provision should be made for the supply of ketosene 4

and pressure cooker o the {aborers duning consiryciion §
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ils Regicnal Office.
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$r cooking gas
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To,
Mr. Sachin Lodha
at Survey no. 109/110

Subject:
Sir,

Environment department,
Room No. 217, 2nd floor,
Mantralaya, Annexe,
Mumbai- 400 032.
Date:May 7, 2019

Environment Clearance for Proposed Residential and Commercial Project

This has reference to your communication on the above mentioned subject. The proposal was considered as per the EIA
Notification - 2006, by the State Level Expert Appraisal Committee-III, Maharashtra in its 81st meeting and recommend
the project for prior environmental clearance to SEIAA. Information submitted by you has been considered by State Level
Environment Impact Assessment Authority in its 165th meetings.

2. It is noted that the proposal is considered by SEAC-III under screening category B as per EIA Notification 2006.
Brief Information of the project submitted by you is as below :-

1.Name of Project

Aditya Garden City

2.Type of institution

Private

3.Name of Project Proponent

Mr. Sachin Lodha

4.Name of Consultant

Mr. Rajesh Shrivastava Pollution & Ecology Control Services (PECS)

5.Type of project

Residential and Commercial Project

6.New project/expansion in existing
project/modernization/diversification
in existing project

Expansion in Existing Project

7.1f expansion/diversification,
whether environmental clearance
has been obtained for existing
project

Environmental Clearance vide No. 21- 848/2007-1A. III dated 8th April 2008 obtained and
construction completed as per obtained EC.

8.Location of the project

Survey no. 109/110

9.Taluka Haveli
10.Village Warje
Correspondence Name: Mr. Sachin Lodha
Room Number: 619

Floor:

Building Name: Mayanagri

Road/Street Name:

Bajirao Road

Locality:

Sadashiv Peth

City:

Pune

11.Whether in Corporation /
Municipal / other area

Corporation Area

12.I0D/I0A/Concession/Plan
Approval Number

Pune Municipal Corporation

I0D/I0A/Concession/Plan Approval Number: CC/3247/14 dated 31.12.2014

Approved Built-up Area: 106225.43

13.Note on the initiated work (If
applicable)

EC Previously granted vide No. 21- 848/2007-1A. III dated 8th April 2008 for 75021.37 Sqm. The
construction is completed & occupancy is given for BUA- 74911.97 Sqm.

14.1.0I / NOC / I0D from MHADA/
Other approvals (If applicable)

NA

15.Total Plot Area (sq. m.)

131300 Sqm

16.Deductions

71969.33 Sqm

17.Net Plot area

59330.67 Sqm

SEIAA Meeting No: 165 Meeting Date: April 25, 2019 ( SEIAA- < ——

STATEMENT-0000001132 )
SEIAA-MINUTES-0000001857
SETAA-EC-0000001502

Shri. Anil Diggikar (Member Secretary

Page 1 of 12 || SEIAA)
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FSI area (sq. m.): 92347.4 Sqm

18 (a).Proposed Built-up Area (FSI & 'y, FoT area (sq. m.): 15768.00 Sqm

Non-FSI)
Total BUA area (sq. m.): 108115.40

Approved FSI area (sq. m.): 106225.43 Sqm

]l)%l(zb).Approved Built up area as per Approved Non FSI area (sq. m.): -

Date of Approval: 31-12-2014

19.Total ground coverage (m?2) 16896.27 Sqm

20.Ground-coverage Percentage (%)
(Note: Percentage of plot not open 28.48%

to sky)
21.Estimated cost of the project 486500000
SEIAA Meeting No: 165 Meeting Date: April 25, 2019 ( SEIAA- <//
STATEMENT-0000001132 ) ==
SEIAA-MINUTES-0000001857 Shri. Anil Diggikar (Member Secretary
SEIAA-EC-0000001502 Page 2 of 12 || SEIAA)
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22.Production Details

e Product Existing (MT/M) | Proposed (MT/M) Total (MT/M)
1 Not applicable Not applicable Not applicable Not applicable
23.Total Water Requirement

Source of water PMC
Fresh water (CMD): |589.15
Recycled water -
Flushing (CMD): AL
Recycled water -
Gardening (CMD): 66.20
Swimming pool 20
make up (Cum):

Dry season: Total Water
Requirement (CMD) [ 964.92
Fire fighting -
Underground water | 600
tank(CMD):
Fire fighting -
Overhead water 380
tank(CMD):
Excess treated water. | 365.5
Source of water PMC
Fresh water (CMD): |589.15
Recycled water -
Flushing (CMD): PUEED.
Recycled water - 0
Gardening (CMD):
Swimming pool 20
make up (Cum):

Wet season: Total Water
Requirement (CMD) | 898.72
Fire fighting -
Underground water |600
tank(CMD):
Fire fighting -
Overhead water 380
tank(CMD):
Excess treated water | 431.7

Details of Swimming | Swimming Pool Size: Area - 169.48 sqm Depth - 1.25 m

pool (If any) Baby pool size: Area - 45 sqm Depth - 0.6 m

SEIAA Meeting No: 165 Meeting Date: April 25, 2019 ( SEIAA- <(/‘~/

STATEMENT-0000001132 )

SEIAA-MINUTES-0000001857

SETAA-EC-0000001502

Page 3 of 12

Shri. Anil Diggikar (Member Secretary
SEIAA)
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24.Details of Total water consumed

Particula Consumption (CMD) Loss (CMD) Effluent (CMD)
Water
Require | Existing | Proposed Total Existing | Proposed Total Existing | Proposed Total
ment
DT Not Not Not Not Not Not Not Not Not
applicable | applicable | applicable | applicable | applicable | applicable | applicable | applicable | applicable
Level of the Ground
water table: 12 M BGL
Size and no of RWH
tank(s) and Not Proposed
Quantity:
Location of the RWH Not proposed

25.Rain Water
Harvesting
(RWH)

tank(s):

Quantity of recharge
pits:

Exisiting 21 Nos. Proposed 1 No.

Size of recharge pits

20mX2.0mX3.0m

Budgetary allocation
(Capital cost) :

Rs. 40000

Budgetary allocation
(O & M cost) :

Rs. 100000 per year

Details of UGT tanks
if any :

Domestic UGT Capacity - 1323 cum
Fire UGT Capacity - 600 cum

26.Storm water
drainage

Natural water
drainage pattern:

West to East

Quantity of storm
water:

35 Cum/Hr

Size of SWD:

450 mm to 650 mm

27.Sewage and
Waste water

Sewage generation

in KLD: 721.28 KLD
STP technology: MBBR
(C(&:llelag)i‘ty of STP Existing STP - 600 Cum Proposed STP- 125 Cum

Location & area of
the STP:

Shown on plan

Budgetary allocation
(Capital cost):

Rs. 3300000

Budgetary allocation
(O & M cost):

Rs. 2364000 per year

SEIAA Meeting No: 165 Meeting Date: April 25, 2019 ( SEIAA-

STATEMENT-0000001132 )
SEIAA-MINUTES-0000001857
SETAA-EC-0000001502

,(’_

Page 4 of 12 || SEIAA)

Shri. Anil Diggikar (Member Secretary
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28.Solid waste Management

Waste generation in
the Pre Construction
and Construction
phase:

Waste generation:

5 kg/day

Disposal of the
construction waste
debris:

Handed over to authorized agency - Elaborated in Debris Management

Plan

Waste generation
in the operation
Phase:

Dry waste: 1132.32 kg/day
Wet waste: 1854.30 kg/day
Hazardous waste: Negligible
Biomedical waste (If NA

applicable):

STP Sludge (Dry
sludge):

65.25 kg/day

Others if any:

NA

Mode of Disposal
of waste:

Dry waste: Handed over to Authorized agency, SWACH
Wet waste: In-situ Composting

Hazardous waste: N.A.

Biomedical waste (If NA.

applicable):

STP Sludge (Dry
sludge):

In- situ composting

Others if any:

NA

Area
requirement:

Location(s):

Shown on the plan

Area for the storage
of waste & other
material:

60 sqm

Area for machinery:

Considered in Above Area

Budgetary allocation
(Capital cost and
O&M cost):

Capital cost:

Rs.'570000

O & M cost:

Rs:1512000 per year

SEIAA Meeting No: 165 Meeting Date: April 25, 2019 ( SEIAA-

STATEMENT-0000001132 )

SEIAA-MINUTES-0000001857

SETAA-EC-0000001502

Page 5 of 12

Shri. Anil Diggikar (Member Secretary
SEIAA)
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29.Effluent Charecterestics

Serial . Inlet Effluent Outlet Effluent Effluent discharge
Number Parameters Unit Charecterestics Charecterestics standards (MPCB)
1 Not applicable appll\{ggbl R Not applicable Not applicable Not applicable
A f effl i .
( (r:Illv([)BI)l:t of eftfluent generation Not applicable
Capacity of the ETP: Not applicable
A f ffl .
. errcl}(,)éllr&i 0: treated effluent Not applicable
Amount of water send to the CETP: | Not applicable
Membership of CETP (if require): | Not applicable
Note on ETP technology to be used | Not applicable
Disposal of the ETP sludge Not applicable
SEIAA Meeting No: 165 Meeting Date: April 25, 2019 ( SEIAA- </?/’“/

STATEMENT-0000001132 )
SEIAA-MINUTES-0000001857

Shri. Anil Diggikar (Member Secretary

SETAA-EC-0000001502 Page 6 of 12 || SEIAA)
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30.Hazardous Waste Details

Nsu%if;‘lar Description Cat UOM Existing | Proposed Total Method of Disposal
: Not Not Not Not Not .
1 Not applicable applicable | applicable | applicable | applicable | applicable Not applicable
31.Stacks emission Details
Height
. o Internal
Serial . : Fuel Used with from : Temp. of Exhaust
Number Section & units Quantity Stack No. ground dla(r:lne)ter Gases
level (m)
. ] Not Not Not :
1 Not applicable Not applicable applicable | applicable | applicable Not applicable
32.Details of Fuel to be used
Nsu%ile)l(lar Type of Fuel Existing Proposed Total
1 Not applicable Not applicable Not applicable Not applicable
Source of Fuel Not applicable
Mode of Transportation of fuel to-site Not applicable

33.Enerqgy
Source of power
supply : MSEDCL
During Construction
Phase: (Demand 45 KW
Load)
DG set as Power
back-up during 30 KVA- 1 No.

construction phase

During Operation
phase (Connected 6488 KW
load):

Power i i
h . | During Operation
requirement: |- (Demand 5980 KVA
load):

Transformer: 630 KVA-10 Nos.

DG set as Power
back-up during 100 KVA- 5 Nos. 125 KVA- 1 Nos.
operation phase:

Fuel used: HSD

Details of high
tension line passing NA
through the plot if |
any:

34.Energy saving by non-conventional method:

Following Measures are proposed :

1. Timers and contactors will be used to switch on / off common are & external landscape and facade lighting.

2. Light Emitting Diode (LED) will be used for corridors ,Lobbies and common areas.

3. All fluorescent light fixtures are specified to incorporate electronic chokes which have less watt-loss compared to
electro-magnetic chokes and result in superior operating power factor. This indirectly saves energy. Electronic chokes
also improves life of the fluorescent lamps.

4. Energy efficient cfl/t5/led lamps which give approx. 30% more light output for the same watts consumed and therefore
require less nos. Of fixtures and corresponding lower point wiring costs. LPD of 7.5 W/sq.mtr. in Residential areas & 10.8
W/sq.mtr. in Office areas is proposed.

5. All cables will be derated to avoid heating during use. This also indirectly reduces losses and improves reliability. To
achieve the same we have considered current carrying capacity of all the cables laid through ground/air whichever is
minimum.

6. 125 Ltrs Solar water is provided for each flat .

7. Solar PV panel system is proposed for Street lighting & Building common lighting.

36.Detail calculations & % of saving:

Serial . <
Number Energy Conservation Measures Saving %
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Solar Water Heater

1852354.97 KWH/Annum

Energy Efficient Light Fittings

1616.22 KWH/Annum

Total E

nergy Saving

1869331.19 KWH/Annum

37.Details of pollution control Systems

Source Existing pollution control system Proposed to be installed
appﬁé?;ble Not applicable Not applicable

Budgetary allocation

Capital cost:

Rs. 4573125

(Capital cost and
O&M cost):

O & M cost:

Rs. 2248612.50 per year (Including Manpower Cost)

38.Environmental Management plan Budgetary Allocation

a) Construction phase (with Break-up):

Nsuelflll?:}r Attributes Parameter Total Cost per annum (Rs. In Lacs)
Water for Dust q |
1 Suppression Air pollution Control 1.0
Site Sanitation &
2 Safety Health & Safety 1.2
Environmental :
3 Monitoring Pollution Control 1.8
4 Disinfection Health & safety 0.5
5 Health Check up Health & safety 0.5
b) Operation Phase (with Break-up):
Serial AR Capital cost Rs. In Operational and Maintenance
Number Component Description Lacs cost (Rs. in Lacs/yr)
1 Rain Water Harvesting RWH Pits 0.40 1.0
Sewage Treatment WAste water
2 Plant treatment 33 23.64
Organic Waste Solis waste
3 Composting management 5,70 15.12
. Landscape
4 Tree Plantation development 0.0 4.5
) N tional
) Energy saving on C%If“é?l%rlg;la A& 45.73 22.48
6 Environment Pollution monitoring & 0.0 18
Monitoring mitigation ’ ’
39.Storage of chemicals (1n1"latmable explosive/hazardous/toxic
substances
Maximum
Quantity
e . Storage Sto(:‘fage Consumption Source of Means of
Description Status Location C?I?%X}rty at any / M(l)\}[l”}h in Supply |transportation
point of
time in
MT
. Not . Not Not . Not :
Not applicable applicable Not applicable applicable | applicable Not applicable applicable Not applicable
40.Any Other Information
No Information Available
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CRZ/ RRZ clearance NA
obtain, if any:

Distance from
Protected Areas /
Critically Polluted NA
areas / Eco-sensitive
areas/ inter-State
boundaries

Category as per
schedule of EIA B
Notification sheet

Court cases pending
if any N.A,

Other Relevant NA
Informations

Have you previously
submitted No
Application online
on MOEF Website.

Date of online
submission

3. The proposal has been considered by SEIAA in its 165th meeting & decided to accord environmental
clearance to the said project under the provisions of Environment Impact Assessment Notification, 2006
subject to implementation of the following terms and conditions:

Specific Conditions:

I

PP to submit details of CER activities in consultation with the affected people in the project area as per
MOoEF & CC circular dated 1/05/2018 along with details of fund utilization & agreement or consent of
executor.

I1

PP to submit water supply NOC.

I

PP to upload traffic circulation analysis report mentioning evacuation time.

v

PP to submit CER plan to the Commissioner, Pune Municipal Corporation and submit the acknowledgement
to the Member Secretary, SEIAA.

A%

SEIAA decided to grant EC for FSI: 106225.43 m2, Non-FSI: 15768.00- m2-and Total BUA:108115.43 m2 (
10D no-CC/2347/14, Date-31.12.2014)

General Conditions:

I

gbvi/gste shall bedisposed through Authorized vendor as per E-waste (Management and Handling) Rules,

II

The Occupancy Certificate shall be issued by the Local Planning Authority to the project only after ensuring
sustained availability of drinking water, connectivity of sewer line to the project site and proper disposal of
treated water as per environmental norms.

III

This environmental clearance is issued subject to obtaining NOC from Forestry & Wild life angle including
clearance from the standing committee of the National Board for Wild life as if applicable & this environment
clearance does not necessarily implies that Forestry & Wild life clearance granted to the project which will
be considered separately on merit.

Iv

PP has to abide by the conditions stipulated by SEAC& SETAA.

The height, Construction built up area of proposed construction shall be in accordance with the existing
FSI/FAR norms of the urban local body & it should ensure the same along with survey number before
approving layout plan & before according commencement certificate to proposed work. Plan approving
authority should also ensure the zoning permissibility for the proposed project as per the approved
development plan of the area.

VI

If applicable Consent for Establishment" shall be obtained from Maharashtra Pollution Control Board under
Air and Water Act and a copy shall be submitted to the Environment department before start of any
construction work at the site.

VII

All required sanitary and hygienic measures should be in place before starting construction activities and to
be maintained throughout the construction phase.

VIII

Adequate drinking water and sanitary facilities should be provided for construction workers at the site.
Provision should be made for mobile toilets. The safe disposal of wastewater and solid wastes generated
during the construction phase should be ensured.

IX

The solid waste generated should be properly collected and segregated. dry/inert solid waste should be
disposed off to the approved sites for land filling after recovering recyclable material.

Disposal of muck during construction phase should not create any adverse effect on the neighboring
communities and be disposed taking the necessary precautions for general safety and health aspects of
people, only in approved sites with the approval of competent authority.

XI

Arrangement shall be made that waste water and storm water do not get mixed.

XII

All the topsoil excavated during construction activities should be stored for use in horticulture / landscape
development within the project site.
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XIII

Additional soil for leveling of the proposed site shall be generated within the sites (to the extent possible) so
that natural drainage system of the area is protected and improved.

XI1v

Green Belt Development shall be carried out considering CPCB guidelines including selection of plant
species and in consultation with the local DFO/ Agriculture Dept.

XV

Soil and ground water samples will be tested to ascertain that there is no threat to ground water quality by
leaching of heavy metals and other toxic contaminants.

XVI

Construction spoils, including bituminous material and other hazardous materials must not be allowed to
contaminate watercourses and the dumpsites for such material must be secured so that they should not
leach into the ground water.

XVII

Any hazardous waste generated during construction phase should be disposed off as per applicable rules and
norms with necessary approvals of the Maharashtra Pollution Control Board.

XVIII

The diesel generator sets to be used during construction phase should be low sulphur diesel type and should
conform to Environments (Protection) Rules prescribed for air and noise emission standards.

XIX

The diesel required for operating DG sets shall be stored in underground tanks and if required, clearance
from concern authority shall be taken.

XX

Vehicles hired for bringing construction material to the site should be in good condition and should have a
pollution check certificate and should conform to applicable air and noise emission standards and should be
operated only during non-peak hours.

XXI

Ambient noise levels.should conform to residential standards both during day and night. Incremental
pollution loads on the ambient air and noise quality should be closely monitored during construction phase.
Adequate measures should be made to reduce ambient air and noise level during construction phase, so as to
conform to the stipulated standards by CPCB/MPCB.

XXII

Fly ash should be used as building material in the construction as per the provisions of Fly Ash Notification
of September 1999 and amended as on 27th August, 2003. (The above condition is applicable only if the
project site is located within the 100Km of Thermal Power Stations).

XXIII

Ready mixed concrete must be used in building construction.

XXIV

Storm water control and its re-use as per CGWB and BIS standards for various applications.

XXV

Water demand during construction should be reduced by use of pre-mixed concrete, curing agents and other
best practices referred.

XXVI

The ground water level and its quality should be monitored regularly in consultation with Ground Water
Authority.

XXVII

The installation of the Sewage Treatment Plant (STP) should be certified by an independent expert and a
report in this regard should be submitted to the MPCB and Environment department before the project is
commissioned for operation. Discharge of this unused treated affluent, if any should be discharge in the
sewer line.Treated effluent emanating from STP shall be recycled/refused to the maximum extent possible.
Discharge of this unused treated affluent, if any should be discharge in the sewer line.Treatment of 100%
gray water by decentralized treatment should be done. Necessary measures should be made to mitigate the
odour problem from STP.

XXVIII

Permission to-draw ground water and construction of basement if any shall be obtained from the competent
Authority prior to construction/operation of the project.

XXIX

Separation of gray and black water should be done by the use of dual plumbing line for separation of gray
and black water.

XXX

Fixtures for showers, toilet flushing and drinking should be of low flow either by use of aerators or pressure
reducing devices or sensor based control.

XXXI

Use of glass may be reduced up to 40% to reduce the electricity consumption and load on air conditioning. If
necessary, use high quality double glass with special reflective coating in windows,

XXXII

Roof should meet prescriptive requirement as per Energy Conservation Building Code by using appropriate
thermal insulation material to fulfill requirement.

XXXIII

Energ(}/ conservation measures like installation of CFLs /TFLs for the lighting the areas outside the building
should be integral part of the project design and should be in place before project commissioning. Use CFLs
and TFLs should be properly collected and disposed off/sent for recycling as per the prevailing
guidelines/rules of the regulatory authority to avoid mercury contamination. Use of solar panels may be done
to the extent possible like installing solar street lights, common solar water heaters system. Project
proponent should install, after checking feasibility, solar plus hybrid non-conventional energy source as
source of energy.

XXXIV

Diesel power generating sets proposed as source of backup power for elevators and common area
illumination during operation phase should be of enclosed type and conform to rules made under the
Environment (Protection) Act, 1986. The height of stack of DG sets should be equal to the height needed for
the combined capacity of all proposed DG sets. Use low sulphur diesel. The location of the DG sets may be
decided with in consultation with Maharashtra Pollution Control Board.

XXXV

Noise should be controlled to ensure that it does not exceed the prescribed standards. During nighttime the
noise levels measured at the boundary of the building shall be restricted to the permissible levels to comply
with the prevalent regulations.

XXXVI

Traffic congestion near the entry and exit points from the roads adjoining the proposed project site must be
avoided. Parking should be fully internalized and no public space should be utilized.

XXXVII

Opaque wall should meet prescriptive requirement as per Energy Conservation Building Code, which is
proposed to be mandatory for all air-conditioned spaces while it is aspiration for non-air-conditioned spaces
by use of appropriate thermal insulation material to fulfill requirement.

XXXVIII

The building should have adequate distance between them to allow movement of fresh air and passage of
natural light, air and ventilation.
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XXXIX

Regular supervision of the above and other measures for monitoring should be in place all through the
construction phase, so as to avoid disturbance to the surroundings.

XL

Under the provisions of Environment (Protection) Act, 1986, legal action shall be initiated against the project
proponent if it was found that construction of the project has been started without obtaining environmental
clearance.

XLI

Six monthly monitoring reports should be submitted to the Regional office MoEF, Bhopal with copy to this
department and MPCB.

XLII

Project proponent shall ensure completion of STP, MSW disposal facility, green belt development prior to
occupation of the buildings. As agreed during the SEIAA meeting, PP to explore possibility of utilizing excess
treated water in the adjacent area for gardening before discharging it into sewer line No physical occupation
or allotment will be given unless all above said environmental infrastructure is installed and made functional
including water requirement in Para 2. Prior certification from appropriate authority shall be obtained.

XLIII

Wet garbage should be treated by Organic Waste Converter and treated waste (manure) should be utilized in
the existing premises for gardening. And, no wet garbage will be disposed outside the premises. Local
authority should ensure this.

XLIV

Local body should ensure that no occupation certification is issued prior to operation of STP/MSW site etc.
with due permission of MPCB.

XLV

A complete set of all the documents submitted to Department should be forwarded to the Local authority and
MPCB.

XLVI

In the case of any change(s) in the scope of the project, the project would require a fresh appraisal by this
Department.

XLvII

A separate environment management cell with qualified staff shall be set up for implementation of the
stipulated environmental safeguards.

XLVIII

Separate funds shall be allocated for implementation of environmental protection measures/EMP along with
item-wise breaks-up. These cost shall be included as part of the project cost. The funds earmarked for the
environment protection measures shall not be diverted for other purposes and year-wise expenditure should
reported tothe MPCB & this department.

XLIX

The project management shall advertise at least in two local newspapers widely circulated in the region
around the project, one of which shall be in the Marathi language of the local concerned within seven days of
issue-of this letter, informing that the project has been accorded environmental clearance and copies of
clearance letter are available with the Maharashtra Pollution Control Board and may also be seen at Website
at http://ec.maharashtra.gov.in.

Project. management should submit half yearly compliance reports in respect of the stipulated prior
environment clearance terms and conditions in hard & soft copies to the MPCB & this department, on 1st
June & 1st December of each calendar year.

LI

A copy of the clearance letter shall be sent by proponent to the concerned Municipal Corporation and the
local NGO, if any, from whom suggestions/representations, if any, were received while processing the
proposal. The clearance letter shall also-be put on the website of the Company by the proponent.

LII

The proponent shall upload the status of compliance of the stipulated EC conditions, includin? results of
monitored data on their website and shall update the same periodically. It shall simultaneously be sent to the
Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels
namely; SPM, RSPM. SO2, NOx (ambient levels as well as stack emissions) or critical sector parameters,
indicated for the project shall be monitored and displayed at a convenient location near the main gate of the
company in the public domain.

LIII

The project proponent shall also submit six monthly reports on the status of compliance of the stipulated EC
conditions including results of monitored data (both in hard copies as well as by e-mail) to the respective
Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB.

LIV

The environmental statement for each financial year ending 31st March in Form-V as is mandated to be
submitted by the project proponent to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently, shall also be put on the website of the
company along with the status of compliance of EC conditions and shall also be sent to the respective
Regional Offices of MoEF by e-mail.
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4. The environmental clearance is being issued without prejudice to the action initiated under EP Act or any
court case pending in the court of law and it does not mean that project proponent has not violated any
environmental laws in the past and whatever decision under EP Act or of the Hon’ble court will be binding on
the project proponent. Hence this clearance does not give immunity to the project proponent in the case filed
against him, if any or action initiated under EP Act.

5. In case of submission of false document and non-compliance of stipulated conditions, Authority/
Environment Department will revoke or suspend the Environment clearance without any intimation and
initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke the clearance if
conditions stipulated are not implemented to the satisfaction of the department or for that matter, for any
other administrative reason.

7. Validity of Environment Clearance: The environmental clearance accorded shall be valid as per EIA
Notification, 2006, and amendments by MoEF&CC Notification dated 29th April, 2015.

8. In case of any deviation or alteration in the project proposed from those submitted to this department for
clearance, a fresh reference should be made to the department to assess the adequacy of the condition(s)
imposed and to incorporate additional environmental protection measures required, if any.

9. The above stipulations would be enforced among others under the Water (Prevention and Control of
Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the Environment (Protection)
Act, 1986 and rules there under, Hazardous Wastes (Management and Handling) Rules, 1989 and its
amendments, the public Liability Insurance Act, 1991 and its amendments.

10. Any appeal against this Environment clearance shall lie with the National Green Tribunal (Western Zone
Bench, Pune), New Administrative Building, 1stFloor, D-, Wing, Oppeosite Council Hall, Pune, if preferred,
within 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

Shri. Anil Diggikar (Member Secretary SEIAA)
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. SECRETARY MOEF & CC
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File No: SIA/MH/INFRA2/474517/2024

Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), MAHARASHTRA)

desksk
Dated: 23/12/2025 8
To,
Mr. Sachin Lodha
ADITYA CONSTRUCTION
619, Sadashiv Peth, Maya Nagari, Bajirao Road, Pune. , Warje, PUNE, MAHARASHTRA, , 411058
piyush1904 @ gmail.com
Subject: Grant of EC under the provision of the EIA Notification 2006-regarding.
Sir/Madam,

This is in reference to your application for Grant of EC under the provision of the EIA Notification
2006-regarding in respect of project Proposed Project "Aditya Garden City" at Warje, Pune by M/s
Aditya Construction submitted to Ministry vide proposal number SIA/MH/INFRA?2/474517/2024 dated
24/05/2024.

2. The particulars of the proposal are as below:

(i) EC Identification No. EC24C3801MH5137857N

(ii) File No. SIA/MH/INFRA2/474517/2024
(iii) Clearance Type EC

(iv) Category B2

(v) Project/Activity Included Schedule No. 8(a) Building / Construction

Proposed Project "Aditya Garden City" at Warje,

ii) N: f Project .
(vii) Name of Projec Pune by M/s Aditya Construction

(viii) Name of Company/Organization ADITYA CONSTRUCTION
(ix) Location of Project (District, State) PUNE, MAHARASHTRA
(x) Issuing Authority SEIAA

(xi) Applicability of General Conditions no

(xii) Applicability of Specific Conditions no

Plot/Survey Khasra Nos.: S.No 109/110

3.In view of the particulars given in the Para 1 above, the project proposal interalia including Form-1(Part A and B) were
submitted to the Ministry for an appraisal by the State Environment Impact AssessmentAuthority(SEIAA) Appraisal
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Committee (SEIAA) in the Ministry under the provision of EIA notification 2006 and its subsequent amendments.

4. The above-mentioned proposal has been considered by State Environment Impact AssessmentAuthority(SEIAA)

Appraisal Committee of SEIAA in the meeting held on 03/12/2025. The minutes of the meeting and all the Application
and documents submitted [(viz. Form-1 Part A, Part B, Part C EIA, EMP)] are available on PARIVESH portal which
can be accessed by scanning the QR Code above.

. The brief about configuration of plant/equipment, products and byproducts and salient features of the project along
with environment settings, as submitted by the Project proponent in Form-1 (Part A, B and C)/EIA & EMP
Reports/presented during SEIAA are annexed to this EC as Annexure (1).

6. The SEIAA, in its meeting held on 03/12/2025, based on information & clarifications provided by the project

10.

Sp

1.

proponent and after detailed deliberations recommended the proposal for grant of EC under the provision of EIA
Notification, 2006 and as amended thereof subject to stipulation of specific and general conditions as detailed in
Annexure (2).

. The SEIAA has examined the proposal in accordance with the Environment Impact Assessment (EIA) Notification,
2006 & further amendments thereto and after accepting the recommendations of the State Environment Impact
AssessmentAuthority(SEIAA) Appraisal Committee hereby decided to grant EC for instant proposal of M/s. Mr.
Sachin Lodha under the provisions of EIA Notification, 2006 and as amended thereof.

. The Ministry reserves the right to stipulate additional conditions, if found necessary.

.The EC to the aforementioned project is under provisions of EIA Notification, 2006. It does not tantamount to
approvals/consent/permissions etc. required to be obtained under any other Act/Rule/regulation. The Project Proponent
is under obligation to obtain approvals /clearances under any other Acts/ Regulations or Statutes, as applicable, to the
project.

This issues with the approval of the Competent Authority.

Annexure 1
ecific EC Conditions for (Building / Construction)

Specific

S.No EC Conditions

1.1 construction phase should not be drinking water.

5. PP to ensure to achieve the standard parameters of the treated sewage as per order issued by the
Hon’ble National Green tribunal on 30.04.2019. PP to ensure that, the water proposed to be used for

7. PP to provide electric charging facility by providing charging points at suitable places as per
Maharashtra Electric Vehicle Policy, 2021.

Annexure 2
Details of Products & By-products
N f th duct /By- Mode of T t/
ame of the procuct /by Product / By-product |Existing|Proposed|Total|Unit oceo r?n.spor
product Transmission
Buildi -
Building Construction Project u1.d1ng Construction 0 0 0 - -
Project
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

M/s Aditya Construction

Aditya Garden Ciry" at Warjc;? Pune

Subject

No. SIA/MH/INFRA2/474517/2024
Environment & Climate

Change Department

Room No. 217, 2™ Floor,
Mantralaya, Mumbai- 400032.

: Environmental Clearance for Proposed PI‘OJ ect "Adltya Garden City" at

Warje, Pune by M/s Aditya Construcuon

Reference

Appl1cat10n no. SIA/MH/INFRAZ/474517/2024

This has referencc to your communication on-- the above-meéntioned subject. The
proposal was considered by the SEACHIII in its 194" meeting under screening category 8 (a) B2
as per EIA Notification, 2006 and recommend to SEIAA. Proposal then considered in 313" (Day-
2) meeting of State Level ‘Environment Impact Asscssment Authority (SEIAA) held on 03"

December, 2025.

2. ~ Brief Informatlon of the project subm;tted by you is as below: -
1. [Proposal Number SIA/MH/INFRA2/474517/2024
2. [Name of Project Proposed Project "Aditya Garden City" at Warje, Punc by M/s
: ' Aditya Construction
3. [Project category Schedule 8(a) Category B2
4. [Type of Institution  [Private -
S. . [Project Proponent  [Name Mr. Sachin Lodha, M/s Aditya
N -+ [Construction
ot Regd. Office address 619, Mayanagri, Bajirao Road, Sadashiv
: , A Peth, Pune.
6. (Consultant . ACO Name — Cogmzance Rescarch India anate Limited
- (CRIPL) = - i
Email Id: - cripl.ec. maharashtra@ Jemail.com

7. |Applied for [Expansion in Existing EC
8. [Details of previous EC vide number SEIAA-EC-0000001502 Datcd 7/5/201 9
9. |Location of the - S.No. 109/110, Village - Warje, Taluka - Haveli, District -

project " [Pune, State - Maharashira 411058
10. [Latitude and 18°29'22.07"N, 73°4725.13"E

Longitude B
11. [Total Plot Area (m2) 131300
[2. IDeductions (m2) 64977.04
13. [Net Plot arca (m2) 66322.96
14. Proposed FSI area (m2) 98835.83
15. [Proposed non-FSI area 15039.09

(m2)
16. [Proposed TBUA (m2) 113874.92
17. [TBUA (m2) approved by Planning Authority till date|Awaiting IOD
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18. [Total Project Cost (Rs.)  [Rs. 24.5 Crore
19. [CER as per MoEF & CC circular dated 01/05/2018 [CER as per prevailing OM
20. [Details of Building Configuration: Remark
Building Configuration as per  [Proposed Configuration
Previous EC
Building | Configuration Building Configuration | Height
Name Name (m)
Commercial Ground Commercial Ground 4.80 CC
Building Building Obtained
Existing) {Existing)
1A (Existing) P + 7 Floors‘--- | 1A (Existing) P + 7 Floors 23.04 [CC
Obtained
2A-21 P+7 Floors.w;. A-2] P + 7 Floors 23.04 ICC
(Existing) ! - o (Existing) Obtained
3A-3G. | P +7 Floors-i’ 3A-3G P+ 7Floors | 23.04 |CC
(Existing) | .= (Existing) Obtained
2]-2R . ;F,l:oors 2] -2R P+ 9 Floors 28.80 |CC
(Existing)’ - (Existing) : Obtained
3H-3K -[: P+ 9Floors 3H - 3K P+9Floors | 28.80 |CC
(Existing) | - (Existing) Obtained
3M (Exastmg) - P+9Floors: | 3M (Existing) P’ + 9 Floors 28.80 [CC
Obtained
3Q (Exnstmg) P+9 Floors .| 3Q(Existing) | P+9Floors | 28.80 [CC
. Obtained
S (Existing) 2B + P + 12 Floore S (Existing) 2B+P+12 34.80 (CC
Floors Obtained
T (Exnstmg) 2B + P + 12 Tloors T (Existing) 2B+P+12 34.80 (CC
B Floors _ Obtained
u (Ex1 'mg) 2B N P + 12 Floors| U (Existing) 2B+P+12 34.80 |CC
: Floors Obtained
.Club" Housc-; G+1 Club House G+1 6.0 [CC
~ (Existing) ° (Existing) Obtained
a8 - = - A (Proposed) | B +Stilt+ 10 | 29.00 [Proposed
( Floors = |Building.
~ - B (Proposed) | G+ 6Floors | 22.50
- - Recreational G+ 1Floor | 745 [No
Area 7 |Construc
~ ttion
initiated
on Site.
21. [Total number of 1308 Nos. Of Re51dent1al Tenements and Commercial Area
tenemcnts of 2166.84 sqm
22. [Water Budget  [Dry Season (CMD) (Wet Season (CMD)
Fresh Water 623.06 Fresh Water 623.06
Recycled 388.58 Recycled 312.38
Swimming Pool 20 Swimming Pool 20
Flushing 312.38 Flushing 312.38
Total 1031.64 Total 955.44
Wastewater 768.05 Wastewater 768.05
eneration generation
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23. [Water Storage Capacity for Firefighting/UGT Fire UGT- As per
INOC

24. [Source of water [PMC

25. [Rainwater Level of the Ground water table  [Post monsoon: 10to 1S M
Harvesting BGL
(RWH) Pre monsoon: 15 to 20 M BGL

Size and no of RWH tank(s) and Quantity IN.A.
Quantity and size of recharge pits [22 Nos of Size 2m x 2m x 2m
Details of UGT tanks if any Domestic 1323
' : Flushing 600
Fire IAs per
- NOC

26. |Sewage and Sewage generation in CMD 768.058

Wastewater STP technology . MBBR
: Capacity of STP (CMD) 792 .

27. [Solid Waste - [Type . Quantity Treatment / disposal
Management Dry waste As per NBC | Through authorized
during ' 2 . Agency
Construction  [Wet waste As per NBC Through' authorized
Phase - L - - - - lagency.

Construction waste |As per C & D rules Through authorized
- ) ' acency

28. Solid Waste Type _ Quantity (kg/d) Treatment / disposal
Management Dry waste 1217 Handed over to
during Operation o N Authorized Agency
Phase [Wet waste 1900 - in-situ Composting

' Hazardous waste  [Negligible Negligible
Biomedical waste IN.A. . IN.A.
E-Waste 1953 ' Handed over to
N T Authorized
R , DismanlleriRecycler
STP Sludge (dry) 76.50 _[[n-situ Composting

29. Green Belt A @ Total RG area (m2) 632 29 :
Development Number of trees required (829

30. [Power - Source of power supply |MSEDCL
requirement During: Constructlon Phase (Demand 15kW

I.oad) : R |

During Operation phase (Connected load) [7098 kW

During Operation phase (Demand load)  2839.20
' kVA

Transformer - 630 kVA X 9 Nos

DG set (100 kVA X 5 Nos, 160 kVAX 1, 63

kVAX 1
Fuel used [HSD
31. Details of Energy saving Most of the common area & external lighting are

proposed to work on high energy efficient lamps (LED)

as specified in bureau of energy efficiency which again

results in saving in general consumption

Low loss Transformers due to which 6.22% losses are

saved against conventional transformer.

Power Capacitors are proposed for [oad power factor
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correction and to maintain a healthy power situation.
This also results in less demand load factor for the
project.
Solar PV, Hot Water Solar Street Lights, Energy
Efficient Motors are proposed
32. No. [Details Cost
| (Lakh/Y)
1  [Water for Construction, Labour& Dust 4.0
Environmental Suppression.. .
Management plan budget? [Site: Samtatlon & ,Health & Safety PPE .0
during Construction phase | [Kits
R 3 - [Environmental Morutormg 4.0
B Disinfection& Health & Safety 3.0
2 |5 Health Check up 3.0
33. Enwronmental Component* Dctalls | Capltal 0&M
Management plan Budget ' (Rs.In = Rs.In
durmg Oper ion phase ‘ILacs)  [Lacs/
' Sewage j‘-';i - |Wastewaler 4850 P6.74
treatmcnt - [Management - :
RWH. - RWH Pits © " 0.40 1.0
SOlld Waste . Organic Waste . [24.58 8.54
" IComposting ' i
Green belt Tree Plantation 0.00.- - 1.50
development AR T
----- " {Energy saving [Energy Conservation (45.73. [2.48
Environmental Pollutlon Control 0.0 6.0
Monitoring P '
Disaster .- - [Fire & LA 290 25 ..|14.51
N Management
34 Traffic : s [Type .Requlred as |Actual Prowded Area per
- Management 2Ok ~perDCR 7 . |parking (m2)
: 4-Wheelen688 . 1688 ;
3 h-Wheeler5059 5059 - 7274
33. [Details of Court cases / litigati NIL
any : i 1 '

The comparatlve 'staé"i' ment of earlier EC and proposed amendment/ expans1on as given by PP

1s as below,

-' v As per EC

Re'mark' '

|| As per new
Obtained ERN—
07/05/2019 Appllcatlon
Total Plot Area (sqm) 131300 131300 No Change
Deductions 71969.33 64977.04 Transformer and Open Space
Net Plot Area 59330.67 66322.96 considered in deductions in
' earlier JOD as per rule.
Open Space Area 6632.29 6632.29 No Change
FSI Arca 02347.4 98835.83 Increase in FSI Area by 6488.43
Sqm and decrease in Non FSI
Non FSI Area 15768 15039.09
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Total BUA 108115.43 113874.92 | Area by 728.91 Sqm due to
UDCPR.
Increase in Total BUA by
5759.49 Sgm
No. of Buildings 37 38 | Additional Building Proposed
Building Configuration
Commercial Building Ground Ground No Change Proposed.
Completion Obtained and
Occupancy Given,
1A P + 7 Floors P+7
‘Floors
2A -21 P + 7 Floors P+7
: Floors .
3A -3G P + 7 Floors P+7
. Floors
2J-2R P + 9 Floors P+9
il | Floors
3H - 3K P + 9 Floors P+9
Y Floors
M P + 9 Floors P+9
. | Floors
3Q | P+9Floors [P+9
| | Floors
S 2B+P+12 | 2B + P+ 12 | No Change Proposed.
Floors Floors Completion Obtained
T 2B+P+12 |2B+P+12 o
Floors -{ Floors
U [2B+P+12 [2B+P+12
S Floors _| Floors
Club House G+1- 1| G+1 :
A : P+12 B+ Stilt+ | No Construction initiated. 2
10 Floors | Residential Floors reduced -
B - 1 G+6 Additional Commercial
. {:Floors | Building proposed
Recreational Area - G+ 1 Floor' | Additional Recreational Area
S g ‘proposed
Tenements 1287 1308 Increase in No of Tenements by
: 21 due to additional -building
: proposed.
Fresh Water KLD 589.15 623.06 Increase in Fresh Water demand
by 33.91 KLD due to additional
-| Residential Tencments and
Commercial Users
uGT 883.72 934.59 UGT for existing buildings
constructed on site. Proposed
UGT for Wing A & B designed
as per requirement,
Sewage Generation KLD | 721.28 768 Increase in Sewage Generating

by 46.72 KLD due to additional
Residential Tenements and
Commercial Users
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STP Capacity CMD 725 792 STP for existing buildings
: constructed on site. Proposed
STP for Wing A & B designed
as per requirement.
Wet Waste Generation 1854.3 1900 Increase in Wet waste
Kg/day generation by 45.7 Kg/day due

to additional Residential
Tenements and Commercial
Users

OWC for existing buildings
‘erected on site. Proposed OWC
'for Wing. A&B. designed as per

OWC Capacity | 2000

: SR requ1rement BE
Connected Load - . 6488"k'W.” | 7098 kW | Connected and Demand Load
Demand Loadl .| 5980kVA. ‘(283920 | calculated as per requirement
S Wheeler {2420 . = 15059 Parking':'As ﬁe: UDCPR

AWheeler | 665 638

3. PP has obtamed ﬂ t EC vide Letter No. SEIAA EC 000000] 502 dated 07.05. 2019 for total
BUA of 108115 4 3m2 Proposal has been con31dered by S]:IAA in tts 313‘h (Day-2) meeting

held on 03rd December,'2025 and dec1ded to accord ]:nv1ronment Clearance to the sa1d project

under the provisions of Env1ronment Impact Assessment Notlﬂcatlon 2006 subject to

1mplantat10n of following terms and condltlons-

Specific Condltwns: .
SEAC C'o'nd'i'i
' FO NoC and Garden NoC

2. - With reference to’ the dlrecuons given by I-Ion ble Natlonal Green Trlbunal Central Zone
Bench, Bhopal in Ori gmal Application No. 93/2024(CZ) vide order dt 108.09.2024, PP and

Consultant to Jomtly submit undertaking that the project site is not located in whole or in

' ""ldhfe (Protection) Act, 1972,
crltleally polluted areas. and everely polluted : areas as adentlﬁed by the CPCB, eco-sensitive
areas notificd under Sect1on 3(2)oif' the Environment (Protectlon) Act, and the inter-state

part within 5 km. .of the pro"' "cte area notlﬁed 'under

boundaries. SRS :

3. PP to obtain 10D/IOA/Concession Document/Plan Approval or any other form of
documents as applicable clanfymg 1ts conformuy with local planning rules and provisions
indicating all required RG area as per prevailing Hon’ble Supreme Court Order. PP to obtain
all mandatory NOCs from the concerned planning authority and the planning authority shall
not issue occupation certificate unless PP obtains the same.

4. PP to prepare and implement plan to make proposed project a plastic free zone.

5. PP to ensure to achieve the standard parameters of the treated sewage as per order issued
by the Hon’ble National Green tribunal on 30.04.2019. PP to ensure that, the water proposed
to be used for construction phase should not be drinking water.
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6. PP and the planning authority shall ensure that, the construction and demolition waste (C &
D waste) is collected and treated at designated places as per Construction and Demolition
Wasle Management Rules, 2016 amended from time to time.

7. PP to provide electric charging facility by providing charging points at suitable places as
per Maharashtra Electric Vehicle Policy, 2021.

8. PP to ensure to achicve minimum 5% energy saving by using non-conventional energy
source. d

SETAA Conditions-

I. PP has provided mandatory RG area of 6632.29m2 on mother earth without any
construction. Local planning authonty to ensure the compllance of the same.

2. PPto keep open space unpaved S0 as to ensure permeablhty of water. However, whenever
paving is deemed necessary, PP to provide grass pavers of suitable types & strength to
increase the water permeable area as well as to allow effective fire tender movement.

3. PP to achieve at least 5% of total energy rcqu1rement from solar/other renewable sources.

4. In view of Maharashtra Electric Vehicle Policy, 2025, PP to provide electric vehicle D. C.
Charger for 20 % of total parking provided, the number of D. C. Chargers should be worked
out as provided in Nm Ayog Handbook of EV chargin 8 infrastructurc implementation.

5. PP Shall comply with Standard EC conditions mentioned in the Office Memorandum
issued by MoEF& CC vide F.No.22- 34/201 8- IA TIT dt.04.01. 2019. '

6. SEIAA after deliberation declded to grant EC for-FSI 98835.83m2, ‘Non FSI- 15039 09m?2,
total BUA 113874.92m2. (Plan approval No Zone no. 3/5413, dated 17.12.2024)

General Conditions: / :

a) Constructlon Phase: - -

I The solid waste generated should be properl y collected and scgregated Dry/ inert solid
waste should be disposed of to the approved sites for Iand ﬁllmg aﬂer recoverrng

- recyclable material. .
II.- Dnsposal of muck Constructlon sp01ls, mcludmg bltummous material dunng
"construcuon phase should not create “arry advcrse eﬂ’ect on the neighbouring
commumtles and be dLSposed takmg the necessary precautlons for general safety and
health aspects of people, only in the approved sites with the approval of competent

authority. . _ . _

III. Any hazardous waste gene_rat;ed during construction phase éhould be disposed of as
per applicable rules and norms with necessary approvals of the Maharashtra Pollution
Cantrol Board.

IV. Adequate drinking water and sanitary facilities should be provided for construction
workers at the site. Provision should be made for mobile toilets. The safe disposal of
wastewater and solid wastes generated during the eonstruction phase should be

ensurced.
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V. Arrangement shall be made that waste water and storm water do not get mixed.
VI. Water demand during construction should be reduced by use of pre-mixed concrete,
curing agents and other best practices.
VIL. The ground water level and its quality should -be monitored regularly in consultation
with Ground Water Authority.
VIII. Permission to draw ground water for construction of basement if any shall be obtained
from the competent Authorlty prior fo "eonstrucuon/operatron of the project.

IX. Fixtures for showe ,

ilet flushmg and drmkmg should be- of low flow either by use

dev1ces or sensor based control

of acrators or pressure réd

X. The Er rgy Conservatlon B lldmg code shall be strlctly adhered to

XI. All the. opsod excavated durmg constructron actlvmes should be stored for use in

hortrculture / landscape development within the pI‘OJCCt site.

XIL Addltlonal s011 ==;r levelling of the prop sed site shall be generated w1thm the sites (to

the extent possrble)j. 'so that natural dra age'system of the area 1s protected and

......

improved.

XIIL Sonl and ground water samplzl': wnllbe t'e:sted to ascertain that'there 1s no thrcat to
ground water quality by It chmg of heavy metals and other toxic contaminants.

XIV. PP to strictly adhere to all the condmons mentloned in Maharashtra (Urban Areas)

Prot 'tlon and Preservation of Trees Act, 1975 as amended durmg the validity of

Envrronment Clearance

XV. The diesel gcnerator sets to be used durmg constructlon phase should be low sulphur

diesel type : and should conform to Envrronments (Protect;on) Ruies prescnbed for air

"4 ..and n01se emlssmn standards

Xv'ﬂ"

. Vehlcles lured for transportatlon of Raw rnate all'strlctly comply the ermss:on

hall be adequately covered to splllagelleakaoes

- XVII. Ambient n01sc levels should ‘conform to. residential standards both during day and
night. Incremental pollution loads on the ambient air and noise quality should be
closely monitored during constructio'n' phase'_;_i__}ideduate measures should be made to.
reduce ambient air and noise level during construction phase, so as to conform to the
stipulated standards by CPCB/MPCB.

XVTIL. Diesel power generating sets proposed as source of backup power for elevators and
common area illumination during construction phase should be of enclosed type and
conform to rules made under the Environment (Protection) Act, 1986. The height of

stack of DG sets should be equal to the height needed for the combined capacity of all
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proposed DG sets. Use low sulphur diesel is preferred. The location of the DG sets
may be decided with in consultation with Maharashtra Pollution Contro} Board.

XIX. Regular supervision of the above and other measures for monitoring should be in place
all through the construction phase, so as to avoid disturbance to the surroundings by a
separate environment cell /designated person.

B) Operation phase: -

. a) The solid waste generated shopld be properly collected and segregated. b) Wet waste
should be treated by Or'ganie Waste Converter and treated waste (manure) should be
utilized in the existing bremises for gardening. And, 1o ltvt:t garbage will be disposed
outside the premises. c) Dry/mert solid waste should be disposed of to the approved
sites for land filling after recovering recyclablc material. .

1. E-waste shall be dtsposed through Authorized vendor as per E-waste (Management
and Handilng) Rules, 2016.

1. a) The installation of the Sewage Treatment Plant (STP) should be: certlﬁed by an
mdependent expert and a report in this reuard should be submitted to the MPCB and
Env1ronment department before the project’ is commmsnoned.for operation. Treated
eflluent 'emanati'ng from STP shall be recycled/ reused to the maximum extent
5p'oss,ible. Treattnent of 100% grey weter by decentralized treatment should bel done.
ﬁeces’sary meaéurcs shduld be made to rnitigate the odour problem from STP. b) PP to
g1ve100 % treatment to sewage /quuld waste and explore the possnblllty to recycle at
least 50 % of water, Local authorlty should ensure this. ,

v.~ PI'O_jCCt proponent shall ensure completlon of STP, MSW dlsposal faczllty, green. belt

g development pnor to occupation of the buildings. As agreed durmg the SEIAA
lmeetm g, PPto explore possibility of ut11121ng excess treated water m the adjacent : area
for gardening before dlschargmg 1t into sewer lme No physical occupauon or allotment
will be given unless all above said envtronmental infrastructure is installed and made
{unctional including water requirement.

V. The Occupanc'y' Certificate shall be issued by the Local Planning Authority to the
project only after ensuring sustained availabiiity of drinking water, connectivity of
sewer line to the project site and proper disposal of treated water as per enviropmental
norms.

VI Traffic congestion near the entry and exit points from the roads adjoining the proposed
projcct site must be avoided. Parking should be fully internalized and no public space
should be utilized.

VIL. PP to provide adequate elcctric charging points for electric vehicles (EVs).
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VIIL.  Green Belt Development shall be carried out considering CPCB guidelines including
selection of plant species and in consultation with the local DFO/ Agriculture Dept.
IX. A separate environment management cell with qualified staff shall be set up for
implementation of the stipulated environmental safeguards.
X. Separate funds shall be allocated for implementation of environmental protection
measures/EMP along with item-wise breaks-up. These cost shall be included as part

of the project cost. The funds earmarked for the en“' ronment protection measures shall

not be diverted for other purposes

XI. . The pro_lect management shall advertlse at’ least in twoyll cal’ newspapers widely

cn‘culated in the reglon around the prOJect,,one of which shall be in the Marathi

languaoe of the local concemed vithin seven days of 1ssue of thlS letter, mformmg that
the pIOJeCt has been accorded environmental ¢! ”‘arance and coples of clearance letter

are avallable with the Maharashtra Poll

ControI Board and may also be seen at
Web51te at parlvesh nic.in 5 i . .
XlI. A copy of the clearance letter shall be sent by proponent to the concemed Municipal
' Corporatlon and the local NGO if any, from whom suggest1ons/representatlons if any,
were recewed whlle processmg the proposal. The clearance letter shall als 50 be put on

the website of the Company by the proponent. o ,
XIII. The proponent shall upload 1he status of compliance of the stlpulated J:C condmons

including results of momtored da'

,,on their websrte and shall update the same
L Ofﬁce of MoEF the

lutant levels namely,

periodically. It shall s1multaneously be sent to the Reglo
respective Zonal Off' ice of CPCB and the SPCB The cr1ter1
. SPM RSPM SO2 NOx (ambient levels as well as stack emlssmns) or critical sector

" ::parameters md1cated for the prOJect shall be momtored and dlsplayed ata convenlent

Control Board under Alr and Water Act and a copy shall be submitted to the

Environment department before start of any construction work at the site.

II. Under the provisions of Environment (Protcction) Act, 1986, legal action shall be
initiated against the project proponent if it was found that construction of the project
has been started without obtaining environmental clearance.

IV. The project proponent shall also submit six monthly reports on the status of

compliance of the stipulated EC conditions including results of monitored data (both
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in hard copies as well as by ¢-mail) to the respective Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB.

V. The environmental statement for each financial year ending 31st March in Form-V as
is mandated to be submitted by the project proponent to the concerned State Pollution
Conirol Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently, shall also be put on the website of the company along with the
status of compliance of EC conditions and shall also be sent to the respective Regional
Offices of MoEF by e-mail.

V1. No further Expansion or modifications, other than mentioned in the EIA Notification,
2006 and its amendments, shall be carried out without prior approval of the SETAA.
In case of deviations or Al m the project proposalll from those submitted to
SEIAA for clearanee, a fresh reference'slrall be made to the SEIAA as annlicablc to
assess- the adequacy of COIldlthIlS 1mposed and to add additional envnronmental
protectlon measures required, 1f any ' '

VIL. This envrronmental clearance is 1ssued subject to obtammg NOC from Forestry &
Wlld life angle mcludlng clearance from the standing committee of the Natronal Board
for Wild life as if applicable & thls env1ronment clearance does not necessanly implies
that Forestry & Wild life clearance granted to the pro;ect which w:ll be considered
separately on merit. - .

4. The environmental clearance is being ISSUCd without prejudi ice: to the action 1n1t1ated under EP Act
or any court case pendlng in the court of law and it does not mean that prOJect proponent has not
violated any enwronmental laws i in the past and whatever decmon under EP Act or of the Hon’ble
court w1ll be blndlna on the project proponent. Hence thls clearance does not give 1mmunlty to the
project proponent in the case filed agamst him, if any or actron initiated under EP Act.

5. This Environment Clearance is 1ssued purely from an env:ronment point of view without prejudice
to any court cases and all other appllcable permissions/ NOC% ~2hall be obtained before starting
proposed work at site., ] . '

6. In case of submission of false document and non-compliance of stipulated conditions, Authority/
Environment Department will revoke or suepend the En\tironmcnt clearance without any intimation
and initiatc appropriate legal action under Environmental Protection Act, [986.

7. Validity of Environment Clearance: The environmental clearance accorded shall be valid as per
ETA Notification, 2006, amended from time to time.

8. The above stipulations would be enforced among others under the Water (Prevention and Control
of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the Environment

(Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and Iandling) Rules,
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1989 and its amendments, the public Liability Insurance Act, 199! and its amendments.

9. Any appeal against this Environment clearance shall lie with the National Green Tribunal (Western
Zone Bench, Pune), New Administrative Building, 1¥ Floor, D-Wing, Opposite Council Hall, Pune,
if preferred, within 30 days as prescribed under Section 16 of the National Greerr Tribunal Act,
2010.

.;:.(Member Seoretary, SEIAA)

1. Chalrman, SEIAA Murnbar
2, Secretary, MOEF & CC IA- Division: :MOEF & CC

3. Member' Secretary, Maharashtra Pollution Control Roard, Mumbar

4. Regional Office MOEF & CC Nagpur R 1)

5. District Collector, Pune . A\ ¥
6 ] 3
7

. Commissioner, Pune Mun1c1pal Corporatlon (PMC) , .
. Reglonal Oﬁ~ icer, Maharashtra Pollutlon Control Board Pune '
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